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​SYNOPSIS​

​This​ ​petition​ ​raises​ ​substantial​ ​questions​ ​regarding​ ​encroachment​ ​of​ ​the​ ​forest​

​land​ ​as​ ​such,​ ​out​ ​of​ ​implementation​ ​of​ ​the​ ​Forest​ ​(Conservation)​ ​Act,​ ​1980,​

​and​ ​the​ ​Environment​ ​(Protection)​ ​Act,​ ​1986,​ ​enumerated​ ​in​ ​Schedule​ ​I​ ​of​ ​the​

​National​​Green​​Tribunal​​Act,​​2010.​​This​​substantial​​question​ ​relates​​specifically​

​to​ ​the​ ​encroachment​ ​upon​ ​forest​ ​land​ ​which​ ​was​ ​declared​ ​protected​ ​forest​ ​by​

​publication​ ​in​​the​​Gazette​​Notification​​dated​​12.07.1962,​​issued​​by​​Department​

​of​ ​Forests,​ ​The​ ​Calcutta​ ​Gazette,​ ​whereby​ ​the​ ​land​ ​under​ ​Mouza​ ​Parbatipur,​

​J.L.​​No.​​10,​​Cadastral​​Survey​​plot​​No.​​402,​​485,​​578,​​bankura,​​West​​Bengal​​was​

​declared​ ​a​ ​protected​ ​Forest.​ ​The​ ​encroachment​ ​of​​forest​​land​​and​​construction​

​activity​ ​therein,​ ​constitutes​ ​a​ ​clear​ ​environmental​ ​issue,​ ​impacting​ ​ecological​

​balance,​ ​biodiversity,​ ​and​ ​the​ ​rights​ ​of​ ​the​ ​public​ ​at​ ​large,​ ​thereby​ ​squarely​

​falling​ ​within​ ​the​ ​ambit​ ​of​ ​the​ ​Tribunal’s​ ​jurisdiction​ ​under​ ​Section​ ​14​ ​of​ ​the​

​NGT Act, 2010.​

​As​ ​per​ ​the​ ​latest​ ​Record​ ​of​ ​Rights​ ​shown​ ​on​ ​the​ ​website​ ​of​ ​The​ ​LAND​​AND​

​LAND​ ​REFORMS​ ​AND​ ​REFUGEE​ ​RELIEF​ ​AND​ ​REHABILITATION​

​DEPARTMENT​ ​vide​ ​link​

​https://banglarbhumi.gov.in/BanglarBhumi/Home.action#​ ​,​ ​the​ ​J.L.​ ​No.​ ​10,​

​Police​ ​station​ ​Mejia,​​Dag​​no.​​485/578,​ ​having​​a​​total​​area​​of​​18.4​​acre​​(​​As​​per​

​the​​cadastral​​survey​​plot​​no.​ ​485​​and​​578​​declared​​as​​protected​​forest​​land​​vide​

​the​​Gazette​​Notification​​dated​​1962​​)​​has​​been​ ​illegally​​classified​​as​​Danga​​Land​

​(Non​ ​Forest​ ​land)​ ​in​ ​collusion​ ​with​​local​​authorities,​​the​​Block​​Land​​Revenue​

​Officer,​ ​Bankura​ ​Collectorate,​ ​Bankura,​ ​Govt.​ ​of​ ​West​ ​Bengal​ ​(BL​ ​&​ ​LRO,​

​Bankura),​​the​​Divisional​​Forest​​Officer,​​Bankura​​North,​​Bankura​​Govt.​​of​​West​

​Bengal​ ​(DFO​ ​Bankura),​ ​Politicians,​ ​local​ ​goons​ ​and​ ​the​ ​other​ ​encroachers.​ ​As​

​per​​the​​mentioned​​website​​this​​land​​is​​shown​​in​​the​​name​​of​​around​​ ​​illegal​

​occupants.​
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​This​ ​Protected​ ​forest​ ​has​ ​been​ ​illegally​ ​occupied​ ​and​ ​put​ ​into​ ​use​ ​by​ ​illegal​

​occupants​ ​including​ ​Respondent​ ​no.​ ​5.​ ​and​ ​around​ ​2 50​ ​other​ ​illegal ​

​occupants.These​ ​illegal​ ​occupants​ ​are​ ​carrying​​out​​illegal​​construction,​​digging​

​the​ ​ground,​ ​cutting​ ​trees​ ​and​ ​in​ ​furtherance​ ​recently​ ​started​ ​further​ ​unlawful​

​construction​ ​of​ ​an​ ​overbridge.​ ​This​ ​illegal​ ​occupancy/encroachment​ ​on​

​protected​​forest​​land​​is​​without​ ​any​​approval​​from​ ​the​​Central​​Government​ ​as​

​mandated under Section 2 of the Forest Conservation Act, 1980.​

​Against​ ​these​ ​illegal​ ​occupancy/encroachment​ ​of​ ​protected​ ​forest​ ​land,​ ​a​ ​Case​

​No.​ ​1001/2025,​ ​titled​ ​“Mahibul​ ​Islam​ ​(On​ ​behalf​​of​​and​​represented​​by​​Forest​

​range​ ​officer,​ ​Mejia)​ ​Vs​ ​Deepak​ ​Kumar​ ​Shaw​ ​(On​ ​behalf​ ​of​ ​Shyam​ ​Steel​

​Manufacturing​​Ltd.)”​ ​was​​filed​ ​before​​the​​court​​of​​Ld.​​S.D.E.M,​​Bankura,​​U/s​

​163​​Bhartiya​​Nagric​​Suraksha​​Sahinta​​(BNSS)​​2023.​ ​In​​this​​case​​an​​order​​dated​

​11.09.2025​ ​was​ ​passed​ ​by​ ​Ld.​ ​S.D.E.M,​ ​Bankura​ ​directed​ ​the​ ​Block​ ​Land​ ​&​

​Land​​Reforms​​Officer​​(BL​​&​​LRO,​​Bankura)​​to​​enquire​​and​​report​​regarding​​the​

​dispossession​​and​​the​​allegation​​levelled​​against​​the​​Shyam​​Steel​​Manufacturing​

​Pvt​​Ltd.​ ​for​​illegally​​occupying​​forest​​land.​​The​​Officer​​in​​Charge​ ​(OC),​​Mejia​

​Police​ ​Station,​ ​was​ ​also​ ​directed​ ​to​ ​report​ ​on​ ​breach​ ​of​ ​peace​ ​and​ ​maintain​

​vigil.​

​In​ ​Case​ ​No.​ ​1001/2025,​ ​a​ ​notice​ ​dated​ ​12.09.2025,​ ​was​ ​also​ ​issued​ ​by​​the​​Ld.​

​S.D.E.M​ ​Court​ ​to​ ​M/s​ ​Shyam​ ​Steel​ ​Manufacturing​ ​Ltd​ ​directing​ ​them​ ​“not​ ​to​

​commit​​anything​​centering​​on​​the​​said​​schedule​​that​​might​​disrupt​​public​​order”​

​This​ ​direction​ ​was​ ​particularly​ ​in​ ​relation​ ​to​ ​the​ ​scheduled​ ​Land​ ​that​ ​is​

​Bankuraa,​ ​PS-​ ​Mejia,​ ​Mouza-​ ​Parbatipur,​ ​JL​ ​No.​ ​10​ ​Dag/Plot​ ​No.​ ​485/578​ ​as​

​per​ ​Forest​ ​Notification​ ​No.​ ​931​ ​dated​ ​08/09/1962.​ ​Despite​ ​this​ ​notice​ ​to​ ​M/s​

​Shyam​ ​Steel​ ​Manufacturing​ ​Ltd,​ ​the​ ​construction​ ​on​​the​​protected​​Forest​​Land​

​continued damage to the environment and, risking public safety.​

​In​​response​​to​​the​​direction​​vide​​order​​dated​​11/09/2025,​​in​​Case​​No.​​1001/2025,​
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​The​ ​BL​ ​&​ ​LRO​ ​vide​ ​report​ ​dated​ ​08.10.2025​ ​confirmed​ ​the​ ​ongoing​

​construction​ ​by​ ​M/s​ ​Shyam​ ​Steel​ ​and​ ​others​ ​and​ ​it​ ​clearly​ ​stated​ ​that​​“Current​

​findings​ ​indicate​ ​that​ ​Shyam​ ​Steel​ ​Manufacturing​​Limited​​is​​currently​​carrying​

​out​ ​construction​ ​work​ ​and​ ​preparing​ ​for​ ​a​ ​goods​ ​railway​ ​on​ ​a​ ​significant​

​portion​ ​of​ ​this​ ​notified​ ​forest​ ​land,​ ​intending​ ​to​ ​take​ ​illegal​ ​possession.​ ​The​

​remaining​ ​land​ ​is​ ​subject​ ​to​ ​dispute​ ​due​ ​to​ ​the​ ​encroachment​ ​by​ ​the​ ​factory​

​owner​​and​​other​​individuals.​​Along​​with​​the​​finding​​the​​Reply​​dated​​08/10/2025​

​also​ ​directed​ ​stating​ ​“Therefore,​ ​the​ ​Forest​ ​Department​ ​is​ ​requested​ ​to​​initiate​

​action regarding the location and requirement of the land”.​

​In​ ​the​ ​illegal​ ​occupation/​ ​encroachment,​ ​in​ ​cadastral​ ​survey​ ​plot​ ​no.​ ​485​ ​and 

​

​5 7 8 ​

 No.  980/2025,  titled  “Sujoy  Mukherjee  Vs  Shyam  Steel 

​declared​ ​as​ ​protected​ ​forest​ ​land,​ ​in​ ​the​ ​Court​ ​of​ ​Ld​ ​S.D.E.M​ ​at​ ​Bankura 

​

​a n o t h e r ​ ​C a s e

​

Manuf acturing​ ​Ltd.​ ​&

​ ​others”​ ​was​ ​also​ ​filed​ ​U/s163​ ​BNSS​ ​by​ ​Sujoy 

​

Mukherjee,​ ​member​ ​of​ ​Paribesh
​ ​O​ ​Aranya​ ​Sankalp,​ ​a​ ​registered​ ​Society​ ​before 

​

​D i s t r i c t ​ ​M a g i s t r a t e ​ ​B a n k u r a , ​ ​f o r ​ ​i l l e g a l 

​

​encroachment​ ​by​ ​M/s​ ​Shyam​ ​Steel 

​

​C o m p a n y ​ ​P v t . ​ ​L t d . ​ ​I n ​ ​t h i s ​ ​c a s e ​ ​a n ​ ​O r d e r ​​d a t e d 

​

​04/09/2025​​was​​passed​​whereby 

​

​t h e ​ ​T h e ​ ​B L ​ ​& ​ ​L R O . , ​ ​M e j i a ​ ​w a s ​ ​o r d e r e d ​ ​n o t ​ ​o n l y ​ ​t o 

​

​investigate​ ​and​ ​submit​ ​a 

​

​d e t a i l e d ​ ​r e p o r t ​ ​o n ​ ​t h e ​ ​f o r c i b l e ​ ​e n c r o a c h m e n t ​ ​b u t ​ ​a l s o ​ ​t o 
​

​scrutinize​ ​and​ ​assess 

​

​a n y ​ ​r i s k ​ ​o f ​ ​b r e a c h ​ ​o f ​ ​p e a c e ​ ​a n d ​ ​w h e t h e r ​ ​t h e ​ ​a c t i o n s ​ ​o f ​ ​t h e 
​

​Shyam​ ​Steel 

​

​M a n u f a c t u r i n g ​ ​L t d . ​ ​m a y ​ ​c a u s e ​ ​h a r m , ​ ​d a n g e r ​​t o ​ ​l i f e ​ ​o r ​ ​s a f e t y , ​ ​o r ​ ​d i s t u r b ​

​public 

​

​t r a n q u i l i t y .
​

​It​ ​is​ ​important​ ​to​ ​note​ ​that​ ​still​ ​no​ ​effective​ ​or​ ​corrective​ ​action​ ​has​ ​been​ ​taken ​​b y ​ ​t h e ​

​concerned​ ​authorities​ ​to​ ​stop​ ​the​ ​illegal​ ​encroachment,​ ​deforestation, ​​u n a u t h o r i z e d ​

​construction,​ ​and​ ​environmental​ ​destruction​ ​of​ ​forest​ ​land​ ​located ​​a t ​ ​P a r b a t i p u r ​ ​M o u z a , ​

​J.L.​ ​No.​ ​10,​ ​Plot​ ​No.​ ​485/578,​ ​measuring​ ​18.40​ ​acres​ ​in ​​B a n k u r a  d i s t r i c t ,  W e s t  B e n g a l .

​​In​ ​furtherance​ ​repeated​ ​legal​ ​notices​ ​and​ ​representations​ ​were​ ​sent​ ​by​ ​the

​
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​member​​of​​Paribesh​​O​​Aranya​​Sankalp,​​including​ ​on​​13.10.2025​​to​​the​​District​

​Magistrate​ ​Bankura,​ ​on​ ​18.10.2025​ ​to​ ​Chairman​ ​of​ ​the​ ​National​ ​Green​

​Tribunal,​ ​and​ ​on​ ​19.10.2025​ ​to​ ​the​ ​Cabinet​ ​Minister​ ​of​ ​West​ ​Bengal,​ ​wherein​

​Paribesh​ ​O​ ​Aranya​ ​Sankalp​ ​prayed​ ​that​ ​investigation​ ​be​​done​​and​​construction​

​be​ ​stopped​ ​immediately.​ ​Another​ ​representation​ ​17/11/2025​ ​to​ ​the​ ​District​

​Magistrate​ ​Bankura​ ​stating​ ​that​ ​the​ ​Shyam​ ​Steel​ ​Pvt.​ ​Ltd.​ ​have​ ​started​ ​further​

​unlawful​​and​​unscientific​​construction​​of​​an​​overbridge​​over​​the​​railway​​line​​of​

​Eastern​​Railway,​​Asansol​​Division,​​West​​Bengal​​that​​is​​being​​done​​primarily​​by​

​Shyam​ ​Steel​ ​Manufacturing​ ​Pvt​ ​Ltd​ ​on​ ​the​ ​Mejia-Parbatipur​ ​road​ ​under​​Mejia​

​Block.​​The​​Notice​​further​​reveals​​that​​despite​​government​​engineers'​​inspection​

​confirming​ ​that​ ​the​ ​construction​ ​violates​​prescribed​​safety​​norms,​​the​​company​

​has​ ​illegally​ ​continued​ ​the​ ​work,​ ​even​ ​during​ ​night​ ​hours​ ​and​ ​holidays,​ ​in​

​blatant​ ​disregard​ ​of​ ​government​ ​orders​ ​and​ ​directives.​​This​​is​​a​​further​​attempt​

​to​ ​illegally​ ​occupy​ ​forest​ ​land​ ​recorded​ ​under​ ​Plot​ ​No.​ ​485/578,​ ​J.L.​ ​No.​ ​10,​

​Mouza-Parbatipur.​

​The​ ​said​ ​plot​ ​that​ ​is​ ​at​ ​Parbatipur​ ​Mouza,​ ​J.L.​ ​No.​ ​10,​ ​Plot​ ​No.​ ​485/578,​

​Bankura,​ ​West​ ​Bengal​ ​continues​ ​to​ ​be​ ​encroached​ ​with​ ​the​ ​collusion​ ​between​

​encroachers​ ​and​ ​local​ ​officials​ ​manipulating​ ​land​ ​records​ ​and​ ​violating​ ​forest​

​protection​ ​laws​ ​including​ ​the​ ​Forest​ ​Conservation​ ​Act,​ ​1980​ ​and​ ​clearly​

​ignoring​​the​​fact​​that​​If​​the​​land​​is​​described​​as​​"Protected​​Forest"​​in​​the​​Gazette​

​Notification​ ​dated​ ​12.07.1962,​ ​it​ ​is​ ​legally​ ​recognized​ ​as​ ​Protected​​forest​​land.​

​Such​​land​​is​​protected​​under​​the​​Section​​2​​of​​the​​Forest​​Conservation​​Act,​​1980​

​and The National Green Tribunal Act 2010 (NGT Act).​

​That​ ​this​ ​encroachment​ ​is​ ​in​ ​direct​ ​contradiction​ ​with​ ​the​ ​(1997)​ ​2​ ​SCC​ ​267​

​case​ ​titled​ ​“T.N.​ ​Godavarman​ ​Thirumulpad​ ​v.​ ​Union​ ​of​ ​India”​ ​WP(C)​ ​202​ ​of​

​1995​ ​and​ ​Order​ ​dated​ ​12/12/1996,​ ​the​ ​Supreme​ ​Court​ ​examined​ ​the​ ​National​

​Forest​​Policy​​and​​issued​​certain​​directions​​among​​them​​Direction​​1​​is​​important​

​and​​reads​​as​​under:​​“In​​view​​of​​the​​meaning​​of​​the​​word​​"forest"​​in​​the​​Act,​​it​​is​

​obvious​ ​that​ ​prior​ ​approval​ ​of​ ​the​ ​Central​ ​Government​ ​is​ ​required​ ​for​ ​any​
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​non-forest​​activity​​within​​the​​area​​of​​any​​"forest​​".​​In​​accordance​​with​​Section​​2​

​of​ ​the​ ​Act,​ ​all​ ​on-going​ ​activity​ ​within​ ​any​ ​forest​ ​in​ ​any​ ​State​ ​throughout​ ​the​

​country,​ ​without​ ​the​ ​prior​ ​approval​ ​of​ ​the​ ​Central​ ​Government,​ ​must​ ​cease​

​forthwith.”​ ​Which​ ​makes​ ​it​ ​clear​ ​that​ ​any​ ​non​ ​forest​ ​activity​ ​without​ ​the​

​approval of the Central Government is simply illegal.​

​Despite​ ​several​ ​formal​ ​complaints​ ​and​ ​representations​ ​submitted​ ​by​ ​the​

​Applicant​ ​to​ ​the​ ​District​ ​Magistrate,​ ​Bankura​ ​Forest​ ​Department,​ ​Bankura​ ​and​

​other​ ​competent​ ​authorities​​of​​the​​State​​of​​West​​Bengal,​​no​​effective​​action​​has​

​been​ ​taken​ ​to​ ​stop​ ​the​ ​encroachment​ ​of​ ​the​ ​Protected​ ​Forest.​ ​The​ ​continuing​

​inaction​ ​by​ ​the​ ​BL​ ​&​ ​LRO,​ ​Bankura,​ ​District​ ​Magistrate,​ ​Bankura​ ​Forest​

​Department,​ ​Bankura​ ​and​​other​​State​​authorities,​​make​​this​​intervention​​by​​this​

​Hon’ble National Green Tribunal imperative.​
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​LIST OF DATES​

​Date​ ​Event/Description​

​12.07.1962​

​Forest​​Gazette​​Notification​​No.​​931​​dated​​8th​​February​​1962​

​officially​​declares​​the​​land​​located​​in​​Mouza​​Parbatipur,​​J.L.​

​No.​ ​10,​ ​Plot​ ​Nos.​ ​485/578,​ ​Bankura,​ ​West​ ​Bengal​ ​as​ ​forest​

​land.​ ​This​ ​notification​ ​confers​ ​upon​ ​the​ ​land​ ​the​ ​status​ ​of​

​protected​ ​forest​ ​land​ ​under​ ​the​ ​applicable​ ​forest​ ​laws,​

​thereby​ ​subjecting​ ​it​ ​to​ ​strict​ ​legal​ ​protections​ ​against​ ​any​

​unauthorized construction, encroachment, or deforestation.​

​This​ ​land,​​situated​​Mouza​​Parbatipur,​​J.L.​​No.​​10,​​Plot​​Nos.​

​485/578,​ ​Bankura,​ ​West​ ​Bengal​ ​was​ ​subsequently​ ​allotted​

​and​ ​transferred​ ​in​ ​the​ ​name​ ​of​ ​approximately​ ​250​ ​persons,​

​including​​but​​not​​limited​​to​​Shyam​​Steel​​Company​​Pvt.​​Ltd.,​

​and others.​

​Despite​​the​​declaration​​as​​forest​​land,​​the​​said​​plot​​is​​Mouza​

​Parbatipur,​ ​J.L.​ ​No.​ ​10,​ ​Plot​ ​Nos.​ ​485/578,​ ​Bankura​ ​West​

​Bengal​​was​​illegally​​occupied​​by​​classifying​​it​​as​​non-forest​

​land​ ​(Danga)​ ​in​ ​the​ ​record​ ​of​ ​rights.​ ​This​ ​was​ ​done​ ​in​

​collusion​ ​among​ ​local​ ​authorities,​ ​the​ ​Block​ ​Land​ ​Revenue​

​Officer​ ​(BLRO),​ ​and​ ​the​ ​Divisional​ ​Forest​ ​Officer​ ​(DFO),​

​Politicians​ ​and​ ​local​ ​goons​ ​and​ ​the​ ​other​ ​encroachers​ ​in​

​whose name the land was transferred.​

​2025​ ​Against​ ​this​​illegal​​Occupation​​a​​Case​​No.​​1001/2025,​​titled​
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​“Mahibul​ ​Islam​ ​(On​ ​behalf​ ​of​ ​and​ ​represented​ ​by​ ​Forest​

​range​ ​officer,​ ​Mejia)​ ​Vs​ ​Deepak​ ​Kumar​​Shaw​​(On​​behalf​​of​

​Shyam​ ​Steel​ ​Manufacturing​ ​Ltd.)”​ ​was​ ​filed​ ​under​ ​Section​

​163​​BNSS​​2023​​against​​Shyam​​Steel​​Company​​Pvt.​​Ltd​​who​

​was​ ​one​ ​of​ ​the​ ​encroachers,​ ​in​ ​the​ ​Court​ ​of​​Ld​​S.D.E.M​​At​

​Bankura.​

​2025​

​Against​ ​this​ ​illegal​ ​Occupation​ ​in​ ​the​ ​forest​ ​land,​ ​another​

​Case​​No.​​980/2025,​​titled​​“Sujoy​​Mukherjee​​Vs​​Shyam​​Steel​

​Manufacturing​ ​Ltd.​ ​&​ ​others”​ ​was​ ​also​ ​filed​​U/s163​​BNSS​

​by​​Sujoy​​Mukherjee​​member​​of​​Paribesh​​O​​Aranya​​Sankalp,​

​a​ ​registered​ ​Society​ ​to​ ​District​ ​Magistrate​ ​Bankura,​ ​for​

​illegal​ ​encroachment​ ​by​ ​Shyam​ ​Steel​ ​Company​ ​Pvt.​ ​Ltd.​​in​

​the Court of  Ld S.D.E.M At Bankura.​

​04.09.2025​

​Vide​ ​Order​ ​dated​ ​04/09/2025​ ​in​ ​Case​ ​No.​ ​980/2025,​ ​titled​

​“Sujoy​ ​Mukherjee​ ​Vs​ ​Shyam​ ​Steel​ ​Manufacturing​ ​Ltd.​ ​&​

​others”​ ​was​ ​passed.​​wherein​​the​​Hon’ble​​Court​​directed​​the​

​B.L.​ ​&​​L.R.O​​(Block​​Land​​&​​Land​​Reforms​​Officer,​​Mejia,​

​to​ ​conduct​ ​an​ ​enquiry​ ​into​ ​the​ ​petition.​ ​The​ ​BL​ ​&​ ​LRO​

​Officer​ ​was​ ​mandated​ ​not​ ​only​ ​to​ ​investigate​ ​and​ ​submit​ ​a​

​detailed​​report​​on​​the​​forcible​​dispossession​​of​​the​​Petitioner​

​from​ ​the​ ​suit​ ​land​ ​but​​also​​to​​scrutinize​​and​ ​assess​​any​​risk​

​of​ ​breach​ ​of​ ​peace​ ​and​ ​whether​ ​the​ ​actions​ ​of​ ​the​ ​Shyam​

​Steel​ ​Manufacturing​​Ltd.​ ​may​​cause​​harm,​​danger​​to​​life​​or​

​safety, or disturb public tranquility.​

​Further​ ​in​ ​the​ ​interest​ ​of​ ​preserving​ ​law​ ​and​ ​order​ ​the​

​Hon’ble​ ​Court​ ​further​ ​directed​ ​the​ ​O.C.,​ ​Mejia​ ​Police​
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​Station,​ ​to​ ​keep​ ​close​ ​supervision​ ​and​ ​take​ ​all​ ​necessary​

​measures​​to​​prevent​​any​​untoward​​incident,​​thereby​​ensuring​

​the​ ​maintenance​ ​of​ ​peace​ ​and​ ​tranquillity​ ​in​ ​the​ ​area.​ ​The​

​relevant portion of the Order is produced below:​

​“Received​ ​a​ ​petition​ ​U/S.​ ​163​ ​of​ ​the​ ​Bharatiya​ ​Nagarik​ ​Suraksha​

​Sanhita​ ​(B.N.S.S.),​ ​2023​ ​from​ ​the​ ​Petitioner.​ ​Perused​ ​the​ ​contents​

​written​​in​​it.​​Also​​heard​​the​​Petitioner​​and​​the​​Ld.​​Advocate​​on​​behalf​

​of the Petitioner.​

​Hence, it is hereby ordered that:​

​The​​B.L.​​and​​L.R.O.,​​Mejia​​is​​directed​​to​​enquire​​into​​the​​petition​​and​

​submit​​a​​specific​​report​​regarding​​dispossession​​of​​the​​Petitioner​​from​

​the​ ​suit​ ​land​ ​and​ ​also​ ​to​ ​report​ ​regarding​ ​the​ ​allegation​ ​of​ ​the​

​Petitioner as made against the O.P. member by next date.​

​The​ ​O.C.,​​Mejia​​Police​​Station​​is​​directed​​to​​submit​​report​​and​​taking​

​necessary action regarding the following points:​

​(a) Whether there is any apprehension of breach of the peace​

​regarding the alleged matter in the locality.​

​(b)​ ​whether​ ​the​ ​very​ ​act​ ​(as​ ​alleged​ ​by​ ​the​ ​Petitioner)​ ​by​ ​the​ ​2nd​

​parties​ ​may​ ​cause​ ​annoyance​ ​or​ ​injury​ ​to​ ​any​ ​person​ ​lawfully​

​employed,​​or​​danger​​to​​human​​life,​​health​​or​​safety,​​or​​a​​disturbance​​of​

​the public tranquillity!​

​The​ ​O.C.,​ ​Mejia​ ​Police​ ​Station​ ​is​ ​also​ ​directed​ ​to​ ​keep​ ​close​​vigil​​so​

​that​ ​no​ ​untoward​ ​incident​ ​may​ ​take​ ​place​ ​over​ ​the​ ​alleged​ ​issue​ ​and​

​peace and tranquillity is maintained in the area.​

​Inform all concerned accordingly.​

​To date: 10/11/2025.​

​Forwarded for information and taking necessary action to:​

​1. The O.C., Mejia Police Station, Mejia, Bankura.​

​2. The B.L. & L.R.O., Mejia, Bankura.​

​By Order of the Court​

​The BDO, Mejia Block der office”​
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​11.09.2025​

​The​ ​Ld.​ ​S.D.E.M​ ​(S)​ ​Bankura​ ​passed​ ​an​ ​Order​ ​dated​

​11.09.2025​ ​in​ ​Case​ ​No.​ ​1001/2025,​ ​titled​ ​“Mahibul​ ​Islam​

​(On​​behalf​​of​​and​​represented​​by​​Forest​​range​​officer,​​Mejia)​

​Vs​ ​Deepak​ ​Kumar​ ​Shaw​ ​(On​ ​behalf​ ​of​ ​Shyam​ ​Steel​

​Manufacturing​​Ltd.)”,​​wherein​​the​​Hon’ble​​tribunal​​directed​

​the​ ​B.L.​ ​and​ ​L.R.O.,​ ​Mejia,​ ​to​ ​conduct​ ​an​ ​enquiry​ ​into​ ​the​

​petition​ ​filed​ ​by​ ​the​ ​Forest​ ​Range​ ​Officer​ ​regarding​ ​the​

​dispossession​ ​of​ ​the​ ​Petitioner​ ​from​ ​the​ ​suit​ ​land,​ ​and​ ​to​

​submit​ ​a​ ​specific​ ​report​ ​addressing​ ​the​ ​allegations​ ​made​

​against​ ​the​ ​Respondents​ ​by​ ​the​ ​next​ ​date.​ ​The​ ​relevant​

​portion of the order is reproduced below.​

​“Hence, it is hereby ordered that:​

​The​​B.L.​​and​​L.R.O.,​​Mejia​​is​​directed​​to​​enquire​​into​​the​​petition​​and​
​submit​​a​​specific​​report​​regarding​​dispossession​​of​​the​​Petitioner​​from​
​the​ ​suit​ ​land​ ​and​ ​also​ ​to​ ​report​ ​regarding​ ​the​ ​allegation​ ​of​ ​the​
​Petitioner as made against the O.P. member by next date.​

​The​ ​O.C.,​​Mejia​​Police​​Station​​is​​directed​​to​​submit​​report​​and​​taking​
​necessary action regarding the following points:​

​(a) Whether there is any apprehension of breach of the peace​

​regarding the alleged matter in the locality.​

​(b)​ ​whether​ ​the​ ​very​ ​act​ ​(as​ ​alleged​ ​by​ ​the​ ​Petitioner)​ ​by​ ​the​ ​2nd​
​parties​ ​may​ ​cause​ ​annoyance​ ​or​ ​injury​ ​to​ ​any​ ​person​ ​lawfully​
​employed,​​or​​danger​​to​​human​​life,​​health​​or​​safety,​​or​​a​​disturbance​​of​
​the​ ​public​ ​tranquillity​ ​and​ ​also​ ​submit​ ​specific​ ​report​ ​regarding​
​whether​ ​the​ ​second​ ​party​ ​member​ ​encroach​ ​the​ ​suited​ ​plot​ ​from​ ​the​
​Petitioner!​

​The​ ​O.C.,​ ​Mejia​ ​Police​ ​Station​ ​is​ ​also​ ​directed​ ​to​ ​keep​ ​close​​vigil​​so​
​that​ ​no​ ​untoward​ ​incident​ ​may​ ​take​ ​place​ ​over​ ​the​ ​alleged​ ​issue​ ​and​
​peace and tranquillity is maintained in the area.​

​Inform all concerned accordingly.​

​To date: 10/11/2025.​

​Forwarded for information and taking necessary action to:​

​1. The O.C., Mejia Police Station, Mejia, Bankura.​
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​2. The B.L. & L.R.O., Mejia, Bankura.​

​By Order of the Court.​

​12/09/2025​

​Notice​ ​dated​ ​12/09/2025​ ​in​ ​Case​ ​No.​ ​1001/2025​ ​titled​

​“Mahibul​ ​Islam​ ​(On​ ​behalf​ ​of​ ​and​ ​represented​ ​by​ ​Forest​

​range​ ​officer,​​Mejia)​​Vs​​Deepak​​Kumar​​Shaw​​(On​​behalf​​of​

​Shyam​ ​Steel​ ​Manufacturing​​Ltd.),”​ ​was​​also​​sent​​to​​Shyam​

​Steel​ ​Manufacturing​ ​company​ ​Pvt.​ ​Ltd​ ​by​ ​the​ ​Ld.​ ​Court​ ​of​

​SDEM At Bankura. The Notice clearly stated that​

​“You​ ​are​ ​hereby​ ​notified​​that​​a​​case​​has​​been​​filed​​in​​the​​Hon'ble​​Ld.​
​SDEM Bankura Court centering on the said document.​

​Do​ ​not​ ​commit​ ​anything​ ​centering​ ​on​ ​the​ ​said​ ​schedule​ ​that​ ​might​
​disrupt public order.​

​The​​date​​for​​the​​hearing​​of​​the​​said​​case​​has​​been​​fixed​​for​​25.09.2025.​
​Maintain​ ​peace​ ​and​ ​order​ ​until​ ​further​ ​orders,​​otherwise,​​you​​will​​be​
​bound to appear before the law.​

​Despite​ ​receiving​ ​this​ ​notice,​ ​Shyam​ ​Steel​ ​Manufacturing​

​Company​​Pvt.​​Ltd.​​has​​continued​​its​​activities​​unabated,​​with​

​construction​ ​work​ ​ongoing​ ​at​ ​the​ ​disputed​ ​forest​ ​land​ ​site.​

​This​ ​persistent​ ​encroachment​ ​not​ ​only​ ​violates​

​environmental​ ​protection​ ​laws​ ​and​ ​legal​ ​mandates​ ​but​ ​also​

​risks​​disturbing​​public​​order,​​as​​local​​residents​​have​​strongly​

​opposed the illegal occupation of their forest land.​

​08/10/2025​

​That​ ​a​ ​land​ ​report​ ​was​ ​requested​ ​from​ ​the​ ​Block​ ​and​ ​Land​

​Reforms​ ​officer​ ​by​ ​the​ ​Ld.​ ​S.D.E.M​ ​court,​ ​Bankura​ ​in​

​reference​ ​to​​the​​M.P​​Case​​No.1​​1001/2025​​Us​​163​​B.N.S.S.​

​The​ ​Block​ ​and​ ​Land​ ​Reforms​​officer​​replied​​on​​08/10/2025​

​and gave its finding  stating as quoted​
​“Current​ ​findings​​indicate​​that​​Shyam​​Steel​​Manufacturing​​Limited​​is​
​currently​ ​carrying​ ​out​ ​construction​ ​work​ ​and​ ​preparing​ ​for​ ​a​ ​goods​
​railway​​on​​a​​significant​​portion​​of​​this​​notified​​forest​​land,​​intending​​to​
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​take​​illegal​​possession.​​The​​remaining​​land​​is​​subject​​to​​dispute​​due​​to​
​the encroachment by the factory owner and other individuals.​

​Along​ ​with​ ​the​ ​finding​ ​the​ ​Reply​ ​dated​ ​08/10/2025​ ​also​

​directed​ ​stating​ ​“Therefore,​ ​the​ ​Forest​ ​Department​ ​is​

​requested​ ​to​ ​initiate​ ​action​ ​regarding​ ​the​ ​location​ ​and​

​requirement​ ​of​ ​the​ ​land”​ ​But​ ​still​ ​no​ ​action​ ​has​ ​been​ ​taken​

​yet.​

​13.10.2025​

​A​ ​legal​ ​Notice​ ​was​ ​also​ ​sent​ ​by​ ​Sujay​ ​Mukherjee,​ ​member​ ​of​
​Paribesh​ ​O​ ​Aranya​ ​Sankalp,​ ​a​ ​registered​ ​Society,​ ​to​ ​District​
​Magistrate​​Bankura​​with​​the​​Subject​​“Illegal​​Handling​​over​​of​​the​
​land​ ​under​ ​the​ ​forest​ ​notification​ ​being​ ​Parbatipur​ ​Mouza,​ ​JL.​
​No.​​-10​​Plot​​No.-​​485/578,​​Total​​Area-18.40​​acres​​to​​Shyam​​Steel​
​Manufacturing Company Pvt. Limited.​

​The relevant position of the Legal Notice is reproduced below:​

​“Kind​​attention​​is​​hereby​​drawn​​that,​​despite​​repeated​​objections​
​and​​prior​​intimation,​​it​​has​​come​​to​​our​​knowledge​​that​​the​​Land​
​Department,​ ​particularly​ ​through​ ​the​ ​office​​of​​the​​BLRO,​​Mejia,​
​is​ ​taking​ ​active​ ​steps​ ​to​ ​transfer​ ​or​ ​grant​ ​possession​ ​of​​the​​said​
​land to a private entity, namely Ms Shyam Steel.​

​That​ ​such​ ​act​ ​being​ ​illegal​ ​has​ ​raised​ ​the​ ​eyebrows​ ​of​ ​the​
​common​​public​​and​​actions​​are​​patently​​illegal,​​arbitrary,​​and​​in​
​direct​ ​violation​ ​of​​the​​provisions​​of​​the​​Forest​​Conservation​​Act,​
​1980,​​as​​well​​as​​the​​orders​​of​​the​​Hon'ble​​Supreme​​Court​​in​​T.N.​
​Godavarman Thirumulpad v. Union of India Ors.​

​Purportedly​ ​a​ ​public​ ​petition​ ​regarding​ ​this​ ​matter​ ​is​ ​already​
​pending,​ ​and​ ​in​ ​the​ ​meantime​ ​the​​concerned​​organisation​​in​​the​
​best​ ​interest​ ​of​ ​public​ ​if​ ​required​ ​shall​ ​knock​ ​the​ ​doors​ ​of​ ​the​
​Hon'ble​​High​​Court​​at​​Calcutta​​and​​the​​National​​Green​​Tribunal​
​NGT​ ​seeking​ ​judicial​ ​protection​ ​of​ ​the​ ​environment​ ​and​ ​forest​
​ecosystem,​​it​​is​​incumbent​​upon​​your​​authority​​to​​ensure​​that​​the​
​status​​quo​​of​​the​​land​​is​​maintained​​until​​the​​final​​adjudication​​of​
​the matter.​

​It​​is​​further​​noted​​with​​grave​​concern​​that​​earlier,​​a​​large​​number​
​of​ ​trees​ ​valued​ ​at​ ​several​ ​crores​ ​of​ ​rupees​ ​were​ ​felled​ ​from​ ​this​
​area,​ ​causing​ ​irreparable​ ​ecological​ ​damage​ ​and​ ​amounting​ ​to​
​gross​ ​negligence​ ​and​ ​dereliction​ ​of​ ​duty​ ​by​ ​the​ ​concerned​
​departments.”​
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​18/10/2025​

​Further​ ​representation​ ​was​ ​sent​ ​by​​Sujay​​Mukherjee,​​member​​of​
​Paribesh​ ​O​ ​Aranya​ ​Sankalp,​ ​a​ ​registered​ ​Society​ ​to​ ​District​
​Magistrate​ ​Bankura​ ​and​ ​to​ ​The​ ​Chairman​ ​National​ ​Green​
​Tribunal​ ​Eastern​ ​Zone​ ​Bench,​ ​New​ ​Town,​ ​Kolkata-700015​​with​
​the​ ​request​ ​that​ ​forest​ ​land​ ​be​ ​immediately​ ​identified​ ​and​
​inspected​ ​on​ ​the​ ​ground,​ ​and​ ​steps​ ​be​ ​taken​ ​to​ ​free​ ​them​ ​from​
​illegal occupation.​

​The​ ​relevant​ ​portion​ ​of​ ​the​ ​representation​ ​dated​ ​18/10/2025​ ​is​
​reproduced below:​

​“With​ ​due​ ​respect,​ ​I​ ​would​ ​like​ ​to​ ​submit​ ​that​ ​the​ ​following​
​scheduled​ ​lands,​ ​WEST​ ​BENGAL,​ ​BANKURA​ ​DISTRICT,​ ​PS-​
​MEJIA,​ ​MOUZA​ ​-​ ​PARBOTIPUR,​ ​JL​ ​NO​ ​10,​ ​PLOT​ ​NO​ ​-​
​485578,​ ​TOTAL​ ​AREA​ ​-18.40​ ​ACRE​ ​recorded​ ​as​ ​forest​ ​land​ ​in​
​the​ ​records​ ​of​ ​the​ ​Forest​ ​Department,​ ​have​ ​for​ ​the​ ​past​ ​several​
​years​ ​been​ ​under​ ​illegal​ ​occupation​ ​within​ ​different​ ​mouzas​ ​of​
​Mejia Block, Bankura District.​

​Shyam​ ​Steel​ ​Manufacturing​ ​Ltd.​ ​formerly​ ​known​ ​as​​Shova​​Ispat​
​has​ ​destroyed​ ​the​ ​forest​ ​on​ ​these​ ​lands,​​sold​​trees​​worth​​several​
​crores​​of​​rupees,​​and​​is​​now​​incorporating​​these​​forest​​lands​​into​
​their​ ​factory​ ​premises.​ ​Moreover,​ ​they​ ​have​ ​begun​ ​preparations​
​overnight​ ​to​ ​construct​ ​a​ ​goods​ ​transporting​ ​road​ ​through​ ​these​
​areas.​

​Therefore,​ ​I​ ​earnestly​ ​request​ ​that​ ​these​ ​forest​​department​​lands​
​be​​immediately​​identified​​and​​inspected​​on​​the​​ground,​​and​​steps​
​be​ ​taken​ ​to​ ​free​ ​them​ ​from​ ​illegal​ ​occupation.​ ​The​ ​occupied​
​lands,​ ​which​ ​are​ ​classified​ ​as​ ​forest​ ​areas,​ ​should​ ​be​ ​formally​
​handed back to the Forest Department.​

​All​ ​kinds​ ​of​ ​construction​ ​activities​ ​and​ ​changes​ ​in​ ​the​
​classification​ ​of​ ​these​ ​lands​ ​must​ ​be​ ​stopped​ ​immediately.​ ​If​
​necessary,​​permanent​​deployment​​of​​police​​and​​forest​​department​
​forces​ ​should​ ​be​ ​arranged​ ​in​ ​the​ ​area​ ​until​ ​the​ ​forest​ ​lands​ ​are​
​fully restored under the control of the Forest Department.​

​It​​is​​to​​be​​noted​​that​​most​​of​​these​​lands​​are​​already​​listed​​in​​the​
​Forest​ ​Notification​ ​and​ ​earlier​ ​records​ ​as​ ​forest​ ​jungle​ ​areas.​
​Unfortunately,​ ​with​ ​the​ ​collusion​ ​of​ ​the​ ​factory​ ​owners​ ​and​
​certain​ ​officials​ ​of​ ​the​ ​Land​ ​Department,​ ​the​ ​classification​ ​of​
​these​​lands​​has​​been​​changed,​​and​​records​​are​​being​​manipulated​
​in the names of persons of their choice.”​

​19.10.2025​ ​Further​ ​representation​ ​dated​ ​19/10/2025​ ​by​ ​Sujay​
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​Mukherjee,​ ​member​ ​of​ ​Paribesh​ ​O​ ​Aranya​ ​Sankalp,​ ​,​ ​was​

​sent​ ​to​ ​District​ ​Magistrate​ ​Bankura,​ ​The​ ​Birbaha​ ​Hansda​

​Cabinet​ ​Minister​ ​and​ ​Forest​ ​and​ ​Consumer​ ​Affairs​

​Government​ ​of​ ​West​ ​Bengal​ ​requesting​ ​for​ ​investigation,​

​immediate​ ​stop​ ​of​ ​construction,​​encroachment​​by​​force,​​and​

​release​ ​of​ ​forest​ ​land​ ​illegally​ ​occupied​ ​by​ ​Shyam​ ​Steel​

​Manufacturing Ltd.​

​The​ ​relevant​ ​portion​ ​of​ ​the​ ​representation​ ​dated​​19/10/2025​

​is reproduced below:​

​“With​ ​due​ ​respect,​ ​I​ ​would​ ​like​ ​to​ ​submit​ ​that​ ​the​ ​following​
​scheduled​ ​lands,​ ​WEST​ ​BENGAL,​ ​BANKURA​ ​DISTRICT,​ ​PS-​
​MEJIA,​ ​MOUZA​ ​-​ ​PARBOTIPUR,​ ​JL​ ​NO​ ​-​ ​10,​ ​PLOT​
​NO-485/578,​​TOTAL​​AREA​​-18.40​​ACRE​​recorded​​as​​forest​​land​
​in​​the​​records​​of​​the​​Forest​​Department,​​have​​for​​the​​past​​several​
​years​ ​been​ ​under​ ​illegal​ ​occupation​ ​within​ ​different​ ​mouzas​ ​of​
​Mejia Block, Bankura District.​

​Shyam​​Steel​​Manufacturing​​Ltd.​​has​​destroyed​​the​​forest​​on​​these​
​lands,​ ​sold​ ​trees​ ​worth​ ​several​ ​crores​ ​of​ ​rupees,​ ​and​ ​is​ ​now​
​incorporating​ ​these​ ​forest​ ​lands​ ​into​ ​their​ ​factory​ ​premises.​
​Moreover,​​they​​have​​begun​​preparations​​overnight​​to​​construct​​a​
​goods transporting road through these areas.​

​Therefore,​ ​I​ ​earnestly​ ​request​ ​that​ ​these​ ​forest​​department​​lands​
​be​​immediately​​identified​​and​​inspected​​on​​the​​ground,​​and​​steps​
​be​ ​taken​ ​to​ ​free​ ​them​ ​from​ ​illegal​ ​occupation.​ ​The​ ​occupied​
​lands,​ ​which​ ​are​ ​classified​ ​as​ ​forest​ ​areas,​ ​should​ ​be​ ​formally​
​handed back to the Forest Department.​

​All​ ​kinds​ ​of​ ​construction​ ​activities​ ​and​ ​changes​ ​in​ ​the​
​classification​ ​of​ ​these​ ​lands​ ​must​ ​be​ ​stopped​ ​immediately.​ ​If​
​necessary,​​permanent​​deployment​​of​​police​​and​​forest​​department​
​forces​ ​should​ ​be​ ​arranged​ ​in​ ​the​ ​area​ ​until​ ​the​ ​forest​ ​lands​ ​are​
​fully restored under the control of the Forest Department.​

​It​​is​​to​​be​​noted​​that​​most​​of​​these​​lands​​are​​already​​listed​​in​​the​
​Forest​ ​Notification​ ​and​ ​earlier​ ​records​ ​as​ ​forest​ ​jungle​ ​areas.​
​Unfortunately,​ ​with​ ​the​ ​collusion​ ​of​ ​the​ ​factory​ ​owners​ ​and​
​certain​ ​officials​ ​of​ ​the​ ​Land​ ​Department,​ ​the​ ​classification​ ​of​
​these​​lands​​has​​been​​changed,​​and​​records​​are​​being​​manipulated​
​in the names of persons of their choice.”​
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​17/11/2025​

​That​ ​in​ ​furtherance​ ​another​ ​representation​ ​was​ ​sent​ ​on​

​17/11/2025​​to​​the​​District​​Magistrate​​Bankura​​informing​​that​

​the​ ​encroacher​ ​M/s​ ​Shyam​​Steel​​Manufacturing​​Pvt​​Ltd​​has​

​started​ ​further​ ​illegal​ ​construction​ ​of​ ​an​ ​overbridge​ ​over​ ​a​

​railway​ ​line​ ​of​ ​Eastern​ ​Railway,​ ​Asansol​ ​Division,​ ​West​

​Bengal​ ​in​ ​protected​ ​forest​ ​land​ ​recorded​ ​under​ ​Plot​ ​No.​

​485/578, J.L. No. 10, Mouza-Parbatipur.​

​The​ ​Notice​ ​further​ ​reveals​ ​that​ ​despite​ ​government​

​engineers'​ ​inspection​ ​confirming​ ​that​ ​the​ ​construction​

​violates​ ​prescribed​ ​safety​ ​norms,​ ​the​ ​company​ ​has​ ​illegally​

​continued​ ​the​ ​work,​ ​even​ ​during​ ​night​ ​hours​ ​and​ ​holidays.​

​The​ ​Notice​ ​requests​ ​immediate​ ​cessation​ ​of​ ​the​ ​illegal​

​construction​ ​and​ ​prays​ ​for​ ​demolition​ ​of​ ​unauthorized​

​works.​

​Despite​ ​repeated​ ​representations,​ ​reminders,​ ​and​

​communications​ ​addressed​ ​to​ ​the​ ​concerned​ ​authorities,​

​including​ ​the​ ​Block​ ​Land​ ​&​ ​Land​ ​Reforms​ ​Office​

​(BL&LRO),​ ​the​ ​District​ ​Magistrate,​ ​and​ ​other​ ​competent​

​officers,​ ​no​ ​effective​ ​or​ ​corrective​ ​action​ ​has​ ​been​ ​initiated​

​till​ ​date.​ ​Consequently,​ ​the​ ​illegal​ ​and​ ​unauthorized​

​occupation of the said land continues unabated.​

​As​ ​of​ ​the​ ​filing​ ​of​ ​this​ ​Original​ ​Application​ ​The​ ​Shyam​

​Steel​ ​Manufacturing​ ​Pvt.​ ​Limited​ ​and​ ​others​ ​with​ ​help​ ​of​

​political​​parties​​and​​local​​goons​​,​​forcefully,​​illegally​​violates​

​the​ ​Forest​ ​Act​ ​and​ ​attempts​ ​to​ ​change​ ​the​ ​nature​ ​and​

​character​ ​of​ ​the​ ​Forest​​Land​​That​​is​​Dag/Plot​​No.​​485/578,​

​JLNo.​ ​10​ ​District-​ ​Bankura,​ ​P.S-​ ​Mejia,​ ​Mouza​ ​Parbotipur,​
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​as per Forest Notification No. 931 for 1962 dated 08/02/1962​

​It​ ​is​ ​respectfully​ ​submitted​ ​that​ ​the​ ​matter​ ​does​ ​not​ ​pertain​

​merely​ ​to​ ​simple​ ​encroachment.​ ​The​ ​encroachers,​ ​in​

​furtherance​ ​of​ ​their​ ​unlawful​ ​occupation,​ ​have​ ​started​

​excavating​ ​the​ ​land,​ ​digging​ ​deep​ ​pits​ ​and​ ​altering​ ​the​

​natural​ ​terrain​ ​of​ ​the​ ​forest​​area,​​and​​are​​attempting​​to​​lay​​a​

​railway​​line​​over​​this​​forest​​land​​without​​obtaining​​any​​prior​

​permission,​ ​approval,​ ​or​ ​clearance​ ​from​ ​the​ ​Forest​ ​Officer​

​or concerning Authority.​

​03.11.2025​ ​Hence this OA​
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​BEFORE THE HON’BLE NATI0NAL GREEN​

​TRIBUNAL, EASTERN ZONE BENCH: KOLKATA​

​Original Application No.​ ​/2025/EZ​

​(Under Section 14 R/W Section 18 (1) & (2) of The National Green Tribunal Act)​

​In the matter of​

​Paribesh O Aranya Sankalp​
​Through Milan Rakshit                                                          …​​Applicant​

​Versus​

​State of West Bengal & Ors.                                                …..Respondents​

​MEMO OF PARTIES​

​Paribesh O Aranya Sankalp​
​Through Milan Rakshit​
​S/o Sh. Sridhar Rakshit​
​aged 41 yrs, presently​
​R/O Ardhagram, kshiraitor,​
​Bankura, Ardhagram,​
​West Bengal, 722143,​
​(Duly authorised to file this Application/Petition​
​by Paribesh O Aranya Sankalp, a registered Society)​

​…​​Applicant​

​Versus​

​1.​ ​Chief Secretary,​
​Government of West Bengal​
​JALASAMPAD BHAWAN,​
​1st Floor,​
​DF Block, Sector 1,​
​Bidhannagar,  Kolkata,​

​West Bengal 700091​
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​Email:​​cs-westbengal@nic.in​ ​…. Respondent No.1​

​2.​ ​District Magistrate and Collector,Bankura​
​Office of the District Magistrate & Collector​
​Administrative Building, Bankura Collectorate,​
​Bankura, West Bengal 722101​ ​….Respondent No.2​

​3.​ ​Block Land and Land Revenue Office (BLRO), Mejia,​
​Mejia, Bankura District, West Bengal,​
​PIN 722143​ ​….Respondent No.3​

​4.​ ​Forest Department, Government of West Bengal,​
​Through​
​Divisional Forest Officer (DFO) of Bankura North Division​
​Bankura North Range Office,​
​Machantala, Patpur,​
​Bankura, West Bengal - 722147​ ​….Respondent No.4​

​5.​ ​M/s Shyam Steel Manufacturing Company​
​Pvt. Limited​
​Situated at Jemua, P.O & P.S​
​Mejia, District Bankura,​
​West Bengal​​-​​722143​ ​….Respondent No.5​

​Resolve Legal​
​Advocates & Consultants​

​# 8, Todarmal Lane, basement​
​New Delhi-110001​

​Email:​​resolvelegaladvocates@gmail.com​
​Place: New Delhi​ ​M: 7042982689, 9911335676;​
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​BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,​
​EASTERN ZONE BENCH: KOLKATA​

​Original Application No.​ ​/2025/EZ​

​(Under Section 14 R/w Section 18 (1) & (2) Of The National Green Tribunal Act, 2010)​
​In the matter of​

​Paribesh O Aranya Sankalp​
​Through Milan Rakshit​ ​…​​Applicant​

​Versus​

​State of West Bengal & Ors.                                                   …..Respondent​

​MOST RESPECTFULLY SHOWEATH :​

​1.​ ​The​​address​​of​​the​​Counsel​​of​​the​​applicant​​is​​Resolve​​Legal,​​Basement​​at​

​8​ ​Todarmal​ ​Lane,​​Bengali​​Market,​​New​​Delhi,​​110001,​​for​​the​​service​​of​

​notices​ ​of​ ​this​ ​application​ ​and​ ​the​ ​addresses​ ​of​ ​the​ ​respondents​ ​are​ ​as​

​given above for service of notices of the applicant.​

​2.​ ​That​ ​the​ ​applicant​ ​is​ ​duly​ ​authorised​ ​by​ ​Resolution​ ​dated​ ​08/05/2025​ ​of​

​the​ ​society​ ​Paribesh​ ​O​ ​Aranya​ ​Sankalpa​ ​Mejia,​ ​Bankura,​ ​a​ ​registered​

​society​ ​to​ ​file​ ​the​ ​present​ ​OA.​ ​The​ ​respondents​ ​in​ ​collusion​ ​with​ ​each​

​other​ ​have​ ​been​ ​cutting​ ​of​ ​trees,​ ​unauthorized​ ​construction,​ ​and​ ​illegal​

​encroachment​ ​of​ ​protected​ ​forest​ ​land​ ​situated​ ​at​ ​Mouza​ ​Parbatipur​ ​Plot​

​No.​ ​485/578,​ ​J.L.​ ​No.​ ​10,​ ​Bankura,​​West​​Bengal​​measured​​around​​18.40​

​acres.​ ​The​ ​said​​land​​is​​clearly​​declared​​as​​Protected​​forest​​land​​under​​the​

​Forest​ ​Gazette​ ​Notification​ ​dated​ ​12.07.1962.​ ​Due​ ​to​ ​continuous​

​violations​ ​committed​ ​by​ ​Respondents​ ​particularly​ ​Respondent​​No.​​5,​​the​

​protected​ ​forest​ ​area​ ​is​ ​being​ ​gradually​ ​destroyed.​ ​Consequently,​ ​the​

​residents​ ​of​ ​Bankura​ ​District​ ​are​ ​already​ ​facing,​​and​​are​​likely​​to​​further​

​face,​ ​serious​ ​environmental​ ​repercussions​ ​arising​ ​from​ ​such​ ​destruction.​

​There​ ​exists​ ​a​ ​grave​ ​and​ ​imminent​ ​danger​ ​of​ ​further​ ​degradation​ ​of​ ​the​
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​protected​ ​forest​ ​in​ ​the​ ​Bankura​ ​District,​ ​which,​ ​if​ ​not​ ​prevented,​ ​will​

​adversely​​affect​​public​​health,​​contribute​​to​​increased​​pollution,​​and​​cause​

​severe​​damage​​to​​the​​local​​ecosystem.​​Consequently​​the​​Applicant​​has​​the​

​requisite​ ​locus​ ​standi​ ​to​ ​file​ ​this​ ​Original​ ​Application​ ​as​ ​the​ ​society​ ​is​

​directly​ ​affected​ ​by​ ​the​ ​continuous​ ​environmental​ ​harm​ ​caused​ ​by​ ​the​

​Respondent's actions in the protected forest.​

​Copy​ ​of​ ​the​ ​resolution​ ​dated​ ​08/05/2025​ ​of​ ​the​ ​society​ ​Paribesh​ ​O​ ​Aranya​
​Sankalpa is favour of Milan Rakshit  is annexed as  Annexure - 1​

​The​ ​Copy​ ​of​ ​the​ ​Forest​ ​Gazette​ ​Notification​ ​dated​ ​12.07.1962​ ​&​ ​Map​ ​of​
​1971​ ​of​ ​Mauja​ ​Parbati​ ​pur​ ​JL​ ​No.10​ ​is​ ​collectively​ ​annexed​ ​herewith​ ​as​
​Annexure -2.​

​3.​ ​The​ ​respondent​ ​number​ ​1​ ​is​ ​the​ ​Chief​ ​Secretary,​ ​Government​ ​of​ ​West​

​Bengal​​who​​is​​responsible​​for​​the​​overall​​maintenance​​of​​the​​government​

​land,​ ​including​ ​the​ ​reserve​ ​forest​​land​​and​​is​​also​​responsible​​for​​the​​non​

​deforestation of the reserve forest lands.​

​4.​ ​The​ ​respondent​ ​number​ ​2​ ​the​ ​District​ ​Magistrate​ ​and​​Collector,​​Bankura​

​is​ ​responsible​ ​for​ ​the​ ​District​ ​of​ ​Bankura​ ​wherein​ ​the​ ​illegal​ ​and​

​encroachment​​of​​the​​forest​​land​​has​​been​​complained​​about​​in​​this​​present​

​OA.​

​5.​ ​The​ ​respondent​ ​number​ ​3​ ​is​ ​the​ ​Block​ ​Land​ ​and​​Revenue​​officer​​who​​is​

​responsible​ ​for​ ​the​ ​revenue​ ​records​ ​in​ ​which​ ​the​ ​land​ ​on​ ​which​ ​illegal​

​construction​ ​has​ ​been​ ​carried​ ​out​ ​has​ ​been​​shown​​as​​a​​Reserve​​forest,​​as​

​per the Guzzet Notification.​

​6.​ ​Respondent​ ​number​ ​4​ ​is​ ​the​ ​forest​ ​department​ ​responsible​ ​for​ ​the​

​maintenance of reserved forest in the State of West Bengal.​

​7.​ ​Respondent​ ​number​ ​5​ ​is​ ​M/s​ ​Shyam​ ​Steel​ ​Manufacturing​ ​Company​
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​Private​ ​Limited​ ​is​ ​the​ ​main​ ​wrongdoer​ ​who​ ​is​ ​carrying​ ​out​ ​the​

​deforestation​ ​and​ ​illegal​ ​activities​ ​including​ ​construction​ ​in​ ​the​ ​reserve​

​Forest land blatantly.​

​8.​ ​That​​the​​present​​application​​is​​being​​filed​​under​​section​​14​​R/w​​Section​​18​

​(1)​ ​&​ ​(2)​ ​Of​ ​The​ ​National​ ​Green​ ​Tribunal​ ​Act,​ ​2010.​ ​This​ ​Hon’ble​

​Tribunal​ ​has​ ​the​ ​jurisdiction​ ​to​ ​hear​ ​this​ ​original​ ​application​​as​​the​​issue​

​raised​ ​herein​ ​involves​ ​a​ ​substantial​ ​question​ ​(Section​ ​2​ ​m​ ​of​ ​NGT​ ​Act)​

​relating​​to​​the​​environment,​​specifically​​the​​encroachment​​upon​​protected​

​forest​ ​land.​ ​This​ ​question​ ​arises​ ​directly​ ​out​ ​of​ ​the​ ​implementation,​

​execution,​​or​​violation​​of​​the​​enactments​​enumerated​​in​​Schedule​​I​​of​​the​

​National​​Green​​Tribunal​​Act,​​2010,​​including​​the​​of​​Forest​​(Conservation)​

​Act,​ ​1980​ ​specifically​ ​Section​ ​2,​ ​and​ ​the​ ​Environment​ ​(Protection)​ ​Act,​

​1986​ ​specifically​ ​section​ ​3(2)(v)​ ​of​ ​the​ ​Act.​ ​The​ ​encroachment​ ​of​ ​forest​

​land​ ​and​ ​construction​ ​activity​ ​therein,​ ​constitutes​ ​a​ ​clear​ ​environmental​

​issue,​ ​impacting​ ​ecological​ ​balance,​ ​biodiversity,​ ​and​ ​the​ ​rights​ ​of​ ​the​

​public​​at​​large,​​thereby​​squarely​​falling​​within​​the​​ambit​​of​​the​​Tribunal’s​

​jurisdiction under Section 14 of the NGT Act, 2010.​

​9.​ ​That​​said​​land​​situated​​at​​Mouza​​Parbatipur​​Plot​​No.​​485/578,​​J.L.​​No.​​10,​

​measured​ ​around​ ​18.40​ ​acres​ ​was​ ​encroached​ ​by​ ​the​ ​Respondents​ ​in​

​connivance​ ​with​ ​certain​ ​officials​ ​from​ ​the​ ​BL​​&​​LRO​​office,​​Mejia,​​and​

​they​​have​​fraudulently​​converted​​the​​classification​​of​​this​​land​​from​​forest​

​“Protected​ ​Forest”​ ​to​ ​non-forest​ ​“danga”​ ​and​ ​subdivided​ ​it​ ​into​ ​private​

​ownership,​ ​thereby​ ​leading​ ​to​ ​illegal​ ​encroachment​ ​by​ ​Shyam​ ​Steem​

​Company​ ​Pvt.​ ​Ltd​ ​and​ ​around​ ​250​ ​others​ ​occupants​ ​upon​ ​the​ ​said​ ​plot​

​that is at Mouza Parbatipur Plot No. 485/578, J.L. No. 10 .​

​The​ ​copy​ ​of​ ​the​ ​Record​ ​of​ ​Rights​ ​(RoR)​ ​for​ ​No.​ ​485/578,​ ​Mouza​
​Parbatipur,​ ​J.L.​ ​No.​ ​10,​ ​measured​ ​around​ ​18.40​ ​acres​ ​is​ ​annexed​
​herewith as Annexure-3.​
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​10.​​That​​the​​encroachers​​along​​with​​their​​supporters,​​commenced​​digging​​and​

​preparation​ ​work​ ​for​​the​​foundation​​of​​new​​buildings​​intended​​for​​both​​a​

​manufacturing​​plant​​and​​residential​​use​​on​​the​​Plot​​No.​​485/578,​​J.L.​​No.​

​10​ ​Mouza​ ​Parbatipur.​ ​These​ ​Respondents​ ​have​ ​carried​ ​out​ ​the​

​construction​​activities​​with​​active​​support​​from​​certain​​local​​authorities​​as​

​well​ ​as​ ​officials​ ​of​ ​the​ ​Block​ ​Land​ ​and​ ​Land​ ​Revenue​ ​Office​ ​(BL​ ​&​

​LRO),​ ​thereby​ ​facilitating​ ​their​ ​illegal​ ​occupation​ ​and​ ​development​​over​

​the land in violation of legal and regulatory provisions.​

​The​ ​photographs​ ​of​ ​the​ ​construction​ ​work​ ​and​ ​latest​​development​​are​
​annexed as Annexure - 4.​

​11.​​That​ ​against​ ​the​ ​encroachment​ ​on​ ​the​ ​said​ ​forest​ ​land​ ​that​ ​is​ ​Plot​ ​No.​

​485/578,​​J.L.​​No.​​10,​​Mouza​​Parbatipur,​​measured​​around​​18.40​​acres,​ ​a​

​Case​​No.​​1001/2025,​​titled​​“Mahibul​​Islam​​(On​​behalf​​of​​and​​represented​

​by​ ​Forest​ ​range​ ​officer,​ ​Mejia)​ ​Vs​ ​Deepak​ ​Kumar​ ​Shaw​ ​(On​ ​behalf​ ​of​

​Shyam​ ​Steel​ ​Manufacturing​ ​Ltd.)”​ ​was​ ​filed​​under​​Section​​163​​of​​BNSS​

​2023.​​The​​petition​​clearly​​highlighted​​that​​the​​Shyam​​Steel​​Manufacturing​

​Pvt.​ ​Limited​ ​with​ ​help​ ​of​ ​political​ ​parties​ ​and​ ​local​ ​goons​ ​,​ ​forcefully,​

​illegally​ ​violates​ ​the​ ​Forest​ ​Act​ ​and​ ​attempts​ ​to​ ​change​ ​the​ ​nature​ ​and​

​character​ ​of​ ​the​ ​Forest​​Land​​of​​the​​Plot​​No.​​485/578,​​JLNo.​​10​​District-​

​Bankura,​ ​P.S-​ ​Mejia,​ ​Mouza​ ​Parbotipur,​ ​as​ ​per​ ​Forest​ ​Notification​ ​No.​

​931​ ​for​ ​1962​ ​dated​ ​08/02/1962.​ ​in​ ​furtherance​ ​of​ ​their​ ​unlawful​

​encroachment​​these​​encroachers​​have​​started​​excavating​​the​​land,​​digging​

​deep​ ​pits​ ​and​ ​altering​ ​the​ ​natural​ ​terrain​ ​of​ ​the​ ​forest​ ​area,​ ​and​ ​are​

​attempting​​to​​lay​​a​​railway​​line​​over​​this​​forest​​land​​without​​obtaining​​any​

​prior​ ​permission,​ ​approval,​ ​or​ ​clearance​ ​from​ ​the​ ​Forest​ ​Officer​ ​or​

​concerning Authority.​

​The Copy of the​​petition in Case No. 1001/2025​​is annexed as  Annexure - 5​
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​12.​​That​ ​an​ ​order​ ​dated​ ​11/09/2025​​was​​passed​​in​​Case​​No.​​1001/2025​​titled​

​“Mahibul​ ​Islam​ ​(On​ ​behalf​ ​of​ ​and​ ​represented​ ​by​ ​Forest​ ​range​ ​officer,​

​Mejia)​ ​Vs​ ​Deepak​ ​Kumar​ ​Shaw​ ​(On​ ​behalf​ ​of​ ​Shyam​ ​Steel​

​Manufacturing​ ​Ltd.),”​ ​wherein​ ​the​ ​Hon’ble​ ​Court​ ​directed​ ​the​ ​B.L.​ ​and​

​L.R.O.,​ ​Mejia,​ ​to​ ​conduct​ ​an​ ​enquiry​ ​into​​the​​petition​​filed​​by​​the​​Forest​

​Range​ ​Officer​ ​regarding​ ​the​ ​dispossession​ ​of​ ​the​ ​Petitioner​​from​​the​​suit​

​land,​ ​and​ ​to​ ​submit​ ​a​ ​specific​ ​report​ ​addressing​ ​the​ ​allegations​ ​made​

​against the Opposite Party members by the next date.​

​The​​Copy​​of​​order​​dated​​11/09/2025​​in​​Case​​No.​​1001/2025​​is​​annexed​
​as  Annexure - 6​

​13.​​That​​the​​Officer-in-Charge,​​Mejia​​Police​​Station,​​was​​directed​​to​​submit​​a​

​report and take necessary action regarding:​

​(a)​​Whether​​there​​exists​​any​​apprehension​​of​​breach​​of​​peace​​in​​the​

​locality concerning the alleged matter.​

​(b)​ ​Whether​ ​the​ ​acts​ ​of​ ​the​ ​second​ ​parties​ ​(Opposite​ ​Parties)​ ​may​

​cause​ ​annoyance​ ​or​ ​injury​ ​to​ ​any​ ​person​ ​lawfully​ ​employed,​ ​or​

​endanger​​human​​life,​​health,​​or​​safety,​​or​​disturb​​public​​tranquillity;​

​and​ ​also​ ​to​ ​submit​ ​a​​specific​​report​​on​​whether​​the​​Opposite​​Party​

​members​ ​have​ ​encroached​ ​upon​ ​the​ ​suit​ ​land​ ​belonging​ ​to​ ​the​

​Petitioner.​

​The​ ​Officer-in-Charge​ ​of​ ​Mejia​ ​Police​ ​Station​ ​was​ ​further​ ​directed​ ​to​

​keep​ ​close​ ​vigil​ ​to​ ​ensure​ ​no​ ​untoward​ ​incident​ ​occurs​ ​concerning​ ​the​

​alleged issue and that peace and tranquillity are maintained in the area.​

​14.​​That​ ​a​ ​Notice​ ​dated​ ​12/09/2025​ ​in​ ​Case​ ​No.​ ​1001/2025​ ​titled​ ​“Mahibul​

​Islam​ ​(On​ ​behalf​ ​of​ ​and​ ​represented​ ​by​ ​Forest​ ​range​ ​officer,​ ​Mejia)​ ​Vs​

​Deepak​ ​Kumar​ ​Shaw​ ​(On​ ​behalf​ ​of​ ​Shyam​ ​Steel​ ​Manufacturing​ ​Ltd.),”​

​was​​also​​sent​​to​​Shyam​​Steel​​Manufacturing​​company​​Pvt.​​Ltd​​by​​the​​Ld.​

​Court of SDEM At Bankura. The Notice clearly stated that​
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​“You​ ​are​ ​hereby​ ​notified​ ​that​ ​a​ ​case​ ​has​ ​been​ ​filed​ ​in​​the​​Hon'ble​

​Ld. SDEM Bankura Court centering on the said document.​

​Do​ ​not​ ​commit​ ​anything​ ​centering​ ​on​ ​the​​said​​schedule​​that​​might​

​disrupt public order.​

​The​ ​date​ ​for​ ​the​ ​hearing​ ​of​ ​the​ ​said​ ​case​ ​has​ ​been​ ​fixed​ ​for​

​25.09.2025.​ ​Maintain​ ​peace​ ​and​ ​order​ ​until​ ​further​ ​orders,​

​otherwise, you will be bound to appear before the law.​

​Despite​ ​receiving​ ​this​ ​notice,​ ​Respondent​ ​no.​ ​4​ ​has​ ​continued​ ​its​

​activities​​unabated,​​with​​construction​​work​​ongoing​​at​​the​​disputed​​forest​

​land​ ​site.​ ​This​ ​persistent​ ​encroachment​ ​not​ ​only​ ​violates​ ​environmental​

​protection​ ​laws​ ​and​​legal​​mandates​​but​​also​​risks​​disturbing​​public​​order,​

​as​ ​local​ ​residents​ ​have​ ​strongly​ ​opposed​ ​the​ ​illegal​ ​occupation​ ​of​ ​their​

​forest land.​

​The​ ​Copy​ ​of​ ​the​ ​Notice​ ​dated​ ​12/09/2025​ ​in​ ​Case​ ​No.​ ​1001/2025​ ​is​
​annexed as Annexure - 7.​

​15.​​That​​another​​Case​​No.​​980/2025,​​titled​​“Sujoy​​Mukherjee​​Vs​​Shyam​​Steel​

​Manufacturing​ ​Ltd.​ ​&​ ​others”​ ​U/s163​ ​BNSS​ ​by​ ​Sujoy​ ​Mukherjee​ ​for​

​illegal​ ​encroachment​ ​by​ ​Shyam​ ​Steel​ ​Company​ ​Pvt.​ ​Ltd​ ​and​ ​other​

​encroachers.​ ​In​ ​this​ ​case​ ​an​ ​order​ ​dated​ ​04/09/2025​ ​was​ ​passed​ ​wherein​

​the​ ​Hon’ble​ ​Court​ ​directed​ ​the​ ​B.L.​ ​and​ ​L.R.O.,​ ​Mejia​ ​to​ ​conduct​ ​an​

​enquiry​​into​​the​​petition​​filed​​under​​Section​​163​​of​​the​​Bharatiya​​Nagarik​

​Suraksha​ ​Sanhita​ ​(B.N.S.S.),​ ​2023,​ ​specifically​ ​to​ ​investigate​ ​the​

​dispossession​​of​​the​​Petitioner​​from​​the​​suit​​land​​and​​the​​allegations​​made​

​against​ ​the​ ​Opposite​ ​Party​ ​members.​ ​The​ ​Officer-in-Charge​ ​of​ ​Mejia​

​Police​​Station​​was​​directed​​to​​submit​​a​​report​​regarding​​the​​apprehension​

​of​ ​breach​ ​of​ ​peace​ ​in​ ​the​ ​locality​ ​and​ ​whether​ ​the​ ​acts​ ​of​ ​the​ ​Opposite​

​Parties​​may​​cause​​annoyance,​​injury,​​danger​​to​​human​​life,​​health,​​safety,​

​or​ ​disturb​ ​public​ ​tranquillity.​ ​Further​ ​directions​​were​​issued​​to​​the​​Police​
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​to​ ​maintain​ ​close​ ​vigil​ ​on​ ​the​ ​matter​ ​to​ ​prevent​ ​any​ ​untoward​ ​incidents​

​and to maintain peace and tranquillity in the area.​

​The Copy of the petition in​​Case No. 980/2025​​is annexed as Annexure - 8.​

​The​ ​Copy​ ​of​​the​​order​​dated​​04/09/2025​​in​​Case​​No.​​980/2025​​is​​annexed​​as​
​Annexure - 9.​

​16.​​That​ ​a​ ​land​ ​report​ ​was​ ​requested​ ​from​ ​the​ ​Block​ ​and​ ​Land​ ​Reforms​

​officer​ ​in​ ​reference​ ​to​ ​the​ ​M.PCase​ ​No.1​ ​1001/2025​ ​Us​ ​163​ ​B.N.S.S​ ​by​

​the​​Ld.​​S.D.E.M​​Bankura.​​The​​Block​​and​​Land​​Reforms​​officer​​replied​​on​

​08/10/2025 and gave its finding  stating​

​“In​ ​reference​ ​to​ ​the​ ​aforementioned​ ​subject,​ ​a​ ​land​ ​report​ ​was​
​requested.​ ​The​ ​land​ ​concerned,​ ​which​ ​is​ ​registered​ ​as​ ​Forest​
​Department​ ​land,​ ​was​ ​originally​ ​covered​ ​under​ ​the​ ​Forest​
​Notification​ ​No-931​ ​dated​ ​08/02/1962.​ ​The​ ​land,​ ​measuring​​18.40​
​acres​ ​in​ ​Plot​ ​No-485/578​​(under​​Khatian​​No-402),​​is​​registered​​as​
​forest​​land​​according​​to​​R.S.,​​K.B.,​​L.R.​​(C.L.R.)​​records.​​However,​
​based​ ​on​ ​the​ ​LR​ ​(CLR)​ ​registry,​ ​land​​measuring​​0.1815​​acres​​and​
​3.34​ ​acres​ ​has​ ​been​ ​transferred​ ​to​ ​Shyam​ ​Steel​ ​Manufacturing​
​Limited​​(under​​Khatian​​No.​​1050).​​Additionally,​​0.22​​acres​​of​​land​
​in​ ​Plot​ ​No.​ ​450​ ​was​ ​transferred​ ​to​ ​250​ ​different​
​individuals/landowners​ ​through​ ​the​ ​L.R.​ ​(C.L.R.)​ ​registry.The​ ​L.R.​
​(C.L.R.)​​record​​for​​Plot​​No-​​485/578​​shows​​that​​the​​primary​​owner​
​is​ ​the​ ​State​ ​Government.​ ​The​ ​total​ ​area​ ​of​ ​the​ ​land​ ​parcel,​
​comprising​​Plots​​485​​and​​487,​​is​​34.47​​acres.​​This​​land​​falls​​under​
​the​​Forest​​Notification​​No.​​931​​for​​1962.​​Current​​findings​​indicate​
​that​ ​Shyam​ ​Steel​ ​Manufacturing​ ​Limited​ ​is​ ​currently​ ​carrying​ ​out​
​construction​ ​work​ ​and​ ​preparing​ ​for​ ​a​ ​goods​ ​railway​ ​on​ ​a​
​significant​ ​portion​ ​of​ ​this​ ​notified​ ​forest​ ​land,​ ​intending​ ​to​ ​take​
​illegal​ ​possession.​ ​The​ ​remaining​ ​land​ ​is​ ​subject​ ​to​​dispute​​due​​to​
​the​ ​encroachment​ ​by​ ​the​ ​factory​ ​owner​ ​and​ ​other​ ​individuals.​
​Along​ ​with​ ​the​ ​finding​ ​the​ ​Reply​ ​dated​ ​08/10/2025​ ​also​ ​directed​
​stating​ ​“Therefore,​ ​the​ ​Forest​ ​Department​ ​is​ ​requested​ ​to​ ​initiate​
​action​​regarding​​the​​location​​and​​requirement​​of​​the​​land”​​But​​still​
​no action has been taken yet.​

​The​​Copy​​of​​the​​Reply​​dated​​08/10/2025​​by​​the​​Block​​and​​Land​​Reforms​
​officer   is annexed as Annexure - 10.​

24

Adity
Stamp




​17.​​The​ ​applicant​ ​submits​ ​that​ ​in​ ​furtherance​ ​a​ ​legal​ ​notice​ ​was​ ​sent​ ​on​

​13.10.2025​ ​to​ ​the​ ​District​ ​Magistrate​ ​Bankura,​ ​representation​ ​on​

​18.10.2025​ ​to​ ​Chairman​ ​of​ ​the​ ​National​ ​Green​ ​Tribunal,​ ​and​ ​another​

​representation​ ​on​ ​19.10.2025​ ​to​ ​the​​Cabinet​​Minister​​of​​West​​Bengal​​but​

​no​ ​effective​ ​or​ ​corrective​ ​action​ ​has​ ​been​ ​taken​ ​by​ ​the​ ​concerned​

​authorities​ ​to​ ​stop​ ​this​ ​illegal​ ​encroachment,​ ​deforestation,​ ​unauthorized​

​construction,​ ​and​ ​environmental​ ​destruction​ ​of​ ​forest​ ​land​ ​located​ ​at​

​Parbatipur​ ​Mouza,​ ​J.L.​ ​No.​ ​10,​ ​Plot​​No.​​485/578,​​measuring​​18.40​​acres​

​in​​Bankura​​district,​​West​​Bengal.​​The​​said​​plot​​continues​​to​​be​​encroached​

​with​ ​the​ ​collusion​ ​between​ ​encroachers​ ​and​ ​local​ ​officials​ ​manipulating​

​land​ ​records​ ​and​ ​violating​ ​forest​ ​protection​ ​laws​ ​including​ ​the​ ​Forest​

​Conservation​ ​Act,​ ​1980​ ​and​ ​Supreme​ ​Court​ ​directives,​ ​resulting​ ​in​

​irreparable​ ​ecological​ ​damage​ ​and​ ​gross​ ​dereliction​ ​of​ ​statutory​ ​duties​

​requiring urgent intervention by this Hon’ble Tribunal.​

​The​ ​Copy​ ​of​ ​the​​representation​​dt​​13.10.2025​​to​​the​​District​​Magistrate​
​Bankura is annexed as  Annexure - 11,​

​The​ ​Copy​ ​of​ ​the​ ​representation​ ​dt​ ​18.10.2025​ ​to​ ​Chairman​ ​of​ ​the​
​National Green Tribunal  is annexed as  Annexure - 12​

​The​ ​Copy​ ​of​ ​proof​ ​of​ ​service​ ​through​ ​gmail​ ​for​ ​the​ ​representation​ ​dt​
​18.10.2025​ ​to​​Chairman​​of​​the​​National​​Green​​Tribunal​ ​is​​annexed​​as​
​Annexure - 13​

​The​​Copy​​of​​the​​representation​​dated​​19.10.2025​​to​​the​​Cabinet​​Minister​
​of West Bengal is annexed as  Annexure - 14.​

​18.​​That​ ​in​ ​furtherance​ ​another​ ​representation​ ​was​​sent​​on​​17/11/2025​​to​​the​

​District​​Magistrate​​Bankura​​clearly​​informing​​that​​instead​​of​​stopping​​the​

​already​ ​existing​ ​encroachment​ ​the​ ​encroachers​ ​have​ ​started​ ​further​

​unlawful​ ​construction​ ​of​ ​an​ ​overbridge.​ ​This​ ​is​ ​being​ ​done​ ​primarily​ ​by​

​Shyam​​Steel​​Manufacturing​​Ltd​​on​​the​​Mejia-Parbatipur​​road​​under​​Mejia​

​Block.​ ​This​ ​is​ ​a​ ​further​ ​attempt​ ​to​ ​illegally​ ​occupy​ ​forest​ ​land​ ​recorded​
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​under​ ​Plot​ ​No.​ ​485/578,​ ​J.L.​ ​No.​ ​10,​ ​Mouza-Parbatipur.​ ​The​ ​Notice​

​further​ ​reveals​ ​that​ ​despite​ ​government​ ​engineers'​ ​inspection​ ​confirming​

​that​ ​the​ ​construction​ ​violates​ ​prescribed​ ​safety​ ​norms,​ ​the​ ​company​ ​has​

​illegally​ ​continued​ ​the​ ​work,​ ​even​ ​during​ ​night​ ​hours​ ​and​ ​holidays,​ ​in​

​blatant​ ​disregard​ ​of​ ​government​ ​orders​ ​and​ ​directives.​ ​It​ ​is​ ​important​ ​to​

​note​ ​that​ ​this​ ​construction​ ​poses​ ​serious​ ​safety​ ​risks,​ ​including​ ​the​

​possibility of structural collapse, endangering lives and public safety.​

​The​ ​Copy​ ​of​ ​the​ ​representation​ ​17/11/2025​ ​to​ ​the​ ​District​ ​Magistrate​
​Bankura is Annexed as Annexure P-15.​

​19.​​That​ ​it​ ​is​​important​​to​​note​​that​​if​​the​​land​​is​​described​​as​​"jungle"​​in​​the​

​Gazette​ ​Notification​​dated​​12.07.1962,​​it​​means​​the​​land​​is​​recognized​​as​

​forest​ ​land,​ ​typically​ ​covered​ ​with​ ​natural​​vegetation,​​trees,​​and​​wildlife.​

​The​ ​land​ ​is​ ​protected​ ​under​​various​​forest​​laws​​and​​conservation​​statutes​

​including​ ​the​ ​Forest​ ​Conservation​ ​Act,​ ​1980​ ​(Ministry​ ​of​ ​Environment,​

​Forest​ ​and​ ​Climate​ ​Change,​ ​India).​ ​Activities​ ​such​ ​as​ ​clearing,​

​construction,​​or​​any​​non-forest​​use​​on​​such​​designated​​forest​​land​​require​

​prior​​approval​​from​​the​​Central​​Government​​under​​Section​​2​​of​​the​​Forest​

​Conservation Act, 1980 which states that:​

​“Restriction​ ​on​ ​the​​dereservation​​of​​forests​​or​​use​​of​​forest​​land​​for​​non-forest​
​purpose.​

​Notwithstanding​​anything​​contained​​in​​any​​other​​law​​for​​the​​time​​being​​in​​force​
​in​ ​a​ ​State,​ ​no​​State​​Government​​or​​other​​authority​​shall​​make,​​except​​with​​the​
​prior approval of the Central Government, any order directing.​

​(i)​ ​that​ ​any​ ​reserved​ ​forest​ ​(within​ ​the​ ​meaning​ ​of​ ​the​ ​expression​ ​"reserved​
​forest"​ ​in​ ​any​ ​law​ ​for​ ​the​ ​time​ ​being​ ​in​ ​force​ ​in​ ​that​ ​State)​ ​or​ ​any​ ​portion​
​thereof, shall cease to be reserved;​

​(ii)​ ​that​ ​any​ ​forest​ ​land​ ​or​ ​any​​portion​​thereof​​may​​be​​used​​for​​any​​non-forest​
​purpose;​

​(iii)​​that​​any​​forest​​land​​or​​any​​portion​​thereof​​may​​be​​assigned​​by​​way​​of​​lease​
​or​ ​otherwise​ ​to​​any​​private​​person​​or​​to​​any​​authority,​​corporation,​​agency​​or​
​any other organisation not owned, managed or controlled by Government;​
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​(iv)​ ​that​ ​any​ ​forest​ ​land​ ​or​ ​any​ ​portion​ ​thereof​ ​may​ ​be​ ​cleared​ ​of​​trees​​which​
​have​ ​grown​ ​naturally​ ​in​ ​that​ ​land​ ​or​ ​portion,​ ​for​ ​the​ ​purpose​ ​of​ ​using​ ​it​ ​for​
​reafforestation.​

​In​ ​essence​ ​any​ ​unauthorized​ ​encroachment,​ ​deforestation,​ ​or​ ​any​​change​

​of​ ​land​ ​use​ ​on​ ​"jungle"​ ​land​ ​without​ ​such​​approval​​is​​illegal​​and​​attracts​

​penal​ ​provisions​ ​under​​forest​​law.​​And​​in​​this​​case​​no​​such​​approval​​was​

​ever taken.​

​20.​​That​ ​in​ ​(1997)​ ​2​ ​SCC​ ​267​​case​​titled​​“T.N.​​Godavarman​​Thirumulpad​​v.​

​Union​ ​of​ ​India”​ ​WP(C)​ ​202​ ​of​ ​1995​ ​and​ ​order​ ​dated​ ​12/12/1996,​ ​the​

​Supreme​ ​Court​ ​examined​ ​the​ ​National​ ​Forest​ ​Policy​ ​and​ ​issued​ ​certain​

​directions​ ​in​ ​the​ ​light​ ​of​​the​​provisions​​of​​the​​Central​​Act.​​Direction​​1​​is​

​important​ ​and​ ​reads​ ​as​ ​under:​ ​“In​ ​view​ ​of​ ​the​ ​meaning​ ​of​ ​the​ ​word​

​"forest"​ ​in​ ​the​ ​Act,​ ​it​ ​is​ ​obvious​ ​that​ ​prior​ ​approval​ ​of​ ​the​ ​Central​

​Government​ ​is​ ​required​​for​​any​​non-forest​​activity​​within​​the​​area​​of​​any​

​"forest​ ​".​ ​In​ ​accordance​ ​with​ ​Section​ ​2​ ​of​ ​the​ ​Act,​ ​all​ ​on-going​ ​activity​

​within​ ​any​ ​forest​ ​in​ ​any​ ​State​ ​throughout​ ​the​ ​country,​ ​without​ ​the​ ​prior​

​approval of the Central Government, must cease forthwith.”​

​Which​​makes​​it​​clear​​that​​any​​non​​forest​​activity​ ​without​​the​​approval​​of​

​the Central Government is simply illegal.​

​21.​​That​ ​this​ ​Hon’ble​ ​Tribunal​ ​in​ ​addition​ ​to​ ​the​ ​Hon’ble​ ​Apex​ ​Court​ ​has​

​time​​and​​again​​shown​​great​​enthusiasm​​in​​preserving​​the​​environment​​and​

​passing​ ​judgments​​that​​are​​not​​only​​important​​for​​the​​present​​but​​also​​set​

​precedents for the future of our naturally well-endowed nation.​

​22.​​It​ ​is​ ​humbly​ ​prayed​ ​and​ ​of​ ​utmost​ ​importance​ ​that​ ​the​​present​​matter​​be​

​treated with the same level of urgency by this Hon’ble Tribunal.​
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​GROUNDS​

​The​ ​Applicant​ ​is​ ​filing​​the​​present​​Original​​Application​​on​​the​​following​

​grounds:​

​1.​ ​Because​ ​in​ ​the​​present​​case,​​forest​​land​​recorded​​as​​“Protected​​Forest”​

​under​​Mouza​​Parbatipur,​​Plot​​No.​​485/578,​​has​​been​​illegally​​occupied​

​and​ ​converted​ ​into​ ​non-forest​ ​use​ ​by​​private​​entities,​​in​​collusion​​with​

​the​ ​officials​ ​of​ ​the​ ​BL​ ​&​ ​LRO,​ ​through​ ​unauthorized​ ​tree​ ​cutting​ ​and​

​concrete construction.​

​2.​ ​Because​​a​​land​​report​​was​​requested​​from​​the​​Block​​and​​Land​​Reforms​

​officer​​in​​reference​​to​​the​​M.PCase​​No.1​​1001/2025​​Us​​163​​B.N.S.S​​by​

​the​​Ld.​​S.D.E.M​​Bankura.​​The​​Block​​and​​Land​​Reforms​​officer​​replied​

​on​ ​08/10/2025​ ​and​ ​gave​ ​its​ ​finding​ ​stating​ ​“In​ ​reference​ ​to​ ​the​

​aforementioned​ ​subject,​ ​a​ ​land​ ​report​ ​was​ ​requested.​ ​The​ ​land​

​concerned,​ ​which​ ​is​ ​registered​ ​as​ ​Forest​ ​Department​ ​land,​ ​was​

​originally​ ​covered​ ​under​ ​the​ ​Forest​ ​Notification​ ​No-931​ ​dated​

​08/02/1962.​ ​The​ ​land,​ ​measuring​ ​18.40​ ​acres​ ​in​ ​Plot​ ​No-485/578​

​(under​ ​Khatian​ ​No-402),​​is​​registered​​as​​forest​​land​​according​​to​​R.S.,​

​K.B.,​ ​L.R.​ ​(C.L.R.)​ ​records.​ ​However,​ ​based​ ​on​ ​the​​LR​​(CLR)​​registry,​

​land​ ​measuring​ ​0.1815​ ​acres​ ​and​ ​3.34​ ​acres​ ​has​ ​been​ ​transferred​ ​to​

​Shyam​ ​Steel​ ​Manufacturing​ ​Limited​ ​(under​ ​Khatian​ ​No.​ ​1050).​

​Additionally,​​0.22​​acres​​of​​land​​in​​Plot​​No.​​450​​was​​transferred​​to​​250​

​different​ ​individuals/landowners​ ​through​ ​the​ ​L.R.​ ​(C.L.R.)​​registry.The​

​L.R.​​(C.L.R.)​​record​​for​​Plot​​No-​​485/578​​shows​​that​​the​​primary​​owner​

​is​ ​the​ ​State​ ​Government.​ ​The​ ​total​​area​​of​​the​​land​​parcel,​​comprising​

​Plots​ ​485​ ​and​ ​487,​ ​is​ ​34.47​ ​acres.​ ​This​ ​land​ ​falls​ ​under​ ​the​ ​Forest​

​Notification​ ​No.​ ​931​ ​for​ ​1962.​ ​Current​ ​findings​ ​indicate​ ​that​ ​Shyam​

​Steel​ ​Manufacturing​ ​Limited​ ​is​ ​currently​ ​carrying​ ​out​ ​construction​

​work​​and​​preparing​​for​​a​​goods​​railway​​on​​a​​significant​​portion​​of​​this​
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​notified​​forest​​land,​​intending​​to​​take​​illegal​​possession.​​The​​remaining​

​land​​is​​subject​​to​​dispute​​due​​to​​the​​encroachment​​by​​the​​factory​​owner​

​and​ ​other​ ​individuals.​ ​Along​ ​with​ ​the​ ​finding​ ​the​ ​Reply​ ​dated​

​08/10/2025​ ​also​ ​directed​ ​stating​ ​“Therefore,​ ​the​ ​Forest​ ​Department​ ​is​

​requested​ ​to​ ​initiate​ ​action​ ​regarding​ ​the​ ​location​ ​and​ ​requirement​ ​of​

​the land”​​But still no action has been taken yet.​

​3.​ ​Because​ ​use​ ​of​ ​forest​ ​land​ ​recorded​ ​as​ ​Jungle​ ​for​ ​non-forest​ ​use​ ​is​

​contrary​ ​to​ ​Article​ ​48A​ ​of​ ​the​ ​Constitution​ ​of​ ​India,​ ​which​ ​mandates​

​the​ ​State​ ​to​ ​protect​ ​and​ ​improve​ ​the​ ​environment​ ​and​ ​to​ ​safeguard​

​forests​​and​​wildlife.​​The​​involvement​​or​​inaction​​of​​State​​authorities​​in​

​permitting​ ​deforestation​ ​and​ ​construction​ ​on​ ​protected​ ​forest​ ​land​

​constitutes​​a​​clear​​violation​​of​​this​​constitutional​​obligation.​​The​​Article​

​48A​​of​​the​​Constitution​​of​​India​​i.e​​“48A.​​Protection​​and​​improvement​

​of​ ​environment​ ​and​ ​safeguarding​ ​of​ ​forests​ ​and​ ​wild​ ​life​​-​ ​The​ ​State​

​shall​ ​endeavour​ ​to​ ​protect​ ​and​ ​improve​ ​the​ ​environment​ ​and​ ​to​

​safeguard the forests and wild life of the country”,​

​4.​ ​Because​ ​the​ ​illegal​ ​activities​ ​of​ ​encroachment,​ ​tree​ ​felling,​ ​and​

​construction​ ​have​ ​not​ ​only​ ​destroyed​ ​natural​ ​vegetation​ ​and​ ​forest​

​cover​ ​but​ ​also​ ​disrupted​ ​the​ ​ecological​ ​balance​ ​of​ ​the​​area.​​The​​BL​​&​

​LRO​​and​​other​​officials,​​who​​are​​custodians​​of​​public​​land,​​have​​failed​

​in​ ​their​ ​duty​ ​by​ ​allowing​ ​and​ ​facilitating​ ​environmental​ ​destruction,​

​thereby violating both their constitutional and moral responsibilities.​

​5.​ ​Because​​under​​article​​51A(g)​​of​​the​​Constitution,​​it​​is​​the​​duty​​of​​every​

​citizen​ ​and​ ​State​ ​authority​ ​to​ ​protect​ ​and​ ​improve​ ​the​ ​natural​

​environment,​​including​​forests​​and​​wildlife​​and​​to​​have​​compassion​​for​

​living creatures.​
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​6.​ ​Because​ ​the​ ​destruction​ ​of​ ​forest​ ​land,​ ​illegal​ ​construction,​ ​and​

​resulting​​environmental​​degradation​​caused​​by​​the​​Respondents​​directly​

​threaten​​the​​applicant’s​​right​​to​​live​​in​​a​​clean​​and​​healthy​​environment.​

​The​​Hon’ble​​Supreme​​Court​​in​​Maneka​​Gandhi​​v.​​Union​​of​​India​​(AIR​

​1978​ ​SC​ ​597)​ ​held​ ​that​ ​the​ ​right​ ​to​ ​life​ ​under​ ​Article​ ​21​ ​guarantees​​a​

​fundamental​ ​right​ ​to​ ​life​ ​–​ ​a​ ​life​ ​of​ ​dignity​ ​to​ ​be​ ​lived​ ​in​ ​a​ ​proper​

​environment,​ ​free​ ​of​ ​danger​ ​of​ ​disease​ ​and​ ​infection.​ ​The​ ​acts​ ​of​

​Respondents​ ​are​ ​contrary​ ​to​ ​this.​ ​The​ ​Respondents’​ ​actions​ ​have​

​deprived​ ​local​ ​residents,​ ​including​ ​the​ ​applicant,​ ​of​ ​this​ ​constitutional​

​right, warranting immediate redressal by this Tribunal.​

​7.​ ​Because​​the​​Hon’ble​​Supreme​​Court​​vide​​an​​order​​dated​​25.07.2001,​​in​

​(2001)​​6​​SCC​​496​​titled​​“Hinch​​Lal​​Tiwari​​vs​​Kamala​​Devi​​and​​Ors”​​,​

​held​ ​that​ ​natural​ ​resources​ ​such​ ​as​​forests​​maintain​​delicate​​ecological​

​balance​​which​​must​​be​​protected​​for​​a​​healthy​​environment​​that​​enables​

​people​ ​to​ ​enjoy​ ​quality​ ​life​ ​guaranteed​ ​under​ ​Article​ ​21.​ ​The​ ​relevant​

​para is reproduced below:​

​13.​ ​It​ ​is​ ​important​ ​to​ ​notice​ ​that​ ​the​ ​material​ ​resources​ ​of​ ​the​
​community​ ​like​ ​forests,​ ​tanks,​ ​ponds,​ ​hillock,​ ​mountain​ ​etc.​ ​are​
​nature's​ ​bounty.​ ​They​ ​maintain​ ​delicate​ ​ecological​ ​balance.​ ​They​
​need​ ​to​ ​be​ ​protected​ ​for​ ​a​ ​proper​ ​and​ ​healthy​ ​environment​ ​which​
​enables​ ​people​ ​to​ ​enjoy​ ​a​ ​quality​ ​life​ ​which​ ​is​ ​the​ ​essence​ ​of​ ​the​
​guaranteed​ ​right​ ​under​ ​Article​ ​21​ ​of​ ​the​ ​Constitution.​ ​The​
​Government,​​including​​the​​Revenue​​Authorities​​i.e.​​Respondents​​11​
​to​ ​13,​ ​having​ ​noticed​ ​that​ ​a​ ​pond​ ​is​ ​falling​ ​in​​disuse,​​should​​have​
​bestowed​ ​their​ ​attention​ ​to​ ​develop​ ​the​ ​same​​which​​would,​​on​​one​
​hand,​​have​​prevented​​ecological​​disaster​​and​​on​​the​​other​​provided​
​better​ ​environment​ ​for​ ​the​​benefit​​of​​the​​public​​at​​large.​​Such​​vigil​
​is​ ​the​ ​best​ ​protection​​against​​knavish​​attempts​​to​​seek​​allotment​​in​
​non-abadi sites.​
​14-​ ​For​ ​the​ ​aforementioned​ ​reason​ ​we​ ​set​ ​aside​ ​the​ ​order​ ​of​ ​the​
​High​ ​Court,​ ​restore​ ​the​ ​order​ ​of​ ​the​ ​Additional​ ​Collector​ ​dated​
​25/02/1999​ ​confirmed​ ​by​ ​the​ ​commissioner​ ​on​ ​12/03/1999.​
​Consequently,​ ​Respondents​ ​1-10​ ​shall​ ​vacate​ ​the​ ​land​ ​which​ ​was​
​allotted to them………..”​
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​The​ ​Respondent​ ​no.​ ​5​ ​in​ ​this​ ​case​ ​have​ ​encroached​ ​on​ ​forest​ ​land,​ ​cut​

​trees,​ ​and​ ​constructed​ ​concrete​ ​buildings/Manufacturing​ ​units​ ​violating​

​the​​principle​​laid​​down​​in​​(2001)​​6​​SCC​​496​​(Supra)​​and​​contradicting​​the​

​same.​

​8.​ ​Because​ ​although​ ​formal​ ​complaints​ ​and​ ​representations​ ​were​

​submitted​ ​by​ ​the​ ​Applicant​ ​to​ ​the​ ​District​ ​Magistrate,​ ​Forest​

​Department,​ ​and​ ​other​ ​competent​ ​authorities,​ ​no​ ​effective​ ​action​ ​has​

​been​ ​taken​ ​to​ ​stop​ ​the​ ​encroachment.​ ​The​ ​continuing​ ​inaction​ ​by​ ​the​

​BL​ ​&​ ​LRO​ ​and​ ​State​ ​authorities​ ​reflects​ ​administrative​ ​apathy​ ​and​

​negligence​ ​towards​ ​their​ ​statutory​ ​and​ ​constitutional​ ​duties​ ​relating​ ​to​

​forest​ ​and​ ​environmental​ ​protection,​ ​making​ ​judicial​ ​intervention​

​imperative.​

​9.​ ​Because​ ​Respondent​ ​No.​ ​1,​ ​2,​ ​3​ ​&​ ​4​ ​have​ ​failed​ ​to​ ​uphold​ ​the​

​Environment​ ​(Protection)​ ​Act,​ ​1986,​ ​Air​ ​(Prevention​ ​and​ ​Control​ ​of​

​Pollution)​ ​Act,​ ​1981,​ ​and​ ​the​ ​Forest​ ​(Conservation)​ ​Act,​​1980​​in​​their​

​letter and spirit.​

​10.​​That​ ​the​ ​balance​ ​of​ ​convenience​ ​favors​ ​the​ ​applicant​ ​and​ ​the​ ​ends​ ​of​

​justice will be frustrated if relief is not granted.​

​LIMITATION​

​1.​ ​The​ ​present​ ​application​ ​is​ ​within​ ​limitation​ ​as​ ​it​ ​is​ ​filed​ ​within​ ​the​

​stipulated​ ​period​ ​under​ ​Section​ ​14​ ​of​ ​the​ ​National​ ​Green​ ​Tribunal​ ​Act,​

​2010.​ ​The​ ​cause​ ​of​ ​action​​remains​​ongoing​​due​​to​​continuous​​violations,​

​thereby justifying the maintainability of this application​

​INTERIM PRAYER​

​1.​ ​The​ ​Hon’ble​ ​Tribunal​ ​may​ ​be​ ​pleased​ ​to​ ​direct​ ​the​ ​District​ ​Collector,​
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​Bankura,​ ​to​ ​immediately​ ​stop​ ​the​ ​construction​ ​and​ ​all​ ​further​ ​damage​​to​

​the forest in the said land till disposal of this Original Application.​

​PRAYER​
​In​​the​​present​​circumstances​​and​​in​​the​​interest​​of​​justice,​​it​​is​​most​​respectfully​
​prayed:​

​1.​ ​To​ ​direct​ ​the​ ​respondent​ ​number​ ​1,2,​ ​3​ ​and​ ​4​ ​to​ ​demolish​ ​and​ ​remove​
​illegal​​structures​​on​​the​​protected​​forest​​land​​i.e​​plot​​No.​​485/578,​​J.L.​​No.​
​10, Mouza-Parbatipur, Bankura, West Bengal to restore its original form.​

​2.​ ​To​ ​direct​ ​Respondent​ ​No.​ ​2​ ​to​ ​initiate​ ​criminal​ ​proceedings​ ​under​
​Sections​ ​379,​ ​420,​ ​120B​ ​IPC​ ​and​ ​Section​ ​19​ ​of​ ​Environment​ ​Protection​
​Act​ ​1986​ ​against​ ​Respondent​ ​No.5​ ​and​ ​other​ ​illegal​
​occupants/encroachers.​

​3.​ ​To​​impose​​fine​​and​​environmental​​compensation​​on​​Respondent​​No.​​5​​for​
​causing irreparable environmental loss.​

​4.​ ​To​ ​pass​ ​any​ ​other​ ​order​ ​or​ ​directions​ ​deemed​ ​fit​ ​and​ ​proper​ ​by​ ​this​
​Hon’ble Tribunal​

​Applicant​

​Through​

​Resolve Legal​
​Advocates & Consultants​

​# 8, Todarmal Lane, basement​
​New Delhi-110001​

​Email:​​resolvelegaladvocates@gmail.com​
​M: 7042982689, 9911335676;​

​Date: 03.11.2025​
​Place: New Delhi​
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BEFORE THE NATIONAL GREEN TRIBUNAL, EASTERN ZONE
BENCH, KOLKATA

OA No. of 2025

In the matter of:

Milan Rakshit ...Applicant

Ve rsus

State of West Bengal & Ors. .....Respondents

I, Milan Rakshit S/o Sh. Sridhar Rakshit , aged 4l yrs, presently R"/O

Ardhagram, kshiraitor, Bankura, Ardhagram, West Bengal, 722143, Duly

authorised to file this Application/Petition by Paribesh O Aranya Sankalp, a

registered Society, presently staying at New Delhi, above mentioned Petitioner,

do hereby solemnly aftirm and declare on oath as under:-

AR Y
l. That I am the Applicant ln the accompanying OA, I am conversant with

of the case as such I am competent to swear

0 3 No\/ 2025

have been read over, explained to me.

* the facts and circumstances

That the contents of the OA

3. That the facts mentioned herein are true and correct to the best of my

knowledge and belief and nothing material has been conceled therefrom.

*

t
is affidavl t

Verification:

Deponent

*

AFFIDAVIT

-v,r'l,t [-d,.1/^,i'----
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0 3 Nt)v 2025

Verified at New Delhi on this 3rd day of November 2025 that the contents of the

above affrdavit are correct to the best of my knowledge and belief and no part of

it is false and nothing material has been concealed therefrom.

$,U,bL VJrrW;-JERTIFIED

dentified

Deponent

IDENTIFIE-
ttiLJ22t4Z

A??ESTED-
.#-=s

r',i. ,:)'r- i F,,y ;, L-r Fr . .

las solen]niy a
iew Dolhi on,,...,.........

J'llcfcre
hat th€ Cotrtains of tha afrida!'its which havaeen read and oxplained

.1o hirn are true and.orrect to his kn-owl€qge.
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Banglarbhumi - ?rRFfl?r

cqcrs+iryf
roscgBi[t

c&rwsqrd0"jr
(Live Data A6 On 31 IOAI2025,22:1 4;1 4)
Cq'.€Er.rt tO qn-<t csG'm

?tftrsrd

18.4

(&Gfts lBsRTc <vrd qrq qGsr"r, . O {B{rrd Bs qrcn qr-t q*ffrr fr6Eo rtr< r)

ilrrqt;It{ Frgt/Tn qrq qtryqfrxnr(oa)rqaqr re<r

I click Here I

Rrn-{& o.ot45 0.14 Nil Nit

Rfrfu o.o22s 0.41 Nil Nit

otRqq' 0.0011 o.02 Nil Nit

orftem o.oozt 0.05 Nil Nit

qBtcriil 0.0fi,2 0.01 Nil Nii

il{erclE 0.0039 0.01 Nil Nit

<rssTEi{ 0.0012 0.02 Nil Nit

Nil Nir

{rw6rq o.oMs 0.09 Nil Nil

q6tr'fd{ 0.0005 0.01 Nil Nil

rlqFFIFI 0.0005 0.01 Nil Nil

qrqlq-{ 0.0629 Nil Nil

qbrqlil o.ooo2 0.00 Nil Nil

(qfMerlG 0.0034 0.07 Nil Nil

fit

17

59

60

68

72

l3

76

93

117

123

124

140

141

142

150

ufrgv*Econ<urs
<Tfu
Fs<,sqqotronE
ilG
Gor*rgsrs
{tfu
q.:IiTN3I]I

<JIfu

Eifi'-d{c{nril{rlll
ilG
sFrtefq'<r*I

<]Itu
geftnarw
<JIG
<r{ilffiTrs
<TIft
eirsqilrncq-<I,|('tr{Ilfr
<IrG'

eEEsI{
ilG
a*r<m
ilfr
T{EIelcIq{Cffi{JEI
iltu

T#-dIIGtTetr$rS
artc
<tffr<qrn"r<rw
<rc
afrq<r+mr
ilG

cslil uft*cmBq€ist r(.c<E)

485/578 grrn

<FFr(f,dr 0.0010 0.02 Nil Nil

!ilrt at tfr'tTr f,nel

urlie(i5l{ 0.0029 0.05

1.16
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Adity
Copy of the record of rights for Plot No. 485/578



rtRrrrd

167

173

193

194

203

218

219

233

236

2M

245

247

253

210

271

282

284

296

327

328

330

itfgts? ;rFI
dq,

ftlltrltft qt't qqtqftmq(€c)r.{Frir. narr

0.08 Nil Nil

3[r{Fr o.o122 0.20 Nil Nil

frmru o.ooss Nil Nil

<FFrtitl*I?r 0.0046 0.09 Nil Nit

0.06 Nit Nil

cqAqt{ 0.0029 0.05 Nil Nii

cEa'f6"- 0.0oss 0.10

'frr<rr<ts
grc
t{ryffiTtr{rrd
<Jrfu

TI{TTE<I FISET

<irc
T{ICFIarg
<xft
3r{Flrfi<r{I
<ltc
;IlltETQr,|lTiI
<xe
<mfr<rc<l{
ilfu
{GqE<rs
<rl1b

'rq{r{:trs
<l,fu
-ttfrfltErs
<ir&
Fr+ox<m
<jrfu
FrEfirr*Ers
<rrfr
-|]I6ITE;FI<EI

ilG
qt'r{{HIqt$T5
<rrG
qerd{cnffi,r{r
<rrfu

fi-or*ns*rs
<rtfu

TIm?r{rfl"n{Ir{
ilc
$a-Enm1cttettum
EfiG
q<g.r<-<u$<rq

<ltG
frsqtorsseq
ile
(\rlFIF[cI ITSFI

<rfu
sptrfrxsq
ilG

TNerfiEI 0.0001 0.00 Nil Nil

Nil Nit

urff'rr o.oot 1 0.02 Nil

otfrqE o.oo13 0.03 Nil Nil

cc.AE& o.oo24 0.04 Nil Nit

tafue 0.0026 0.05

Nil

Nil Nit

Nil Nil

rfibr{rA o.ooo2 0.01 Nil Nil

0.17 Nil Nil

orft"rli o.ooz7 0.05 Nil Nil

qbrqrft o.ooo2 0.00 Nil Nil

ftn@ 0.0114 0.15 Nil Nil

Nil Nil

sfts o.oo33 0.06 Nil Nil

Efrq- o.oo32 0.06 Nil Nil

337 u@rcr 0.0032 0.06 Nil Nil

tf{E-€ o.oo4s

0.10

ENT',+ 0.0032

nf{E-€ 0.0060 0.10

€-qfqlA 0.0080

qcaqG o.o3l 3 0.58

41



{fri[rf

339

386

390

391

392

394

402

404

405

426

433

460

461

462

463

464

473

414

504

50s

508

irilrg;t;fi{
;Ti Ftqrs?n qt t qrtqftil.r(srr'r)E.{ilffi rg<,

fra-eterqlE 0.0133 0.24 Nil Nit

er$r o.0o97 N'I Nit

qigqfr o.o23o 0.48 Nil Nir

sfr-E o.oo23 0.04 Nil Nit

mfrfr o.oo23 0.04 Nil Nil

'qfrseq
qic
agls*nr{(W)Uo{fefi{,r{
<rrG

1o<rso-foro
ilG
eqorr*uu*rq
ilc
fra-qr<'rsxsq
<rIG
cslFllitlqstrl
<rfft'
merrfrxsq
ilfu
trgIIsq
<tIG
firq-<Eqcrfiq
<rTfu

onetrqu.€;<€f
ile
erFrl Stri rflEl

<TIG

!fltTil?Irfls;F
<fG
rft-seo
<iIG
o6q\9116oFp{sat
qlr&
(arTd giF

iltu
aft"f e,r
<iG
uf'IFI'TtrlSfilrtl
<lltu
aft-stam€f
ilc
qfrscrs-o
<ilfu
de{rEEmq
<ne
fl-ocql{rd
<llfu
w<R-<gwr*frt=
ETfr

{(Ft3Is 0.0023 0.04

os.tBtltl 0.0019 0.04

64frq o.oo2s 0.0s

otfrcFrd 0.0042 0.08

0.13

Nil Nit

Nil Nil

aftretuq o.oo23 0.04 Nil Nil

q-qtfrrsq o.oo94 0.17 Nil Nil

ft-qr o.o25o 0.46 Nil Nil

ft-q{ 0.0197 0.36 Nil Nir

frqs 0.0192 0.35 Nil Nit

ft-q{ o.o17s 0.32 Nil Nil

ft-q-g 0.0179 0.33 Nil Nil

q$I{d 0.0045 0.08 Nil Nil

lmrqtq 0.0068 0.12 Nil Nil

ffiq o.oo37 0.07

Nil Nit

Nil Nil

Nil Nil

Nil
Nil-

Remarks

513
IEFIfd O,OO27 0.05 Nil Nil

onft-q o.oo32 o.01

0.22

ft-r{ o.oo7o

Nil Nil
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IIETr6I
ilr5ro?, .rftc Fn6t/ztn qrct qqrf qft{tq(su)ErtFrrrtir f,GFI';It

514

515

51 6

517

519

523

525

526

521

529

E20

539

542

543

544

547

548

556

557

559

560

561

10-<

,laryw*fr<r

nfG
G-s*.sq+ftqr
ilfr
63gq;qfr11
<TIfu

rflfrromfrqq
{rfr
Erl',t.{Eibldl
<nfu
Swfr E+t qrtt6 emFro Uaqrfisrts
<nG
(rfkrEIE qcqlefi(trIIl

iltu
frsftffiqrqtqrsrs
sfie
{rfinEe-{€l
<rfu

lSotcurr
qnfu

<Irr-df E-€ tr:ilt
iltu
alll6ll;IIs
{rte
ftB<w
ilG
qrr*m€[
<nG
WdICTTBI

<rlc
FI<rs
qll&

T'nrrEdrert<Jtr
<lrfu
Frq{Nxsd{
{,lG,
frfiqro"n<m
ilfu
qRT6rfrs,

<Jr&,

<-dScsr{
<itfu
rflfr+cm
iltu

0.05

rrdFrr{ o.oo27 0.05

tqgla o.ooos 0.01

0.0005 0.01

a-<ft<r< o.oo34 0.06

Tq-go 0.0043 0.08

*f,tflFr iBFr 0.0016 0.03

StrErEm o.oo16 0.03

qftrlrt"ndT o.oo52

q*s o.oo31 0.05

{Forlc*r&-srso.oo+s o.o8

qraolfr o.oo53 0.10

ft-agE{dil-{ g.gg53 o.1o

Nil Nit

t-WE-{

Nil Nil

Nil Nit

Nil Nil

Nil Nil

Nil Nit

Nil Nit

Nit Nit

Nil Nil

Nil Nil

Nil Nil

Nit Nil

NitNil

xlFr 0.0017 0.03 Nil Nil

0.03 Nil Nil

ofri{r o.oms 0.09 Nil Nil

0.0045 0.08

afrrqtw o.oo44 0.08

frstte o.oos 0.i 0

{r{ 0.0028 0.0s

0.03

Nil Nil

Nil Nil

Nil Nil

Nil Nil

Nil Nil

Nil Nil

rri$Ed 0.0027

0.10

E&rfi o.oo17

il<EFrE€ 0.0018

qEq sqm 0.0035 0.07
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?rftffi

562

563

564

565

577

?lfnrqnernrt FtgtlEtil q€ qtrr{ftrf,r.f(oa)rr61qrr IETTI,

3rIrI €rfiE 0.0004 Nil Nil

Et6r{flq 0.0004 0.01 Nil Nil

0.0'r Nil Nit

0.05 Nil Nit

'otffocq'
g,G
q{6({
<rfu

E'KI<FEICI(E

<rG
ar$<rdr6l
ilG
qr-<tq<:'{<stl

<rrfu

7ilq<r*orc
TIE
qfrEs$om
<rrfu
qrfr6dor{
E,rG

ffis'tr€r*
ilfu
a,e[rO'f$rfl
qfifu
q'r{ssdoBl
iltu
or*a-<rilrE$IqKrrs
<fiG
51u51qrc rfistro,r{
ilG
xtrmre-<6
qfie
cR{@Ifir
ilG
Tfl{r{{trdf
ile
qrmm&
<JIG

Fmtxe;r
iltu
qfrs<Eqq-ro-rr
<rrG.

fr'{P{rEnbr€f
<rtfu

awrqfF{sr6
<llfr
eftmxqrnrr
<Irfu

R-q's o.o12s 0.23

fur 0.0124 0.23

fr-q,s o.o1o3 0.19

rFscr' 0.0042 0.08

W"rffi o.oo42 0.08

{\,er6s' 0.0042 0.08

oFtqrc 0.0017 0.03

qFrc 0.0026 0.04

{rFr o.oo27 0.0s

tFr 0.0031 0.05

eme, 0.0032 0.06

fr*qq o.oo27 0.05

qEFrq 0.0043 0.08

qr+{ o.oo43 0.08

fu{tr{ o.oogo 0.05

Nit
Nil-

Remarks

578 Nil Nil

579

580

581

582

583

585

586

s87

588

589

595

600

609

613

Nil

Nil

Nil-
Remarks

Nil-
Remarks

Nil Nit

Nil

Nil Nil

Nil

Nil-
Remarks

584 Nil Nit

Nit Nit

Nil Nit

Nil Nil

Nil Nil

Nil

Nil Nil

Nil Nil

Nil Nil

Nil Nil

614 €lo< o.oo17 0.03 Nil Nil

0.01

sIrr €frtlE 0.0004

fr-q,'s o.o1o4 0.19

aft-s 0.0066 o.12
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61 5

616

617

619

624

627

628

629

632

635

641

?Itr(<E[;ilA fisrtt$ esc{ qgrqftdFr(€€)F{Eq"r f,a<,

623

'a-or.r<lnrq6
{,Ic
finC<r<rqgt
ilc
qfrE4fss
ilG
Ta{rs{r+t ilrurs
<]le

EEIFTI IISFT

<rG
"rr*6{r*
ilG
fo<-orqto
<TIG,

u&-sEroerrom
<]tc
<D.Fwrl3,ft

ilc
q"r+ofor*
{ffr
rr+aTi{monr6
<rG
freirfrar*
ilrG

ET'FT TEFT Ei'CI

ilc
qq'r$q-s
il&
?fiNSFT
iltu
*gqqtr+m
{rtG
qrrdrr$<sl;t

iltu
qr+{slB
<rtc
*,aoslB
<fifu
frtqvtB
{rfu

oEr<F cq

ilG
w{om'
<rtfu

er+r.t<x{rq$ o.oota o.o2 Nil Nil

q-<+ors o.ooss 0.08 Nil Nil

fr{-<tq o.oo2s 0.05 Nil Nit

\rils 0.0026 0.05 Nil Nil

flrr?s 0.0030 0.05 Nil N'l

arsfurs o.oo3o 0.06 Nil Nit

ctfflrn o.ooz7 0.05 Nil Nil

qrrdq 0.0016 0.03 Nil Nit

qr3qG 0.0O2S 0.05 Nil

$ft-{ 0.0025 0.05

{IE!E 0.0014 0.03

ftffilo o.oo14 0.02

{frceE{ o.ooo9 0.01

o'rerf,I;Illl[ 0.0009 0.02

w{EIr 0.0024

orfi"t i o.oo27 0.05

wrq{ 0.0028 0.05

frfr* o.oo1o 0.02

0.0010 0.02

0.0010 0.02

Nil Nit

Nil Nil

Nil

Nit633

Nil

Nil

Nil Nit

Nit

Nil Nil

Nil Nil

Nil Nil

Nil Nil

Nil Nil

Nil Nil

Nil Nil

639

642

frfrd

frfr{6M

645

646 rIIIfiIq 0.0009 0.02 Nil Nil

{ftmr
.;R

620

0.03

alfref{In 0.0009 0.01

634

637

643
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{ft'flrd

647

648

649

650

651

654

655

656

658

661

663

668

669

670

67',\

673

614

682

684

691

il{rqr;Ihr
Fti

fist/ztft qrt wqqftsr(€rx)rryaqtr rao

Nil Nil

Tftq 0.0036 0.06 Nil

otffiorq
1lc
oinqt<ro€f
<lrG
qsf,qrf,E-dt"fi{rls
<rTG

ur*rmrrMl
<rG
qqrq-{'lfr(qrs
<rG
+-'06<1,il6
ilG
rrvffww<(:ito<t)
<JIfu
qr.{Foq{r6
ilfu
xfrot sq
<JIfu

ftB{rdr6f
{rft
-IIGTY
<llc
B'qagwtaxvrt
<ifu
GIIfltffs-f,
ilG
ffiqqcq'
il&
scrfrcq
ilG
TTIIEIM
<nc
s"r<Twr<oniom
{Irfu
ft'r+uUam
<],,G

aq-qru-o-<ff
ilG
ffiqq11.g-s
ilfu
,8r6ffi il;liF
ilfu
(, Tit,IiIEFF
<,Itu

Nil

c{slEE 0.0008

sisrri< 0.0010

0.01 Nil Nit

Nil Nit

Tgr;I 0.0870 1.60 Nil Nit

.rqEilq o.oo22 0.04 Nil Nit

cGrrqI4F 0.0039 0.07 Nil Nil

Nil Nit

<FrrTEitr 0.0029 0.07 Nil Nit

0.07 Nil Nil

cfiiltr o.oo29 005 Nil Nil

E?rfllirN 0.0022 0.04 Nil Nil

qrrm o.o0ll 0.02 Nil Nil

tq-{$rrg o.oo11 0.02

690

0.02

ollnlFl 0.0010 0.02

{rHir{ 0.0010 0.01

o.o2

0.0s

frE{ o.oo31 0.06

Essaird 0.0011 0.02

ffit o.ootl 0.02

Nil Nil

Nil Nil

Nil Nil

Nil Nil

Nil Nil

Nil Nil

Nil Nil

Nil Nil

692 frfrq o.oo11 0.02 Nal Nil

ilfiI€r'rfE 0.0009 0.o2

'rfrs{ o.oo24 0.05

qgqerfih 0.0032

mft-scro 0.0011
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691

698

too

701

t02

710

711

t12

715

740

741

743

746

749

750

751

152

754

755

756

figtrtff qt.t qc{qftf,F(€rsr)lntdrirr traq,

sl?rc, 0.0011

s'fdr 0.0029 0.03

0.0013

Nil

Nil Nil

Nil

Nil Nil

Nil Nil0.0013

0.04

qiellB o-gp127 0.05

a-<ftrmilbr€T o.ooag o.og

wrsunirfi 0.0013 0.02

qrr<ultbrfi o.oot2 0.01

<'rq-q(sr{t 0.0034 0.04

fr5q

709

nEFil{Ir{I;I 0.0070 0.13 Nil

wcniF 0.0018 U.U5 Nil Nii

Nil Nil

xtIIIIlefclE 0.0034 0.07 Nil Nit

oGouq 0.0066 0.12 Nil Nit

Nil Nil

Nil-
Rema*s

TIfir{ 0.0025 005 Nil

<'mt o.ooo2 0.00 Nil Nil

TrdE o.ooo2 0.00 Nil Nit

Nil

'eitqIrril{ 0.0241 0.44 Nil Nil

Nil Nil

Nil

Nil Nil

Nil Nil

Nil Nil

Nil Nil

Nil Nil

757
(rfirflETasq 0.0033 0.03 Nil Nil

{Bsin
';It rEI(Gil?rff,

gqrEltbrd
9'G
<rfftq?r?Fkr
ilfu
fr5loErn"r<m
ilG
caf$uF{teft{0lg
ilfu
cqrcrfto'srIil
<rc
<rft<rmdf
ilfr
Fr<qrfl rfrq
<rfu
q<IFI-SET

<rtG
<n-g*m6
iltu
U-€{"rgrt
{rft'
qft+,irg
<irc
{frsrrs
ile
mgfiuo-+A
ilG
<rrq-qFil?r<Is
ile
t{Iilq<rrdr6
<lrfu
qGEIilG
ile
ft-w"tiwryft
<llfu
ser+ultbrfi
ilB
g{r{Erffil
<lIG
Ni{SEIBTGI
<fft,
-fp{I (Ef{I

<rrG

Tsr{rasFI
Etfu

o.o2

0.03

0.02

xrfi-ous o.oo27 o.os

qfrfl 0.0021

T{r{s 0.0027 0.05

orrrqu-s'qtgft o.oozz o.o5

Nil-
Remarks
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{ftrsn

759

762

t65

771

772

790

791

799

801

804

808

809

B1 1

812

817

81 8

821

822

823

83'l

ilrrqrqFr
TT

Fturrltff qtrt qc{qfirfl.t(oa)rt-qqtr *a<,

u€tu-<-+<rs 0.0017 0.03 Nil Nil

s{'rrs-{EltFfit 0.0043 0.07 Nil Nit

<ffq-o o.oo22 Nil Nil

cqsFsFr 0.0010 0.02 Nil Nit

qrtft.trsq 0.0011 0.02 Nil Nil

crfieflFr {sFI 0.0070 0.12 Nil Nil

aGqrcuwrff o.oozs o.os Nil Nit

<cft--Emr6 o.ooz4 0.04 Nil Nil

{r${<Jmfi 0.0032 0.06 Nit Nil

q'rr'ri[E o.oo27 0.05 Nil Nit

ol-?ilefEiilff 0.0023 Nit Nil

rFtiIEq 0.0017 0.04 Nil Nit

780

ft.-<-qsrs
<In@

c+s'sExil6
{rre
E.lefqEg
<TTG

cfrq$reo
ilG
qgTIBgq
ilG
guw'.rc6uEioxe<
ilG
aq-qauo<fi
<JIG
('n-{r6tc,sErElt
<rtfu
qfi-{<rrqr61

ilfu
(ri-e-e'rflt
<,rG
FffqTEr*dff
<lltu
ftrr.taarnq
ilG
"Ita-IIEE:qlFT
<JIG

mfrqs+
{,Ic
t<ra'ge+
ilc
ftft*tr
$rG
(fdqTSTIT

ilG
q4irE6'trsl<r
<rtG
nqriF'd?D-Rr

ilfu
otftiocn
{fic
frlsqrq
ilfu
T{lsTff{cII
<rr&.

Nil Nit

rfr"rq'eo 0.0373 0.69 Nil Nit

fi"rriep 0.0357 0.66 Nil Nil

qerdr 0.0049 0.09 Nil Nil

Nil Nil

,rl5ct 0.0016 0.03 Nil Nil

eta.q 0.0016 0.03 Nil Nil

sIsIeIcIE 0.0032 0.06 Nil Nil

st{N o.oo2o 0.04 Nit Nil

832 11wrot6 o.oolg 0.04 Nil Nil

o.o4

0.05

'frf{ E€ 0.0017 0.04

{Ttrl3r<l{ 0.0044 0.08
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{ftrfird
.ili

B3s

834

863

864

880

88i

884

885

886

887

888

889

890

892

894

910

917

921

922

923

924

925

ilgrs{ilg Ftqt/c'ffi q(-r qfiqfrxFl(€G)E'{FFilr f,E?,

{5f(q?r 0.0019 0.03
yn-eVf
<rTG

xfrqs<r{q'rfi
iltu
{Prq-{nEr
<llc
trdqs<Er
ilG
ilctr{lt{frd
<lTc

E'EIf IEEI
<TTG

qqil<Iua
<jrfr'
orq-c<rBft
<lrfu

E-llefq dfr$iF
iltu
Eeroatra-o
<Irfu

qelFI qrcr?F

<trc
i5r(In<F iilrs<F

<rrfu.
qrrfrGfrs
ilc
fr.{rEnM{
Tfifu
g+totrot<
<rG
vtfrftqtrdt
<]IG

"rra-'IsrcTIilG
C,$I$gd{
<rIG

{fluIIlf.tI\gItFI
ilc
E;ItllSII{ (ttttl
<lle
lNI rvq (('fiel)
artG

lEq-s
<iG

Nil Nil

q{ilrlrs?I 0.0019 0.03

t{g!q o.oo34

0.0034 0.06

({R't-€ 0.0033 0.06

wsqTErg 0.0043 0.08

<DrqEr 0.0020 0.04

*lrllmqri 0.0015 0.02

{'fle1"lT 0.0028 0.05

arstfts 0.0029 0.05

{er{ o.oo27

frB-qt o.o12t 0.23

('llqrqsir53$ 0.0041 0.07

clqq 0.0027 0.04

HGIIST 0.0065 0.12

et-{rg o.oo31 0.06

Birrmr{ 0.0022 0.04

ttv\d

Nil Nil

N'I Nil

Nil Nit

Nil Nit

NiI NiI

Eilq o.oo19 0.04 Nil Nil

<'rfrqq' 0.001s 0.02 Nil Nit

oraqli 0.0012 0.02 Nil Nil

:qlffl{q 0.0015 0.02

Nil Nit

Nit Nit

Nil Nil

Nil Nit

Nil Nil

Nil Nil

Nit Nit

Nil Nil

Nil Nil

Nit Nit

Nil Nil

Nil Nil

ftFrdE-fiqs o.oo1o 0.02 Nil Nil

0.0s

0.05
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?rfrrfl{

926

927

928

938

939

941

946

949

957

958

959

964

965

974

979

980

101 5

1 016

1034

illnro?riFI ftsrtt$ qrrt qrtrtftrtt(orrs)rrtrrqra rGFI';tt

rtltfi{q-Ei-s 0.0038

Ilrrs{ 0.0052 0.10

Frcnsi 0.0071 0.13

fr<tc o.oot3 0.03

ft-{rq o.oo14 0.02

n rflIrfq' 0.0048 0.09

<s 0.0022 0.04

eifuru o.oo27 0.05

qfro o.o07z 0.07

.IGIffl?I 0.0024 0.04

.ffirrnd 0.0024 0.04

{qFrd.I 0.0010 0.02

fuqY o.oo1o 0.02

gqffng o.ooto 0.02

Nil Nil

Nil Nil

Nil Nil

Nil Nil

Nil Nil

Nit Nit

Nil Nil

Nil Nal

940 ft{r o.oo14 0.02 Nil Nil

ffs o.oo2g 0.05 Nil Nit

<5 O.OO42 0.08 Nil Nil

djri{Eq 0.0009 0.01 Nil Nit

1ft< 0.0061 0.06 Nil Nit

{fflIeFi 0.0048 0.09

991

Nil Nil

Nil Nil

Nil Nil

Nil Nil

Nit Nil

Nil

Nil

Nii-
Remarks

Nil-
Remarks

Nil Nil

1037 alfrffts 0.0012 0.02 Nil Nil

0.07

ftft< o.oo39 o-07

'ArRorEgr

<lrG'
orruoqan
ile
T$ql'l3I€lrlFr
<iIG,

Fgtre
ile
l-<ftqqtq
iltu
w6fi"t"tm
ile
<rgn-<o*or<
<lrfu
Frgcn
<Jtfu

ftsrs dI.ercsftfrrdqG{ tl
<rG
<-dqTllc{tt"lt{fJI*r
{rtft
{rl;ITAEI ei-6',

<jtfu
frFr*o-q'c-s
il&
Frlcn
ilc
iFI(,F{Egi
<nG
<rfrErErG
<iIC

EIflEI tltFl

ile
frfqeno
ile
T*alErm
iltu
qRstqt<.g<m=m
<lft
ftsTc<rs
<,le
e*,ftqrrrff
<iIG
AqturErdf
qIrfu
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rt{(arnilta ftsffiff !rr:t q€qftfi{(€ril)niq5tr r6<y

efr{N 0.0032 0.06 Nil Nil

.rcmr€nd 0.0013 0.03 Nil Nit

qE+i o.oo33 0.04 Nil Nit

GFE-it 0.0018 0.03 Nil Nit

ftort 0.0132 o.24 Nit Nit

or6rIlq 0.0034 0.06 Nil Nit

cfrissrrilfr o.ooos o.1z Nil Nit

' ';Iq

1049
'fl"fqfflsl (flItt

vrc

G.f qrnG€f
<rG

pqtAtmft'+
ilG

1056

1058

1071
gera (flIrl
ilG

1073
cfr<sg*
iltu

1077

'1079

<nsr{
iltu

qil{il<ril6t
{fiG

1050

1057

1070

1072

1074

1078

"trms'ttr<t< o.otzo o.z2

/

nr{{ 0.0024 0.03

trg o.oo18 0.03

0.0132 0.24

0.0065 o.12

0.050.0034
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Banglar bhumi -(Land of Bengal)

District: Bankura Block: Mejia Mouza: Parbatipur

(Live Data as On 31108/2025,22:18237)

J.L. No: l0 Police Station : Mcjia

Map of Dag Khatian (Record of Rights) Dctails

Dag No. Category Total Land Area (Acres)

485i 578 Ilptfnd,

Dqv#
18.4 Click herc

l^-,

Khatirn
No Owners Name l'ath€rs/HusbaIld Name Share

Arca of
Land(Acres) Occupnnct' llemarks

l'7
Ahibhushan
Nfrikltopadhyny

Tccnkari 0.0145 0.14 Nil Nil

59
Chittaranjan
Karmakar

Birinchi 0.0223 0.,1I Nit NiI

60 C'hintaram Ray Kalilrad 0.0011 0.02 Nit \iI
6li Jayrdm Ray Kalipad 0.00?? 0.05 Nil NiI

72
TSrun

Mukhopadhyay
Jaudhari 0.0002 0.01 Nil \it

'71 Tarapad Ray Ramprasad 0.0019 0.07 Nil Nil

'7 () 1'ulsidas Ray llamsarlay 0.00 r 2 0.02 Nil Nil

93 Dharanidhar Ray Ashutosh 0.05 Nit Nit

ll7 Parul Bala Dcba

Goswami
Shyamchand 0,0(M5 0.09 Nil NiI

123 l"alulla Ray Panchanan 0.0005 0.01 Nil \it
121 Prabir Ray Panclratran 0.0r)05 0.01 Nil Nil

t40
Barada Prasad

Mukhopadh;..ay
I-ambodsr 0.06?9 I.l ri Nil )r il

0.0029
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I4I Barur
Mukhopadhyay

Jatadhari 0.0002 0 Nil Nit

142
Banshidhar
Muklopadhyay

Thodap.ti 0.0034 0.07 Nil

150 Barid B:rran Rav Ranrranjan 0 001 0.02 \it \il

l6i Bisri lnath Ral lsh*archandra t).0045 0.08 Ni: Nil

173
llaidyanath
Karmatar

Rakhnl 0.0122 0. Nii \it

l9-j
Mahudeh
N4ondal

IJisu analh 0.()055 0.1

t94 l,,lehadeb Rav RantiarrYan 1 (r( -1rl 0.0q Ni: Nrl

203 Rakshapad Ray Rafikrishna 0.003 2 0.06 \i. \iI

ltr Rampmkash Ray Debidas 0.00?t 0.05 Ni: ).rit

219 I(arnnibas Ray l)cbirlurlubtr 0.1 Ni: :.r il

2.r 3 Slrskti Pad Rrv Rampnsanna 0,0001 (l \i \rl

Sharnbhunath
Rav

Ishwarc h andra 0.tto6 0.1 Nil \il

244 Shantiram Ray Kulipadr 0.00 | l 0.02 \i: \il

Shivaram Rav Kalipada r).0011 0.01 \i: Nit

Shivsadhan Rar Dcbidurlabh 0.0(ll.l 0.()4 Nil )J il

Shlamacharan
Ray

t)cbidurlabh 0_(i0:l r, l) r)5 \1: \il

2i0 Swapan
I\4 uk'Io1tsifi-y.,ny

.lirtadhari 0.0002 0.01 )ri: Nil

llt Swapan
14ukhopadhyay

I)hwajarlhari 0.17 \i: \i1

2r\2 Sitaram Ra) Kalipadir 0.0011 00i )'ril

Sukr.rmar

l"l ukhop3{t1y3y
.latadhari 0.00trl 0 Ni: \iI

2(.)6
Sushil kumar
N'Iukho padlrvay

Te'tnkari {).0114 0. t5 Ni: )'-il

Nil

..,"ii Nit

0.00-r5

Ni:
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321
Bhabatsmn
Chattorsj

Pashupati 0.0.r l3 0.5I NiI \il

t28 Bimla Kanta
Nlandal

0.0031 006 Nil

310
Bhola Nath
Nlandal

lvl ahendra 0.00i2 0.06 n-i1 Nit

.r37
Maghhori
Nlandal

0.0011 0.lX) Nil \il

llari Mandal Gobinda 0.0011 0.07 NiI \il

386
Prabbat Kumar
(Lare)
Mukhopadhyay

Bimlrr Prasad 0.0 t33 0.21 Nil \il

i90 Sudhangsu
Kannakar

Prahlad 0.009? 0.22 Nil Nil

l9l Bhabatamn
Clhirttal?lj

Pashupati 0.0:i 0.,llt Nit Nii

392
Bimalakdnta
Ntardal

I akir 0.0023 0.01 r.l it

194
Rholanrth
Nlandal

lvfuhindi 0.0011 {).04 Nit \it

4112
Nl aghhari
N{andcl

Mukleranr 0.0023 0.01 NiI \il

4(N Cadu Mandul l'claranr 0.00t9 0.01 Nil Nit

.105 Hari Mandal
cop

(iobinrla 0.0025 {).05 NiI Nil

126
Copal
Chakrabony

llabilt^*lran 0.0023 0.04 Nit Nii

Paresh Chandra
Pal

Anadichalan 017 \i

460 Angurbala Gunr Blay 0.015 0 ,1(; Nil \il
46t Sarne€r Gunr Biiay 0.0r91 0.l6 \ tl \il

462
Kankan (4r

Ksnchao Guru
R'jay r).0 t 92 0.i5 NiI \tl

4b,l Br.]ay 0.01r5 0.l2 Nil Nit

464 Pradip GunL Br_iay 0.01?9 0.l3 Nil Nit

Ashok Kumar
Roy

Panchauan 0.0045 0 rl\ Nil Ni1

.l 14 Kabita Banncrji Rardas 0.0068 0ll Nil )r il

504 Asit Nayek Il ilin 0.(x) 17 0 {}l \rl \il

5l)5 Latika Chattaraj Kalissadhan 0.00:ll 008 Nil \il

508 R ina (ihoshal Nirendu 0.001 0. l3 Nit
Nit-
Rcmarks

Fakir Nit

Muktar.ihar

339

Nil

0.00q4 Nil

Mtrhau Cunt
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Arabinda Kumar
Singh

Shatrughan 0.0027 0.05 \ril Nit

5t4 lndrabhushan
Singh

Shatrughan 0.002? 0.05 Nil \it

0.05 \i. Nit515
Chitraranjan
Singh

Shahrghan 0.002?

\i:516 Souravlal Singh Iltirabh uslran 0.00115 0.0r :i il
5t7 -A.birtal Singb lndrabhushan 0.01 \ii \il

5t9
Maheshu ar
Ctllllterji

Navanidhar 0.00.14 006 \i: NiI

5?3

Smt. Krishoa
Mukha{i Printo{
as

Mukhopadhyay

Salva!r at 0.0043 0.08 \i. Nil

0,0016 r).0.1 \il \rl515
Gorachand
Bandyopadhyay

Shyamal Banln

\i: \il0.00t6 0.01526
Smt. Laxmi
Bandyopadhyay

0.0052 0.t Nil \it5:7
Sardh.va
Chakralarti

Nanigopal

0.05 \il _\ il519 Sumitra Ghosh Adhir 0.001l

5i rl
Badal Chandra
Golri

0.08 NilMuliran ivlorirarn

-539 Sudhala Ro1' Amar Kanti 0.0053 0.1 Ni: Nil

542 Pratinrd Ro)- Binuy Bhushan Roy 0.0053 0.1 \il Nit

541
Sadhan
Chakavarti

0.00t7 \i:Me-can 0.01 \rl

J44 Ratatr Rol Chrndicharln 0.0017 0.01 Ni: \rl
l4l KrislDa Rov Kanik 0.0045 00g Nil Nil

54ti
sushant
Chattopadhyay

0.0045 008 Ni: Nrl

556 Shrbrarrr !landal llacilochan 0.0044 0.01t \i: \it

55'7
Mithu

I\,lukhopadhyay
Ilimangshu 0.0054 0.1 \i: \it

559 Saryukta Singh Shyanr 0.(r023 0.05 Nil \il

56(l l-)aiasrcc Ghosh Nararan Chandra 0.03 l,\ \il
561 Nlanik Das Atul Prasad 0.0035 0.07 \i: \il

562 Kartik Dc Ranr Prasad 0.()00.t 0.01 Nit Nil
563 Amrit l)c Ram Prasad 0.0004 0.01 )1i: \rl
564 Tarak Nath De Ram Prasad t).0()0{ \li: \lt

I

-I

I

Jll

0.0005

Sri Gorachand

0.0041 Nit

Sudhir

0.00r 8

0.01
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0.05565 Raya Bancrjee Bapad Bhanjan 0.0017 Nil \it

517 Saroj Karmakar Illitry 0.0 E5 0.:,1 r'' il Nil-Rcmar
lis

578 Dulal Karnrakar B,lo-y Nil Nil

579 Asit Karmakar 0.0r04 0.lg Nii Nil-Remar
ks

5IJO lJ r.tuy 0.(,lui 0.19 NiI
Nil-Rcmar
ks

581
Flira Rani
Karmakar

Pankaj 0.0041 0.0s Nit \il

0.0042 (r.0s Nit582 Sanjay Kannakar I.a.e Pankai

5lt3
Jagharrdhu
Karmakar

Latc Pankaj 0.004: {).08 Nil \it

t,(4
Kananhala
( hanopadhyay

Kalidas 0.00 r1 0.01 NiI \ir

0.0,1585
Srimati AlpanE
Karurakar

Akhil

0.0017 ti.(J-5 \i] )! i1586
Sadhan
Chaknborty

Madac

S lJl Sanlukta Srngh Shvam 0.001l 0.()5 \rl Nr

S lill Jamuna
trlukherjee

Pmshauta 0.00i2 0.06 Nil \il

0.0066 o.t2 Nil
Nil-Remar
ks

589 .{Dna IUa.j hi I-atik

i95 Shikha ltandrl N iranjan 0.05 Nit Nil

r).00{3 0 0s \il NiL(,00 ,Asit Baran
Salkar

Sadanarrda

0.004i 0.08 Nit \ih0s
Bipasha
Chalterjee

Ashish

0.00i Nil \ir613
Ramkrchan

Ntajhi
Bisheshwar

0.0:l Nil Nil(; l4
Pratima
l,vlajumdar

Srikar 0.00t1

\illJ.0014 0.03 Nit615 Prakash Bunerli

0.00t1 0.0: \il NilPrakasb Banerj i6t6 Ntinati Banerji

Nit \il0.0055 0.086t7 Asit Nayuk Abanikant

Nit(r.(15 \il0.0025Subamamay
Nl ukhopadh-v.,ay

Bishlvanatlr619

Nil0.05 Nil0.0016Charara N{urdal []hairrt620

\il\il0.001 0,0.5Pran Kri"hnaShankar Chandra
Bhui

623

III

0.0t:4 0.23

Bijoy

Aastik Karmakar

Nir

0.0026 Nil Nii

0.00:r

u.05

Sukumar
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0.06 Ni: \rl6t4 Vivelananda Pal R*m Kinkar 1,.( (,.1

\il _'-it0.0027 0.0562
Ajir
Mukholadhyai,

Btnsrdhirr

\il0.00 r6 0.0,162S Kanarr (;llrai .\nln{l

NJ: NrlSwapan
I(arnrakar

Pashupa!i 0.002-i 0.05629

:ri- Nit0.05
Manas Kumar
Banerji

Mrr:ik

Nil0.0014 0.02 \i.61.1 Dipali l{ay Bishu,anath

\i:tvlar: imohirn 0.0iTapas Kumar
Dutla

0.0009 0.02 \il635
Chhundasree
l)utta

Tapas Kumar

0.0()24 0.{)l Ni: Nil6t7 Swapan lv'landa) Jaychand

0.002'7 0.05 Ni, \il6i9 Akhil Kannak:r

Sudhakxr 0.0028 0.05 \il Nit64r
Swapan
Karmalar

Mihir 002 \il NiI642 Ashi$h (ihari

002 \i: \ilo.l r Ilhabal Ghati Mihir

0.02 Ni: Nil644 Bipul (iirati Mihir I lri, i

0.(r009 0.0r Ni: Nrl045 1htah Del ' Ra:nItasad

-\l_ Nit6.16 ,Amrit Dcy Ramprasad 0.0009 0.02

Kaaik Dc Rarnpnrsad 0.000q 0.02 Ni: \il64 1-

0.0036 0.06 )ii: Nil(,.1x Kalpana Bannerji Sunil

Jau'aharlal

Chatlupadhyay
Heurchan&o 0.0008 0.0r \i: \it649

651)
lliuudhrn
Chnttedee

Kudan 1).0t{7 1.6

0.0022 0.0,1 \i \il65t
lr'l rina lk ant i
Ghosh

Nandatlulal

0.0? Nil654
Nilkanta
Banr:crji

Sarojaksh 0.0039 \it

655
Samswati
Mondal (Satra)

Parirnal 0.0024 0.05 ).ti: \r1

656 Alokc Muklerjcc Ramsaday 0.0029 0.07 Ni: \it
658 Ivlonika Scr Atul Prasad 0.00i2 0.07 Nil \il

661 Priti Ilannelji Carrrnp 0.0029 0.05 Nil \it
Shanti Kundu Manasaram )ti: Nil

6t\x
t-ilial Kumar
Mondal

.\mar 0.001 l 0.01 \i: Nil

t69 Son'ia Mondal Ujjal Krunat r).00 0.01 Nil

I I

-I

\i:

6i: 0.0025

Nil

Nit

Kalipada

(.).001

Nil \il

r) (n22 004

,\"i:
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Nilb70 Copal I)e Joydeb 0.001 0.02

00: \it611 Rhnhani Dc (;onal

613 Sukumar [)e Panchalan 0.001 0.01 \i1

671 Tapan Kuroar
Karmakar

0.001 I 002 NiI \i

Dipak Chattaraj Shankar 0 or)tl 0.()5 Nil Nrl

Nil6lJ4
Bandana
Chalrabony

Mihir 0.003 r 0.06 \il

\rit6,)0 Dilip Nayak Dukl lamn 0.001t 0_02 \il

0.0011 0.01 \ri)691 Shyamal Na-val Dilip

Nil Nit692 Dchdrl-r I'a-.-aI t)r lip 0.0011 0.02

69'7 Ananta 0.0011 0.02 Nil \il

0.0-l Nil Nit698 Balrali Sarkar Tapan 0.0029

(Blanlll 0.0011 0.01 n-ii Ni1700
Bidyut
t\t ukhopadhyay

0.001 l 0.ll: \il Nil70t Sorna
Mr*hopadhyay

llidyul

Nil
Nil-Renur
ks

702 Souali 
.l 

irvari Sa t-vanarayol 0.00r 0.ll

0.00lri 001 \il \ir109 Jhama Bancrjce Ashok

0.05 Nit Nil7t0 Shivda.s Pal Manik (lhLutdra 0.002?

0.003{ 0.0? Nil \it7r I Jaha Vandal Shyarnapraxd

I- il NirPlatik Chandra 0.00rn; 0.127t2 Ramlrishna
Nlajhi

\iI0.0025 0.05 Nrl7t5 Sukuural

0.0002 0 \il Nit?.10 .{nil Rar Kanai

Nil \ilKanai 0.00rll 0,.41 Shamik Rav

Nil \ilMadhuri
CLakraborty

llat'Lrl 0.001l 0.04't 13

0.02.+l 0 +.1 Nil :'1il746 Kajal Kumar
Ray

0.0021 0.05 Nil NiI149 Hiralal Banerjec

Curudas Ray

Sudltakrishnl

\il Nil-Remar
ks

Pashupati 0.002? 0.0s750 .{jit Majhi

Nit0.002? ().05 Nil751 DwLipad Akhuli Kangalchandla Akhuli

0. ()8 Nil Ni1Nabindlar Chattcrjcc t).004i,.52 Tapan Chattujcc

0.00r3 002 Nil \ilTushar
C hattcrjec

0.01 Nil \rlAmar Clhatterjee 0.00 t1155 Malay Chatterjee

I I I

NiI
().(x, 

t Nil

li il

M aniklal

Nil

Bula Chan€rice

Uttalr Garai

?51 Amar Challerjcc

58



156 Sampo Ghosh Kajal Ghosh 0.00_l.t 0.04 \r \it
-t57 Suhhash \,tandal (;opaMandal 0.001J 0.0-i NI: Nrl

r59 Biren Ray 0.00r ? 0.01 Ni:

16? Ooutam Chalterji Iletnshankar Cha(crii 0.0043 0.07 Nil

76-5 Tapas Dutta Shashti f)utta 0.{N22 0.0,1 \t. \iI
't1l Moushumi

Mondal
Sanjuy Montlal 0.00I 0.01 \i: \il

,- 12 Saajay Mondal .lagadish lv'londal 0.0011 0.02 Ni: _\|l

lE0 Gopal Mondal 0.110? 0.ll Nil

i90 Brindaban
Chakrabony

0.0023 0.05 )1i \iI

19t
Gorachaud
Bhattacharya

Ransi Bhattacharve 0 ()024 0.1,4 Ni: \il

19r) Sarnir tsanerjse Subodh Banenee 0.0'031 0.06 N1: \rl

801 Gautam Corai Swapan Gorai 0.0027 0.05 Nil \rl

x04
\imral Kumar
Nand-v

Torapad Nandv {).(x)23 0.05 Ni: Nil

808 I)ipankar I'al 0.00I 7 0.04 \i: ),1il

It09
Paresh Chagdra
Pal

(iagan ( hrurlha 0.0017 0.04 .r-il ),ril

Etl Manik Guru Haripad Guru 0.0371 0.69 NJ: l-il
[[iranroy Guru llaripad Guru )Jil

811 Mit[uRlrr' Swaparr 0.00,19 Ni: \il

8 r t)hirnaniay Ray 0.0014 0.08 Nil \il

8ll JagabandhLr

Karmakar
Pankaj t).00 t6 0.01 )li \it

8:l Saruay Karnlakar Panka.l 0.()0 t6 0.03 \il \iI

821 Kaflik Dc Ramprasad 0.0032 0.06 Nil
It-r I Binav Das (ruirarn 0.0()2 u.04 \it
832

Sushant Kumar
Das

Sukumar Kalti 0.0019 t).04 \rl

833 Sushanta Bhui Mehadcb 0.001q 0.03 Ni: Nil

lBt lr4anishar <ar Dus 0.0019 0.03 \i: \il

Ictson

s6l Mrit-r, rnjayRay lnduhhushan 0.00.'14 0.0s Ni: Nit

('haodicharan Ray Nil

\i:

Subhash trqAlit
Mondal

\ll

Motilal Chakraborl.y

Gagan ( handra

8r2 0.0357 0.66 \i
0.09

Sukunrar Ray

Ni,

Ni:

Ni:

,{mul!itratan
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0.06 Nil Nits6J Dhananjay Ray Indubhushan 0.001,1

Pcrson

lt80
Rarlheshyam
Misra

YogenLlra 0.001l 006 Nil \il

\x l Amal Kumar 0.{J(}.11 0. r)t{ \rl )'t il

Nil !ilx lt.t Anjt]ula Baun Kaj al 0.t,(,2

0.00 t c) 0.0.1 Nil \il38i Kajal Rauri Dulrrl

Ni! !iilr 86 Utpal Nayek Kalrpatla 0.0015 0.02

ti)tl Uilal Navek Kalipada 0.0011 0.01 Nil \il
Pcrson

0.0{i l5 0.02 Nil \E88 Swapan ),iayck Shyarnapada

nll9 Ashok Nayck Shyamapada 0.00r5 t.n2 NiI Nit

0.00lri 0.05 Nitl{90 Jarniti Mitrg Mrigirnkshekhar

Ranashish 0.0029 Nit \i892 Rimpa Chetterjec

0.0021 0.0-s Nil \ilt 9.1
Krishna
Karmaliar

Subha-sh

0.23 Nil \il910
Yamini
Mukhcrjee

Binrla

Nil(iopal Santra 0.00.11 0.079t,. Parcsh Suntra

0.01 \ ll \r ilSadhan 0.002?921 lianjay Mandal

NiI \rl0.0065 fi.l2tvlanoj921 Sudha Agarwala

\il(r.06 Nil0.003 rN'lansharam Gop Guiiranr923

\il0.00:l (r.04lvlansha.am92.1
Jhuma lr4andal
(Gop)

['crson

).1it\ii0.001 0.01Jhunu Dutta Bipm Chandn Dutta9t5

\tlNil0.0?0.00-18Sh)-ar napirda Dutta926 Swapan Dutta

I
-I

I
I

I I
I I

I I
I

I

I I
I

I

Champa Mandal

t-r.u4

Nii

0.05

0.012?

Nil

\il
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921 Kartik Corai Sukhomoy 0.0052 0.t \it
q28 Sudha Agrru'al Mlctrj r).00t1 ,r-il \rl
qi8 I'rnku Pal Nibash 0.0013 0.01 )ril
9t9 Ranadip Pal Nitraslt 0.02 \i: \- it

9.r0 Arkadcep Pal Nibash 0.0014 0.02 Nil \il

9Jt
llasudc!
Karmakar

lllrirn 0.002i 0.05 :,1il \lil

946 Shibu Dr' Bonku r).0042 \ii \il

94q
Shimrtrta Khu
alias Shimanta
Sachiv Kha

Nukul Chandro 0 (|(ri)() 0.01 Ni: ll it

951
Ranjay
Mukhopadhyay

Sudhir 0.(JO6l 0.06 \rl

953
Swalnn Kumar
Dutla

Shyrmapada 0 (r(r,1x 0.0q \il \il

959
1-liprn Chrndra
Dutta

Shyrmapada 0.004li 0.()q -\1. Nit

964 Shibu Dc Bonku 0.0022 0.04 ..r"il Nil
q6i Kajal Chandra 0.002? 0.05 Nil Nir

9"14 Bani Chancrjee Ashit ().t)o'i2 0.0? Ni: .."i1

91q -\rnal Pal Namyim 0.0024 0.0.1 Nii Nil
9X0 Ninnal Pal Naravan 0.002.1 0.u \ril Nit

991 Sukumar l)c Parghauan 0.001 0.01 \i- \il

r0 !5
I'olr Iopfldar
alias Rov

tlibhash 0.001 0.02 -\.-i:
Nil-Remar
k"

l0l6 Bibbash Roi' 0.00 t 0.02 Ni: Nil-Remar
ks

t0i4 Shubhodccp
Majhi

Shishir 0.0019 0.0? NJ: \il

t03? furrpa ('hancrjee Ramashish 0.0012 0.0? Nil Nil

49 Mansanm Gop Guhiram 0.0032 {J.06 \i. Nil

t050

On beh?ll of
Shyam Srccl
Manufacturing
Limitcd

l)irector 0.012 0.2l \i: Nil

1056
,ishru
Mukhericc

Monoral.larr 0.00 r3 0.{}_l Nrl \it
1057 Ilarnali Maji Ilaoloo 0.0024 0.01 Ni, Nit

t05i{ Rumpa Pramanik MLrkripnd 0 00_11 0.0.1 )ii: lr il

l0l0 Kechor Gop (;odu r).ot_r t 8 0.0_1 \il \il
I(II I Tapan ( iop 0.001lr 0.()] \it
t0l: Cha:rdana Guru Nilai 0.0132 0.:4 \il \tl
l07l Soumr Curr"r Nitai 0.0Il2 0.l.l Ni:
r074 Klrokon I)c Mr:l:adtv 0.0065 0. r2 NJ: \il

0.li
\i:

0.0011

0.0r,i

Ni:

Bhakti Chandta

TLr. sirla.

Kcchor Ni:

\rl
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1071 Banashree [)ube Somrath 0.0034 0.06 Nil \il

l07l( IJnndana Dube lJcbnath 0.00-t4 0.05 Nil Nil

l0?q
Nlunmun
Bancrjcc

Sourav Baneriee 0.0065 (r ll Nit Nil
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-7,o019 
t-\o 6a

,*1"r'

\tc rsus

onU s 3o .l{.s.

Pctltloacr/ 1( Pa

opp.ositc Party/2sc Party

20 o b rttl c tlo f

),

(-;

Rcfr [I.P Casc No. I 2O2s

IlIr. I$aliibul Ishm on bchnlf of and reprcscutcd by Forcst Range

Officer, IrlcJia Rangc' P.O & P.S' Irlcjic' Dist.' Bankura'
5 irt, 4-

4Yr,

I

I

$1r. Deepak Kumar Shaw/Gcnsral Itlarager of Sbyam Stecl '''.

llenufacturilg Compar:y Pvt. Ltd' sltuatcrl at 'Jgmlra' P'O & P'S' Ifcjln'

Dlst.- B-aokura- ' '. : .'

ll t

The hu:rble Petition on bchalf oI ttic pciitioner ab6vc namcd' most

rc'spcctfulll' Shcrveth:

l. Tha'. thc !:elo* nrentioncd schc<lulc ot lat:d is wirhin the jurisdiction of

this Ld. Court'

:. iir"r-iir.' rboye namcd pctitiottcr is t}c Forcst Rengc oflicer' \'lejia
-' 

i;;;", beirrg, offrcc aildre ss sitt'rrte<l at ;ucjia' District Banl(ura'

S. f:l"i'J . bclorv mentioncd schedulc of propcrry is belongs to Goscmment
"' fir*i fr."a Vidc Forcst Norific]tion No' 93]-ior 1962 tioted ogla2l1962

u] p* prr,"",.a ancl guictrd b1' lndian Forest.Act 1927'

4. Ti:at ;rbovc namcd oppositc party i,c Slryanr Stccl N.lanuracturing
- 

;'&;;i P"t. Ltd' '"iu tt'" hclp ot local goons and political partv

i-."irrLi' illegalll' vioiatcs tltc Forcst Act iurd filling rough soil and iron

".t,*t "ta 
villates thc Forcst Act and chang{ tl:c nature and charflcter

ui'* for.", Ia:rd i,c belou' mcntiottu(l ssltqqtulc'oi.propcrty'

5. Tirat ihe Opposite Partv forccfully nft ana agpir lr6le and crctrtes Rail

-L:nr o!'er.this Forcst La:xl rt'ithout 0ny propqir pr"rmission from t'he

f'rl"st Ofl't"r or Concerning riuthoriry" t ., ,--.
6. Ther the l)ctitioncl :rborc namctl intormecl orlcl --issuc 

tlotice to thc

" 
onirr"i* Ijarr!' bur':"-l"l 

,1,","'1"::';dirg lrotice * ,rr" o.r.o, Bankura,
7. Thr,r ri,c Pctitioner abo"rc

ts.D.O l,lcjra, Sabhapati iitllt' n"n"t"t1'*t Srr:rit-'*",8'L & L R'O Nlcjia'

Ofiicc r-ir-r-Cir ir riie' t'!rji;r 
'l'uiitt 

St"tio''' l:' rtcll os Sh1'am Stecl

l'tanui:rt--t'.: ring CUlnFrtty l'rt Ltd' on 2l;/06120?5' 30/0+ /2025'

;'il;;;;;;;;;;' 'r'p 
itt.,;i'l cttcroaclritrq of thc lrclo:v schctlr'tlc Prol)crtv'

8. Th:rt b1' tlr:s illcgal t""'=utiinnt and activirics of drc bclorv nrctrtiot:utl

" 
":;0J,"';i 

tui uy thc olu)ositc- part)' ftrtly cirirngc tltc ctrvironnrcnt

;;;;'r.,to"t" ant! 6cttrs'; rnatr;- t;rr*ll <liffcrsnt t"'l)::; ol true'

Contd..'Pl2

a
-$
o(l
%'

I.J\a
\sJ

In thc Court of Ld. S.D.E.[I (Sl Bankura'

x
/

oo

64

Adity
Annexure P-5

Adity
Copy of the Petition in Case No. 1001/2025



I

9. ThIr bl. rhis a
tranquilit),al)
eco$.t !itc,llfi"

crir.it),of rltc'

.1" l?l
tr ..

ofii.,"it"

-II
g

I

t

d crcatcs obstruction

schcdule of Land

Oiit-'- 
'gs&ura, 

P.S' llcjia, I\louz&' Parbotipqr, J'L No' 10, Da&/Plot

Itio.465 /578 as

08l02l1962.

pcr Forsst Notilication No.'931-for 1962 datcd

Rrrty disrurb thc putrlic pcacc and
, al:rrollncc ..rn.l nuisnnc{: to tltc

lO. Tlrot yiur pcritioncr fr,rrtlrcr submit{. ttrr,t,uiilis*.ttic l.d. Court passcs' :neccisan' ordcr to dirccrion tt:c dmicr-in-ctrargc lrtcjirr policc stltion.
to mnint.tiD perrcc cnd tranquiliti. irr orCcr to reju.aitr tlte Oppositc part1,
rrrd thiir authoritl fronr obstmctilnsr ).our. pctitioncr ruill suffer

unci* such "ir",n,","nlo"TiiilJ"r1","u *o. ro.r, honour *ould
gociously plcased to acccpt thc procccdings against thc Oppositc
Parw irndconsidcring thc grave situation rvill pass prolribitory ordcrs
Ui S 163 of B.N.S.S attd rcstrain t}lc oppositc Party.

AI{D

al To dircct ordcr to tlrc Ofhccr-in'Charge of lvlcjia Policc Strlior) ro

maintnitr breaclt ntrd Pcace,
b) '[o prctcntion otr spcccly rcmcdy of thc Opposite Party,

cl To cnguire nnd submit Rcport frotn thc B.L & LR'O llcjia'
dl To pass such oOrcr ordcr/s as you dcem fit and propcr'

c) And 1'our petitioncr as irt duty bound shall cvcr pmy'

ttu
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tVcst Ba\ cngnl Fornr No.: 2ZO

ORDER SIIDDT
[JI'tlcr Slrccr, clilrcri fr.rrn ,lX';,;3;.' f thc Rccorrts llllrrnrral , t9t7l

to

I)istt'ict: Bankurn

Nnlrrrc of Iht' C:rsc U S.: 163 of thc BIrnrnt aI{ ril< Surrl<shu Sanhit:rScrinI nu mbcr

lrr l\r'Corrll r( $'
.,." 1,-,1r'{Unllrt!''

' r'.alJ"

ORDER AND SIGNATURE OT OtrF.ICER

Tlrr O-C., IIcji lrolicc Ststiolr is (lircatcd to Eubrtlt rcporr
rcgnrding the follorrirrll points :

(a) lVlrcthcr therc is nn-r. rrppretrc siorr of brcnch o[ thc pcncc
regirrdirrg tl:c ollclyxl nrattcr i,l ihc localit.r.

(b) lVhetlrcr tlic 1'cD. irct ias atiegccl l,-y the [retil,ioncr) ti], ure zna
Partics rrta-r,t.alrsc annolancc or injtrn.to anl, pcrson l;rrr.full.v
cn:plo.ved, or rlangcl. to lrtrnrnn life, hcalth or safetv, or a
distrtrbarlce of tlrc lrublic tranquillit,!, arrrl rrlso sul.rnrit spccific
rcport rcgardit)g rrlrctlrcr thc 2,d p{trt), mcrrrbcr encroacl: thc
suited plot frorrr tlrc petilionerl

. The O.C., )llcjia Folit;r: Station is also rlircctc<l to kecyr closc r.igil
so that rro urrlr,lr.ar(l irrr:klcrrl. tr[r-r, takr. placc ovcr tlrc nllcgctl issLrc
rrnd pr.acc rrrrd tr;rr:qrrillit-t. is nrairrlirincrl i,t tlto arcn.

lntilrn rrll conccrrrt,r I irccurrlhrlill..

'l'tt <krre : 21 1O9 t 2O?5. 
rxECUTnt

Mnltlbul Ielarn (on belratf of Forcst
Rongc Ofncer, McJia)

.Vs..
Dccpak I(r. 6httw (orr bchalfof

Shynm Stecl Manufacturing Lttl.)

B.N.S.S. 1,30?s _
Notc of action
rikcn otl Ordcr

ond dotc of
0rdcr

7t/09 202s h'<'ceir-erl a pcution t,/.s 163 of tllc Bhnmtiyn Nagnrik Strrnksha
Sarrhiln (B.N.S.S.l, lJ()23 frorn (hc pcritjoncr, perrrscrl thc co t(:,lts
rrrittcrr irr it. ilso lrcirrrl tlrc l,cti(ioncr antl the Lrl. A(lr,ocalc orr Irclralf
ol. tllc []ctitiollur.

I lcncc, it is lrcrcbl. ortlcrcd that :

The !t.L. ancl L,R.0., Iucjia is directc(l to rrrtl(rirc int(, (llc lxrlition
nnd srrlrrnit a slrccific rcl)ort rcllilr(ling rlisposscssinrr of thc petitioner
frotu tllc srrit larrd and illsu tr

r,cririoner ns nradc agi,i,sr ,,,"::;T;;t".;T":,]".,l,::*.,urr 
oI rrre

I

On my
dictatlon,

llArr
fin.r.t,
,l! rrI'o rti

iAOA,l
ed fm infornntion ond lnking necessary actjon to;

Thc 0-C.,-hluji.r t,',licc Srltion, l,l-jiir, i).lrkurir.
Tlrr:8.1,. & L.R.{r., lltji,r, ltirrrl:ur;r.

8y Ouir:' ,rl ll,c CoU

1

I,
!i. (sl

,i F.t

ttt.P. casc lvo.: ..1.6f/... of 2o2S

.l'\l
'.\\ 

i

1)i
I'/l

I

I

/

I

I

i

l
I

I

I

I

I

I
I
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rcF o

-)

rtlE.t
In the Hon'ble Court of Ld. S.D.E.M, Bankura.

Ref:-M. P. Case No- 1001/2025 U/S:-163 BNSS,2023
1st Party
(l)Mahibul lslam, on behalf of Forest Range Of;ficer, Meiia, Bankura.

=Y/S=
2nd Partv
(1) Mr. Deepak Kumar Shaw, General Manager of Shyam Steel
Manufacturing comPany Pvt Ltd. eituated at ]emua, P.O-Mejia, Dist-Bankura.

Schedule ofLand
Dietrict- Bankura, P.S- Mejia, Mouza-Parbatipur, j.L No-10, Dag/?lot No-

85/578 as per Forest Notification No-931 for7962dated4fl0{l%2

<lvltFl qfflmt tE{ qrrw qffiil {frw rl U"r{ <ftq qmgq r+? afi{t
qFfr{ ta. sDEM Bankura r+td .T{E xttfi rE Qm r ge sqft{ Br Bffi afr{t
.{ff RI +firq { qI{{ cEt.ttB 1r{qr FEv qr r smfi$ Q.colto\c \flfic{ k
Wrf ffi ft{ {fd fi fuE I Tu qtcnt 4 qs{t'ffu 'llB 1rptl €l{ ilRrq
,irrFtE[ qf6{ qEs{ !flfrs qrr qlfrfi t tS xFfr{ Ld. SDEM Bankura
rr& qnm I

qtt4{T{t6{,

.Qr,ioi lb"#
(SI Sntosh Mandal)

Mejia P.S, District-Bankura.

Dth rL'ol.zo')f
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NOTICF'

IN THE HON'BLE COURT OF THE, 1,D. S.D.E.M. AT BANKTIRA

Rcf:- M. P. Case No- 100l/2025 U/S:-I63 BNSS,2023

lst Party' (l) Mahibul Islam, on behalf of Forest Range OIIicer, Mejia,
Bankura.

:V/S=

2nd Party (1) Mr. Deepak Kumar Shaq General Manager of Shyam Steel
Manufacturing company Pvt. Ltd. situated at Jemua, P.O-Mejia,

Dist-Bankura.

Schedule of Land

District: Bankura, P.S: Mejia, Mouza: Parbatipur, J.L No-10, Dag/Plot No-
485/578 as per Forest Notification No-931 for 1962 dated-0810211962.

You are hereby notified that a case has been liled in the I{on'ble Ld. SDEM
Bankura Court centering on the said document.

Do not commit anything centering on the said schedule that might
disrupt public order.

The date for the hearing of the said case has been fixed for 25.09.2025.

Maintain peace and order until further orders, otherwise, you u'ill be bound

to appear before the larv.

This is the order of the Hon'ble Ld. SDEM Bankura Court.

By ordeq

S/FSantosh Mandal

(SI Santosh Mandal) Meiia
P. S, District-Bankura.

Date- 12.09.2025
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Jn-{h,l

b*
d
E-vr-
rf6

.:

I

rNTrrE cor/RT offi l.p. s-Dxnl. AT BAITKLIRA

tv{P. 12025

) ffiu+t e qm EfiBfr *EF soosss4s oF 2t24 -

zczs, fr ,ae @, aftal, FtF* e cp1 - nBsL mI -
trEw e {rv *E*Tr{_$F4.ff!rr 

"?frs 
rnk $t6t

{fu q*ltc I,lF frt, {d - nfr{t, 6rar QW r

-{A
(qi{)

;,*atrs46aqrirG< fifr tqE('i* eG Ffiq or1q, ufug
qqF Hfr{t F?iF tr*F r

-.- 
ffi / afrmr

BANKURA (North), f.omst Division of West Bsngel Forest

0eparfnent,.Machanihls. Patpur, p.O. a p.S.- Banfura, Dier
Bankura.

___ HFflRe[ ffi
1t't qf q.N.q.S,Sk{ t6J $t r_e ql{q , -
fuqr & rc

qo qntaaw fu" s,ffu ifib {"qfr q RsEtrr a+6 gr wr&
@wt cq( rlR The c2lqtta caz€$rfiE :,L2, Lg62- c Ga?Etre Notiflcauorr & i

fu \rqftfr lfu l*ffi br* rq$t D6psrrm€nt,tr.qrr BIFF f[E rTlrfE{

qnn r qCIftIF'IB tteCalcutaGaz*IuIy12, 1962 a Gaz*teNotificadon

€<n "r* aFft nq& 'u * ld ffi rS, aq. ffi+l6r rs{ ,ffi

imrmu w r$ gtrc d {m en r qAft FlB trfr nrra Err< qR

Ee qrtr,c{( \rR[s "e c {r* ffi rnt, rFu Erm n€a fu am

qFnrit ![fcqr aftQ rqfu rnq EEr q-qfsF rEr {ar \flFr E"r1v qt
qfrw I q{ i( HFffiI{ t?CEFTff'qalFlF 4Ft zFtsr EsF Etrf Tlrfi
{HTFrfurn r

I
I

I
{

i

)

i
I
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I
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qrH frq{ef$ q"{I{ FB qamk <mfurra lQv € ftR

rfu T{ fueF {.ifr fd r+sfr qfr{r aftr rya6 q6q

qRF vtr{ nF{ HIr 6tt
qF r+qffi wUr.I lotttql

I R{futr ma ?FF \fih il rfisr
trs opttrqt Elrq qr {tq aB.n6

F@ rtfrrB dt c{( f Rsnngmr b,n r+qffi qr.r 'm qB<sffi

rM bff ffiur[nF r ffiqv Wmr* qcnlq fu s,rftfi qfu qHIr,{

nqm rr<cF +fttr w Rm IS,rFcsF I mrH cad K-qffi qK
trifl{ ?FfF qlh ;l1 qlff'$ q{ffi.{ Nature and Character "fftrqh WF df
qfu[q* | aft+ a.qfu qB rB ffib eqF rrrt, rmr aqffir qsd qtF
writ {ru {a w 6 1q aHFIt qilrrq r ffifi atfrft qqam {tc ffi
,Fr,ft rqfr iE {fr6r[c,mrft errrql {ilr-{ {tTK qrm q& qQm 

r

itBrt aefi* qd{ BIFF,{qt+E rq{;rFrl vttr @r,ts q | ffiE alFrft

Tr {wrtrt qlrpr* qRW r{Elffi \m q{a {F{I f,cqm w rB{ iFI Ef6{

v{qF 
"fr{F 

o[l TfrcalE{ r fr{frqT r+ Fwra qfiI rF{ET irrtr EnI rF{t

er+n r+qIF rft rq wcar{ TfirqE{ ,sr{fr ,sqm{ xqs {q {ft F{Arm
Ur aq wfiq € r+qffi qGffi AMm € <F{t aq6 +frr ffi1q qfr$
€ Etqfi" wqr{ FlTw{rd qFr \flr{ q{f+ dffi +M qffi TFcrflr

qF qfi am afi.w{ 1I{r 16{ iF Vq a* {ft l:rfi Er qkF m
{t{ Isf{t wc r {ft ffilFn .fr I't wuF Ttrfi aBfi +fr{r q{
aA rq vnm 

"{Q? 
cirr{ sar w fte <t n +FW r& +rlrq Tftd,e

atfi-t r @ T't cr6 ffit rra fuf1cr{ f,x lrrrftE <fu qcrm q,vift mid=

tfq e r+rfi6 \rtsr cia <R$ vtqrE frsar lfur cs sEtr{ 4r 'm
qB{wm r{ ilgI &ft +ficv + qm { {frft q{rfl{ Narure and

character iffi fficu at qrrFr st{tr sc, {Bft {.qfu ffi q vH{
eE+s adr$q{qr R'm s.N.s.s. rlr.im [f, iEi w Restrah tf,{
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IN THE COURT OF LD. S.D.E.M AT BANKURA

M.P. CASE NO.980/202s

Sujoy Mukhcrjcc, Slo Latc Kanhai Mukhc{cc, Sakim Ardhagram, P.O. Mcjia,
P.S. Mejia, District: Bankura executant on behalf of Environment and Forest
Resolution registration no. 50055849 of 2024-2025. Office Address: Mejia, P.O

and P.S: Mejia, Disrict: Bankura. ..........Petitioner

Versus

Shyam Steel Manufacturing Limited (prior name Shobha Ispat)

Jemuya, Mejia, P.S. Mejia, District- Bankura. . . .. . ..Respondent

BANKURA (North), Forest Division of West Bengal Forest Department.
Machantala, Patpur, P.O and P.S, Bankura, District Bankura.
........Contesting Respondent

Application under Section 163 of the B.N.S.S. Act

Submissions:

r The petitioner submits that the property mentioned in the schedule below
is recorded as forest land in the records and is covered by The Calcutta
Gazette July 12, 1962 and Gazette Notilication.

o The land belonging to the Forest Department mentioned below is fenced
by the Forest Department.

o Thc propcrty listed in thc schedulc bclow has becn propcrly rccordcd in
the name of the Forest Departmeng State Government Oflice,
following the Gazette Notification of The CalcuttaG^zette Jily 12, 1962.

o The classification/nature ofthe property is Jangal (Forest) land and it is
properly marked as belonging to the State Govemment Department.

o The forest land listed in the schedule below is suitable for general public
benefit in many ways.

o The Forest Department is attempting various rnisdeeds and has already

sold the land under the influence ofcertain profiteering ofllcials.
o The petitioncr submits that the defendant (Shyam Steel) in collusion

with some corrupt and profiteering officials is illegally engaging in

encroachment by trying to takc possession of the property mentioned in

thc schcdulc. Thc dctbndant is aftcmpting to commit misdccds by
ignoring the law that prohibits changing thc Narurc and Charactcr of
Forest Department land.

r The Forest Department, on the other hand, is ncglecting its rcsponsibility
to protect the land, thereby creating a situation where the general public is

suffering a huge loss due to the potential change in the property's nature.
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The defendant is attempting to illegally change the Nature and
Character of the scheduled property without following proper legal
procedures.

o The disputed property is currently fenced off by the Forest Department,
and its nature and character are recorded as Jangal (Forest) land, which
makes it suitable and beneficial for the general public in many ways.

Ignoring this fact, the defendant has repeatedly attempted to illegally
occupy and use the Forest Department land, causing significant
disturbance.

o It is believed by the petitioner that the Forest Department is failing to
uphold its duty to protect the forest. The petitioner allcges that some

mcmbcrs/olficials of the Forcst Dcpartmcnt. in collusion with the
defendant, havc crcatcd opportunitics for misdceds and comrption,
lcading to huge losscs for the public. The forest land is still legally
recorded as forest land, and the defcndant mttst be restrainecl from
changing the Nature and Character of the properry- or using it for their
own beneficial purposc.
Therefore, the petitioner requests that a Restrain Proceeding under
Section 163 of the B.N.S.S. Act be initiated against the defendant tbr all
the necessary actions.

Prayer:

(The petitioner prays that) the defendant may not be permitted to change
the Nature-and Character of the said properties, nor may they be allowed to
illegally trespass upon the said property, or take possession of the said property,
or use the said property as beneficial property in any way, nor may they be
permitted to commit any other misdeeds. Therefore, Restrain Proceeding
under Section 163 of thc B.N.S.S. Act is invoked against the defendant, and

action should bc takcn accordingly.

Schedule of Land (Tapsil)

Description Details

District Bankura

Police Station Mejia

J.L. No. 10

Khatiyan No. 319

Mouza

Dag No.

Parbatipur

485
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Category Forest

Total Area 6.54 Acres

BLRO Mejia

It is requested that the relevant Forest Department (D.F.O.) be named as a
counter-party/defendant in this case, and that a report be called for from the
defendant Forest Department @.F.O.).

Verilication:

All the facts stated above are true to my knowledge and belief. I have not
concealed any facts or spoken any falsehood. I cont'inn and submit this being
present and signing this document ofoath before the Bankura court.-

(Signature/Thumbprint) (Date: l2l09 125)
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Order Sheet, dated from

- DiYis

270 :irb:;,;:,:l1ere"
oRDER sHEEr s;;:Hftff*

(Rule 129 ofthe Records Mannual, l9l7t
O4lO9l2O2S to Sqioy Mu*herjee

M.p. case no. : .. fl,Q..or zLo#"hdl 
off""'or"t sankalpalDistrict: Bankura

Shyao Steel ManufacturlNature of the Case U s.: 163 of the Bharati N Suraksha ganhlta B.N.S.S.

Received a petition U/S. 163 of the Bharatiya Nagarik Suraksha
Sanhita (B.N.S.S.), 2023 from the petitioner. perused the contents
written in it. Also heard the petitioner and the Ld. Ad.vocate on behalf
of the Petitioner.

Hence, it is hereby ordered that :

The B.L. an<i L.R.O., Mejia is directed to enquire into the petition
and submit a specific report regarding dispossession of the petitioner
from the suit lard arrd also to report regarding the allegation of the
Petitioner as made against the O.p. member by next date.

The O.C., Mejia police Station is directed to submit report and

ng Ltd. & I
2023

Note of actir

.'.{.

:)

On ay
dictatlon,

t1 RI
IR/,7

-.,:

necessar5r action regarding the follo*,ing poi ts :

(a) Whether there is any apprehension of breach of the peace
regarding the alieged matter in the locality.

(b) hether the very act (as alleged by the petitioner) by the 2"d
parties may cause annoyance or injury to any. person lawtully

. employed, or danger to hurnan life, health or safeg, or a
disturbance of the public tranquillity!

The O.C., Mi:jia fotce Station is also directed to keep close vigil
so that no untoward incident may take place over the alleged issue
and peace and tranquility is maintained in the area.

Inform all concemed accordingly.

o 141 1 '15'

r: tvrAc tS

). --{i{ gl,l!t(t,jtA

By Order of the oun

nr
EA

.M. fs)'
RA

tx Ecu t'l MAGI5TI {A

for idormauon and trkrng necoes- .tjl*tall''*t'tn
1. The O.C., Uejie potice Statton, Mejia, B{trkura.2. The B.L- & L.RO., Mejie, BanEun.

T\p 1500,, he),qfsleel ,,0or.*&te,

it u

,

Serial number
and date of

Order
ORDER AND SIGNATURE OF OFFICER

i0
, +)t

J.
$

tr[\

04lo9/2025
on Or<

/

I

.7r-
*-

-.i!

75

Adity
Annexure P-9



7-J
raemo Ho....fl

r0r

L

20 L5

!

6:rr,-r:-r g- I
rPTr.- asslsTg
c*,\ *fr,re !r: ;oJE?r

Bhdtrde
Melhla , Banhrtta

0ltn,

a_'1. , :

Lq

UO

RI

THE UEIm GRAAr

zf

o NfuIENT OF WEST

/

Dated: o 1o

76

Adity
Annexure P-10

Adity
Copy of the Reply dated 08/10/2025



​To The Land Reforms Officer​
​Mejia, Bankura​

​Subject:​ ​Field​ ​Inquiry​ ​Report​ ​of​ ​M.P.​ ​Case​ ​No.​ ​1001/2025​ ​U/S​​163​​B.N.SS​​of​
​Mouza Parbotipur, J.L No. 10, Plot No. 485/578, Total Area 18.40 Acres​​

​Sir,​

​As​​per​​the​​order​​of​​the​​Hon'ble​​SDEM​​(Bankura​​Sadar)​​and​​in​​accordance​​with​
​your​ ​instructions,​ ​a​ ​notice​ ​was​ ​issued​ ​to​ ​both​ ​parties,​ ​and​​I​​visited​​the​​spot​​for​
​field​ ​inquiry​ ​today,​ ​08/10/2025.​ ​Both​ ​parties​ ​were​ ​present​ ​during​ ​the​
​investigation.​​

​
Upon​ ​inspection,​ ​it​ ​was​ ​found​ ​that​ ​Plot​ ​No.​ ​485/578,​ ​measuring​ ​18.40​ ​acres,

​

​situated​​in​​Mouza​​Parbotipur,​​J.L​​No.​​10,​​is​​duly​​recorded​​in​​R.S.,​​K.B,​​and​​L.R.
​

​CLR​ ​records.​ ​Out​ ​of​ ​the​ ​total​​area,​​3.44​​acres​​(0.1815​​share)​​is​​recorded​​in​​the
​

​name​​of​​the​​Collector​​on​​behalf​​of​​the​​Government​​of​​West​​Bengal,​​0.22​​acres​​is
​

​recorded​ ​in​ ​the​ ​name​ ​of​ ​Shyam​ ​Steel​ ​Manufacturing​ ​Ltd.​ ​under​ ​Khatian​ ​No.
​

​1050​​through​​its​​Director,​​and​​the​​remaining​​portion​​is​​recorded​​in​​the​​names​​of
​

​250 raiyats as per the L.R. CLR records.
​​

​
It​ ​is​ ​also​ ​found​ ​that​ ​the​ ​first​ ​party​ ​has​ ​no​ ​L.R.​ ​CLR​ ​record​ ​in​ ​their​​name​​with

​

​respect​​to​​the​​disputed​​Plot​​No.​​485/578.​​During​​the​​investigation,​​the​​first​​party

​

​produced​ ​a​ ​certificate​ ​claiming​​34.47​​acres​​in​​Plot​​Nos.​​485​​and​​487​​of​​Mouza

​

​Parbotipur​​relating​​to​​acquisition​​for​​the​​Forest​​Department.​​However,​​in​​respect

​

​of​ ​Plot​ ​No.​ ​485/578,​ ​no​ ​such​ ​documentation​ ​was​ ​found​ ​except​ ​for​ ​Forest

​

​Notification No. 932 of 1962.

​​

​

At​ ​present,​ ​it​ ​is​ ​seen​ ​that​ ​the​ ​second​ ​party,​ ​Shyam​ ​Steel​ ​Manufacturing​ ​Ltd.,

​

​through​​its​​Director,​​has​​dumped​​soil​​and​​filled​​a​​portion​​of​​the​​land​​recorded​​in

​

​their​​possession,​​which​​has​​led​​to​​a​​dispute​​between​​the​​two​​parties.​​This​​report

​

​is hereby submitted for your information and for taking necessary action.

​​

​

Schedule Tafsil

​

​

​
​

​
​

Adity
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a

Mouza

J.L. No.

Police Stati'on

Plot No.

Category

'Iotal Area

Parbatipur

l0

Mejia

4851578

Forest

18.40 Acres

sd/-

Block and Land Reforms Officer Mcjia, Bankura.

Dated: 08/10/25

sd/-

Revenue Inspector Ardhagram.

Dated: 08/10/25
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T

Gunjon Kumor Singh
Advocole
Bor Associollon Room
No.18
High Courl, Colcutlo

Mob:9007430256
E-moil:
qksin qh.in d@om oil.com
2 Gorslin ?loce, 5h floor,
Room No.2
P.S. - Hore Slreel, Neor
Bonksholl Courl, Kolkolo'
700001

Delayed is lustice Denied "
Date : 13

" Justice

'|aL)- s6l2zz-fRef: ;g o

To
The District Magistrate
Bankura - 722101

Sub: Iltegal handing over of the land under the forest

notification being Parbatipur Mouza, J'L' No' - 10

Plot No. - 4851578, Total Area - 18.40 acr6 to
Shyam Steel.

My client: Mr. Sujoy Mukherjee, son of Late Kanailal
Mukherjee, resident of Village & Post
Ardhagram, P.S. - Mejia, District - Bankura, Pin -
72210t.

SirA4adarr,

Under the instnrction and on behalfofmy client, I hereby serve uPon you

the following:

That my client, through the environmental organization "Paribesh O

Aranya Sankalpa," has already brought to your notice that the land in question

is classified as forest land under the jurisdiction of the Forest Department.

Kind attention is hereby drawn that, despite repeated objections and prior

intimation, it has come to our knowledge that the Land Department, particularly

through the office of the BL&RO, Mejia, is taking acrive sreps to transfer or

grant possession of the said land to a private entity, namely tvlls Shyam Steel.

That such act being illegal has raised the eyebrows of rhe common public and

I lPa3r:
66

UJ% fiubl'a6oe

LEGAL NOTICE

(
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actions are patently iltegat, arbitrary, and in direct violation of the provisions of
the Forest (conservation) Act, l9g0,as well as the orders of the Hon,ble
Supreme Court in T.N. Godavarman Thirumulpad v. Union of India &Ors.

Purportedly a public petition regarding this matter is already pending, and

in the meantime the concerned organisation in the best interest of public if
required shall knock the doors of the Hon'ble High court at calcutta and

theNational Green Tribunal (NGT) seeking judicial protection of the

environment and forest ecosystem, it is incurnbent upon your euthority to ensure

that the status quo of the land is maintained until the final adjudication of the

matter.

It is further noted with grave concern that earlier, a large number of trees

valued at several crores of rupees were felled from this are4 causing irreparable

ecological damage and amounting to gross negligence and dereliction of duty

by the concemed departments. The said illegal deforestation is already the

subject ofjudicial scrutiny and forms part of the pending prayers before the

Hon'ble Courts.

In the light of the above facts and circumstances, we hereby demand

justice and immediate interventionin the following terms:

l. That all illegal activities, including any construction, clearing, or transfer

ofpossession in respect ofthe said forest land, be forthwitli suspended.

Thal all illegal felling oftrees or alteration ofthe nanrral character ofthe

land be immediately stoppedand any machinery or personnel engaged in

such activities be withdrawn without delay.

2

3

S,.i.6 f-1u,tko,gee

That the Forest Department be allowed unhindered access to safeguard,

protect, and demarcate the said land in accordance with the rclevant

environmental and forest protection statutes.

2lPage
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6

4. That an immediate inquiry if required by an irnpartial and suitable

investigating agency.be iniriatedinto the conduct of the officers

responsible for permitting or overlooking such illegal actions.

That all elroneous land records, ifany, purporting to record the said forest

land in the name of any private or industrial entity, be immediately

revierved, annulled, and rectifiedunder due process oflaw.

That the principles of "precautionary measure," "polluter pays," and

"public tnrst doctrine," as enshrined by the Hon'ble Supreme Court be

strictly adhered to in all further actions concerning the said land.

It is further submitted that any act in contravention of the above

directions will be treated as wilful contempt and violation of statutory forest

conservation provisions, thereby inviting appropriate legal proceedings both

civil and criminal in nature.

You arehereby to ensure and to maintain complete status quoover the said

Iand and also toensure immediate cessation of all illegal felling and land transfer

activities, failing which my client shall be constrained to seek urgent judicial

intervention before the Hon'ble National Green Tribunal and the Hon'ble High

Court at Calcutta and the appropriate legal forums.

You are further put on strict notice of the gravity of the matter and the

potential legal repercussions should any action be taken by your office contrary

to the spirit and specific demands of this notice. You are requested to act

diligently and in strict adherence to the rule of law.

This demand ofjustice is issued without prejudice to our client's rights to

initiate all necessary legal actions, including but not limited to seeking

appropiatn injunctive relief and pursuing contcmpt proceedings, in thc event of

any attempt to renew or validate the illegal license in question.

3 | l'rt*c

Sdry fi,*ko'q<o
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You are furthcr requcsted to rcply this demand of justice within a period
of l4 days of its rcccipt.

Yours faithfully,

9) BLRO, MEJIA
Mej ia, Bankura District,
West Bengal, Pin - 722143.

4ll'.rgt

'Snl"t Mt*lo'geu

An carly action shall be highly solicircd.

4r,i* /"'-a^-9'$
copyto: a r Advocate

l) Division Forest Office, BANKURA NORTH,
Bankura Link Rd, Machantalq
Patpur Tamlibandh Jail Rd, Bankura, West Bengal 722l\l

2) Superintendent Of police
Chandmaridanga, Bankur4 pIN: 722 l0 I

3) District Land Revenue Officer (DLRO),
Administrative Building, Bankura Collectorate,
Bankura, West Bengal -7Z2lOl

4) Sub-Divisional Officer, Bankura Sadar, Bankura
Bankura Collectorate, Machantala, Bankura" West Bengal, pIN - 722 I 0l .

5) Block Development Officer,
Mejia, Bankura -722143

6) Sabhapati, Mejia Panchayat Samite,
Mejia, Bankura -722143

7) Officer-in-Charge,MEJIA
Mejia Police Station, Mejia, p.O. Durlavpur,
District-Bankura, West Bengal, pIN-722 I g3

8) RANGE& MEJrA

\,t-ejil Forest Range Office, p.0. & p.S. - Mejia,
District - Bankura, Pin- 722143
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O EKKEBII 4E<FA'

Gmail - aranyensankalpo@gmail.com

fr'tf ,tr- t(fi.sleow
a TO

THE CHAIRMAN

NATIONAJ- GREEN TRIBUNAT

FARIO|(OT HOUSE, NEI 
' 
DEtlil -11

TO

THECHAIRA,IAN

'{ATIOflAT 
GREEN TRIBUNAL

EAs'.rgntr zorE BEr{cH, NEw Towlrt , t(ou(ATA -70015

a

Sublect: R€qu6t for lnvestlsatlon lmmedlate stoD constractlon Enffoschment bv force and release of forest
land lllerally occupied by Shyam Steel Manufucturlnr Ltd. Iformerlv Shova lsoat).

Respected Slr,
With due respect I would like to submit that the following scheduled lands,(WEST BENGAL, BANKURA DISTRICT

,PS- MglA , MOUZA - PARBOTIPUR, JL NO - 10, PLOT NO - 48s/s78 , TOTAL AREA -18.40 ACRE ) recorded as

forest land in the rccords of the Forest Department, have for the past several years been under illegal occupatkin

within different mouzas of Mejia Block, Eankum District, Shya$ St€el Manufacturing Ltd. (formerly known as

Shova lspat) has destroyed the forest onrthese lands, sold trees @th several crores of rupees, and is now

incorporating these forest lands into their factory premises.

Moreover, they have begun preparations overnight to construct a g6ods Transporting road through these areas.

Therefore, I earnestly request that these forest department landl be lmmediately identified and inspected on

the ground, and steps be taken to free them from illegal otcupation. The occupied lands, which are classified as

forest areaq shouH be formally handed bacl to the Forest Depart{$tnl
All kinds of construction activities and changes in the classification oft'lrese lands must be stopped immediately.

lf necessary permanent deployment of police and forest department fiorces should be arranged in the area until

the forest lands are fully restored under the control of the Forest oepartment.

It is to be noted that most of these lands are already listed in the Forest Notification and earlier records as

forest/jungle ar€as. Unfortunately, with the collusion of the factory owners and certain officials of the Land

DepartmenL the classification ofthese lands has been changed and records are being manipulated in the names

of persons oftheir choice.

We possess detaihd evidence of these illegal activities and are ready to present them before you or before a

higher court whenever required
Yours faithfully

ee5,.b^l
.rrLL+ eij

M.r

EIEtrIT "{8 i[8 ft*mie rr{s 6{TQ_m Wtry uftwer
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l2l4/25.6:a0 PM

[Y1 Gmait

Gmsll - FOREST

aranyer sankalpo <aranyersankalpo@gmail'com>

FOREST
'I message

aranyer sankalpo <aranyersankalpo@gmail.com>
ro: pubttcgnevance-ngt@gov.in

rrr 
-FOREST 

DEPERMENT2025i 0t 8_23i 24531.pdtU 318K

Sat, Ocl 18, 2O25 at 11:22 PM

(p scannedwith oKEN scanner
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ztll[6([l| O rll(IC"llg 4i$f,
Mob - 7719151142 al45754160

Gmail - erany€rsankalpo@gmail.com

TO

THE IIRTAHA}IATISDA
CAEIIIATE MIITETCR

FOReST AilO oOflSUr{En AFFATRS (GOW Or W.B)

SubLct: Raqrart ior ln}tsti.rt{cr & Mlrlr stoo conJtrictlon Encrorchfircr* bv fore ind ratlrsc of foEst lrfid flllrally
occuolcd by Slryrm Steel Manuracturinr Ltd,

R6pected M.d.m,
With due respect, I would like to subrnit that the following scheduled lands,(WEST BENGAL, EANKURA DISTRICT,PS- MUIA,
MOUZA - PARSOTIPUR, iL NO - 10. PLOT NO - 485/578 , TOTAL AREA -18./m ACRE ) recorded as forest land in the records of

the Forest Department, have for the past several years been under ill€gel occupation within dlfferent mouzas of Mejia 8lock,

Bankura District. Shyam Steel Manufacturing [td. has destroyed the forest on these lands, sold trees worth several crores of
rupees, and is now incorporating thesa fa,relit lands into their factory premises.

Moreover, they have begun preparations overniSht to construct a goods Transporting road through these areas. Therefore, I

earnestly request that these forest department lands be immediately identified and inspected on the ground, and steps be

taken to free them from illegal occupation. The occrJpied lands, which are classified as forest areas, should be formally handed

back to the Forest Department.
All kinds of construction activities and changes in the classification of these lands must be stopped immediately. lf necessary,

permanent deployment of police and forest department forces should be arranged in the area until the forest lands are fully
restored under the control of the Forest Department.
It is to be noted that most of these lands are already listed in the Forest Notification and earlier records as forest/.|ungle areas.

Unfortunately, with the collusion ofthe factory owners and certain officials ofthe Land Department, the classification of these

lands has been changed, and records are being manipulated in the names of persons of their choice.

We possess detailed evidence of these ilhgal activities and are ready to presert them before you or before a higher court

whenever required
Youri faithfully

Copy to r
1. HOt{tU Ot, II|AMAr mI{ER EE.

2. D|STnET IIGISTN'IIE , IA'{IURA TIISIRICT.

3. SUPENEilIATD OF POTI(E, 8AXXURA OSTRICI.

+. cH$$egrlnv,FolErrocPmile{T,(GorfroFtu.sl
5. ro mc cra;,t ,l , Am lt GIEEI{ tnBU ALF nDroT xouJE, xEw oEt fl - 11.

c ro nG qlAHAIl , xAmilAt GiEEI TlrBUl{AL r{EW IOWX, rOlrATA -7m$.
,. o.r.o, ttiluia
8. taxcEl ffilla. ta,{ruRA
9. B.D.O S'N I SAd PAII, i,E,'q PAI{CHAYAT SAMITI.

10. oFHCEI t {HAnGE,t ErA IOUCE STATTON, ME rA, EATXURA.

11. Br&llo,lrEJtA,SA IURA"

Ep - tmltaks ,tr - ..rsfro/*.o..rr-.

-5.^{15 t^Av\S*e<-
SUJOY MUTHERJEE

VILT+POST. ARDHAGRAM

Ps-ir€.rA, ol5r - 8Ar{r(wA
Pn{ - ,22143 , rvB

PH NO - 219151342

r
irgqt,6r,Fil. ,g ct lFc, ffil s ir{s trry(gs ul4tr( uffemer
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tl'E IllEIF -

ry
Mob - T1191 51:14:l Gmail - mukherjeesujoy994 mail.eom

qu - r.oasfu/zs ,lF, - ...t.{t/aatr-
To

Itr.l{odbh Dhllct{*nt
Ernlun

g

Reg. Nc.'
gi0::9{9

o:?iIr' r015 I

d,
1:.(:f.tvEn

-t

sl& ft.rtfit lir rll Crtul3 ctrttan clhfi cl Ir ou.ttl..r !V grr.m sa.cl o.| rhc M{lt.
P.rbatbur rgd undat Mllla Bloclc

Hon'bla Slt.

wa lrd prwbrdy lnfomrd you rhrrstf Sd Mrnutacturlr,t3 Ltd h.i b.cfr att€mtung 16 glta sorn tlt to

cduct .n oreffd3. on thc M.Xa-P..t.ibur road ln ddlr to unlawfilly occupl a plccc ol lrnd bdonglng to

thc fortst Dapr,tflani E Lr, a mr6s c r0ldnt we3 3uianltld to your oflld, and gunuant to that cunplalnt an

ol}.1r. tEdor E csrductrd by lorruncnt a[lncc]s o,rdcr thc srprirbn i, ttrc M.rh PtnchaFt s.mlti
' rnd the t'tfr 4Pd A.fnhffion,

- - - -- ar *"i_ _._

Th. tn$.cton Ggort aeely *mstlrrt tli!'trrhrra crord- tqub.d h{tt gld rSrh

F..Etd lr F,U'',t5 ru8l3tbns fo. guuk ,affy. oelPh! tfih ffin8 in the gov€mm.rt rdrl.d rt9oc
6c sg..t,i$b.at SrE rdlnot{c dttu lory hold4s3nd cdlraadt ll.trl srlarudm durlar nlht
iorr,ltr,;; pdrrry olpdy! i5 to t !. F.s.tslon of thc land Ecordcd undcr ?bt llo' l{t/Srl,lt iao'lo,

tE.|r6.dDu, r,tidi bdo.{t to d. fo.tn o.prrrn(A u$f $c conrtructlon of thr oErMd,! as . p.lttxt

& ut han rkardy bmrcd you, thrv l|r condnulrt the coa$ructlon unfawfully, lgnorlry 3ovcrnm.nt ord"rs

.nd vouf drlcdvtr wE trqrrtt: $dqah hadlruci ln6 tr2 m.tEr and lmm.dlat? c?ss.tbn of thr

csnrtrocto.rr€rt-lt-tt{r ts-ristdgpped,la?t! vr*{clcr-nrdr.at fice .ogi.rtor hPary maEhlnqlv-will not be aHG

toaotarircdna!!htrfiAragmcttreroadlsrEn,tibunrdentiflcconstructlonimrcasatth.rlslof
*6lde#, td thc rt u6ta E ff nry co$rPec at .lly ti*, gdot a t,ave thtacr o mlay llE.

": 
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​Appendix​

​National Green Tribunal Act (2010)​

​14-Tribunal to settle disputes​

​(1)​ ​The​ ​Tribunal​ ​shall​ ​have​ ​the​ ​jurisdiction​ ​over​ ​all​ ​civil​ ​cases​ ​where​ ​a​
​substantial​ ​question​ ​relating​ ​to​ ​the​ ​environment​ ​(including​ ​enforcement​ ​of​ ​any​
​legal​​right​​relating​​to​​the​​environment),​​is​​involved​​and​​such​​question​​arises​​out​
​of the implementation of the enactments specified in Schedule I.​

​(2)​​The​​Tribunal​​shall​​hear​​the​​disputes​​arising​​from​​the​​questions​​referred​​to​​in​
​sub-section​​(1)​​and settle such disputes and pass order thereon.​

​(3)​ ​No​ ​application​ ​for​ ​adjudication​ ​of​ ​dispute​ ​under​ ​this​ ​section​ ​shall​ ​be​
​entertained​​by​​the​​Tribunal​​unless​​it​​is​​made​​within​​a​​period​​of​​six​​months​​from​
​the date on which the cause of action for such dispute first arose:​

​Provided​​that​​the​​Tribunal​​may,​​if​​it​​is​​satisfied​​that​​the​​applicant​​was​​prevented​
​by​​sufficient​​cause​​from​​filing​​the​​application​​within​​the​​said​​period,​​allow​​it​​to​
​be filed within a further period not exceeding sixty days.​

​18- Application or appeal to Tribunal.​

​(1)​ ​Each​ ​application​ ​under​ ​sections​ ​14​ ​and​ ​15​ ​or​ ​an​ ​appeal​ ​under​ ​section​ ​16​
​shall,​ ​be​ ​made​ ​to​ ​the​ ​Tribunal​ ​in​ ​such​ ​form,​ ​contain​ ​such​ ​particulars,​ ​and,​ ​be​
​accompanied by such documents and such fees as may be prescribed.​

​(2)​ ​Without​ ​prejudice​ ​to​ ​the​ ​provisions​ ​contained​ ​in​ ​section​ ​16,​ ​an​ ​application​
​for​ ​grant​ ​of​ ​relief​​or​​compensation​​or​​settlement​​of​​dispute​​may​​be​​made​​to​​the​
​Tribunal by--​
​(a) the person, who has sustained the injury; or​
​(b) the owner of the property to which the damage has been caused; or​
​(c)​​where​​death​​has​​resulted​​from​​the​​environmental​​damage,​​by​​all​​or​​any​​of​​the​
​legal representatives of the deceased; or​
​(d)​​any​​agent​​duly​​authorised​​by​​such​​person​​or​​owner​​of​​such​​property​​or​​all​​or​
​any of the legal representatives of the deceased, as the case may be; or​

​(e) any person aggrieved, including any representative body or organisation; or​
​(f)​ ​the​ ​Central​ ​Government​ ​or​ ​a​ ​State​ ​Government​ ​or​ ​a​ ​Union​ ​territory​
​Administration​ ​or​ ​the​ ​Central​ ​Pollution​ ​Control​ ​Board​ ​or​ ​a​ ​State​ ​Pollution​
​Control​ ​Board​ ​or​ ​a​ ​Pollution​ ​Control​ ​Committee​ ​or​ ​a​ ​local​ ​authority,​ ​or​ ​any​
​environmental​ ​authority​ ​constituted​ ​or​ ​established​ ​under​ ​the​ ​Environment​
​(Protection) Act, 1986 (29 of 1986) or any other law for the time being in force:​

​Provided that where all the legal re​
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​presentatives​ ​of​ ​the​ ​deceased​ ​have​ ​not​ ​joined​ ​in​ ​any​ ​such​ ​application​ ​for​
​compensation​​or​​relief​​or​​settlement​​of​​dispute,​​the​​application​​shall​​be​​made​​on​
​behalf​ ​of,​ ​or,​ ​for​ ​the​ ​benefit​​of​​all​​the​​legal​​representatives​​of​​the​​deceased​​and​
​the​ ​legal​ ​representatives​ ​who​ ​have​ ​not​ ​so​ ​joined​ ​shall​ ​be​ ​impleaded​ ​as​
​respondents to the application:​

​Provided​ ​further​ ​that​ ​the​ ​person,​ ​the​ ​owner,​ ​the​ ​legal​ ​representative,​ ​agent,​
​representative​ ​body​ ​or​ ​organisation​ ​shall​ ​not​​be​​entitled​​to​​make​​an​​application​
​for​ ​grant​ ​of​ ​relief​ ​or​ ​compensation​ ​or​ ​settlement​ ​of​ ​dispute​ ​if​ ​such​ ​person,​ ​the​
​owner,​ ​the​ ​legal​ ​representative,​ ​agent,​ ​representative​ ​body​​or​​organisation​​have​
​preferred an appeal under section 16.​

​(3)​ ​The​ ​application,​ ​or​ ​as​ ​the​ ​case​ ​may​​be,​​the​​appeal​​filed​​before​​the​​Tribunal​
​under​ ​this​ ​Act​ ​shall​ ​be​ ​dealt​ ​with​ ​by​ ​it​ ​as​ ​expeditiously​ ​as​ ​possible​ ​and​
​endeavour​ ​shall​ ​be​​made​​by​​it​​to​​dispose​​of​​the​​application,​​or,​​as​​the​​case​​may​
​be,​ ​the​ ​appeal,​ ​finally​ ​within​ ​six​ ​months​ ​from​ ​the​ ​date​ ​of​ ​filing​ ​of​ ​the​
​application,​ ​or​ ​as​ ​the​ ​case​ ​may​ ​be,​ ​the​ ​appeal,​ ​after​ ​providing​ ​the​ ​parties​
​concerned an opportunity to be heard.​

​Section​ ​2(m)​ ​"substantial​ ​question​ ​relating​ ​to​ ​environment"​ ​shall​ ​include​ ​an​
​instance where,—​
​(i)​​there​​is​​a​​direct​​violation​​of​​a​​specific​​statutory​​environmental​​obligation​​by​​a​
​person by​
​which,—​
​(A)​ ​the​ ​community​ ​at​ ​large​ ​other​ ​than​ ​an​ ​individual​ ​or​ ​group​ ​of​ ​individuals​ ​is​
​affected or​
​likely to be affected by the environmental consequences; or​
​(B) the gravity of damage to the environment or property is substantial; or​
​(C) the damage to public health is broadly measurable;​
​(ii)​​the​​environmental​​consequences​​relate​​to​​a​​specific​​activity​​or​​a​​point​​source​
​of pollution;​

​SCHEDULE I​
​[See sections 14(1), 15(1), 17(1)(a), 17(2), 19(4) (j) and 34(1)]​
​1. The Water (Prevention and Control of Pollution) Act, 1974;​
​2. The Water (Prevention and Control of Pollution) Cess Act, 1977;​
​3. The Forest (Conservation) Act, 1980;​
​4. The Air (Prevention and Control of Pollution) Act, 1981;​
​5. The Environment (Protection) Act, 1986;​
​6. The Public Liability Insurance Act, 1991;​
​7. The Biological Diversity Act, 2002.​

​Forest Conservation Act, 1980​
​Section 2​
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​“Restriction​ ​on​ ​the​ ​dereservation​ ​of​ ​forests​ ​or​ ​use​ ​of​ ​forest​ ​land​ ​for​
​non-forest purpose.​

​Notwithstanding​​anything​​contained​​in​​any​​other​​law​​for​​the​​time​​being​​in​
​force​ ​in​ ​a​ ​State,​ ​no​ ​State​ ​Government​ ​or​ ​other​ ​authority​ ​shall​ ​make,​
​except​ ​with​ ​the​ ​prior​ ​approval​ ​of​ ​the​ ​Central​ ​Government,​ ​any​ ​order​
​directing.​

​(i)​ ​that​ ​any​ ​reserved​ ​forest​ ​(within​ ​the​ ​meaning​ ​of​ ​the​ ​expression​
​"reserved​ ​forest"​ ​in​ ​any​ ​law​ ​for​ ​the​ ​time​ ​being​ ​in​ ​force​ ​in​ ​that​ ​State)​​or​
​any portion thereof, shall cease to be reserved;​

​(ii)​ ​that​ ​any​ ​forest​ ​land​ ​or​ ​any​ ​portion​ ​thereof​ ​may​ ​be​ ​used​ ​for​ ​any​
​non-forest purpose;​

​(iii)​​that​​any​​forest​​land​​or​​any​​portion​​thereof​​may​​be​​assigned​​by​​way​​of​
​lease​​or​​otherwise​​to​​any​​private​​person​​or​​to​​any​​authority,​​corporation,​
​agency​ ​or​ ​any​ ​other​ ​organisation​ ​not​ ​owned,​ ​managed​ ​or​ ​controlled​ ​by​
​Government;​
​(iv)​ ​that​ ​any​ ​forest​ ​land​ ​or​ ​any​ ​portion​ ​thereof​ ​may​ ​be​ ​cleared​ ​of​ ​trees​
​which​ ​have​ ​grown​ ​naturally​ ​in​ ​that​ ​land​ ​or​ ​portion,​ ​for​ ​the​ ​purpose​ ​of​
​using it for reafforestation.​

​Constitution Of India​

​Article 48A in Constitution of India​

​48A.​ ​Protection​ ​and​ ​improvement​ ​of​ ​environment​ ​and​ ​safeguarding​ ​of​ ​forests​
​and​ ​wild​ ​life​ ​[After​​article​​48​​of​​the​​Constitution,​​the​​following​​article​​shall​​be​
​inserted Constitution (Forty-Second Amendment) Act, 1976]​

​The​ ​State​ ​shall​ ​endeavour​ ​to​ ​protect​ ​and​ ​improve​ ​the​ ​environment​​and​​to​
​safeguard the forests and wild life of the country.​

​51A. Fundamental Duties It shall be the duty of every citizens of India-​
​(a)​ ​to​ ​abide​ ​by​ ​the​ ​Constitution​ ​and​ ​respect​ ​its​ ​ideals​ ​and​ ​institutions,​ ​the​
​National Flag and the National Anthem;​
​(b)​ ​to​ ​cherish​ ​and​ ​follow​ ​the​ ​noble​ ​ideals​ ​which​ ​inspired​ ​our​ ​national​ ​struggle​
​for freedom;​
​(c) to uphold and protect the sovereignty, unity and integrity of India;​
​(d)​​to​​defend​​the​​country​​and​​render​​national​​service​​when​​called​​upon​​to​​do​​so;​
​(e)​ ​to​ ​promote​ ​harmony​ ​and​ ​the​ ​spirit​ ​of​ ​common​​brotherhood​​amongst​​all​​the​
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​people​ ​of​ ​India​ ​transcending​ ​religious,​ ​linguistic​ ​and​ ​regional​ ​or​ ​sectional​
​diversities; to renounce practices derogatory to the dignity of women;​
​(f) to value and preserve the rich heritage of our composite culture;​
​(g)​ ​to​ ​protect​ ​and​ ​improve​ ​the​ ​natural​ ​environment​ ​including​ ​forests,​ ​lakes,​
​rivers and wild life, and to have compassion for living creatures;​
​(h)​ ​to​ ​develop​ ​the​ ​scientific​ ​temper,​ ​humanism​ ​and​ ​the​ ​spirit​ ​of​ ​inquiry​ ​and​
​reform;​
​(i) to safeguard public property and to abjure violence;​
​(j)​​to​​strive​​towards​​excellence​​in​​all​​spheres​​of​​individual​​and​​collective​​activity​
​so​ ​that​ ​the​ ​nation​ ​constantly​ ​rises​ ​to​ ​higher​ ​levels​ ​of​ ​endeavour​ ​and​
​achievement.​
​(k)​ ​who​ ​is​ ​a​ ​parent​ ​or​ ​guardian​ ​to​ ​provide​ ​opportunities​ ​for​ ​education​ ​to​ ​his​
​child or, as the case may be, ward between the age of six and fourteen years.​

​Environment Protection Act​

​Section 3 (2) (v) restriction of areas in which any industries, operations or​
​processes or class of industries, operations or processes shall not be carried​
​out or shall becarried out subject to certain safeguards;​

​Section 163 in Bharatiya Nagarik Suraksha Sanhita, 2023​

​163.​ ​Power​ ​to​ ​issue​ ​order​ ​in​ ​urgent​ ​cases​ ​of​ ​nuisance​ ​or​ ​apprehended​
​danger.​

​(1)​​In​ ​cases​ ​where,​ ​in​ ​the​ ​opinion​ ​of​ ​a​ ​District​ ​Magistrate,​​a​​Sub-divisional​
​Magistrate​​or​​any​​other​​Executive​​Magistrate​​specially​​empowered​​by​​the​
​State​​Government​​in​​this​​behalf,​​there​​is​​sufficient​​ground​​for​​proceeding​
​under​ ​this​ ​section​ ​and​ ​immediate​ ​prevention​ ​or​ ​speedy​ ​remedy​ ​is​
​desirable,​ ​such​ ​Magistrate​ ​may,​ ​by​ ​a​ ​written​ ​order​ ​stating​ ​the​ ​material​
​facts​​of​​the​​case​​and​​served​​in​​the​​manner​​provided​​by​​section​​153,​​direct​
​any​ ​person​ ​to​ ​abstain​ ​from​ ​a​ ​certain​ ​act​ ​or​ ​to​ ​take​ ​certain​ ​order​ ​with​
​respect​ ​to​​certain​​property​​in​​his​​possession​​or​​under​​his​​management,​​if​
​such​​Magistrate​​considers​​that​​such​​direction​​is​​likely​​to​​prevent,​​or​​tends​
​to​ ​prevent,​ ​obstruction,​ ​annoyance​ ​or​ ​injury​ ​to​ ​any​ ​person​ ​lawfully​
​employed,​ ​or​ ​danger​ ​to​ ​human​ ​life,​ ​health​ ​or​ ​safety​ ​or​ ​a​ ​disturbance​ ​of​
​the public tranquillity, or a riot, or an affray.​

​(2)​​An​ ​order​ ​under​ ​this​ ​section​ ​may,​ ​in​ ​cases​ ​of​ ​emergency​ ​or​ ​in​ ​cases​ ​where​ ​the​
​circumstances​ ​do​ ​not​ ​admit​ ​of​ ​the​ ​serving​ ​in​ ​due​ ​time​ ​of​ ​a​ ​notice​ ​upon​ ​the​ ​person​
​against whom the order is directed, be passed ex parte.​

91

https://indiankanoon.org/doc/199962976/


​(3)​​An​​order​​under​​this​​section​​may​​be​​directed​​to​​a​​particular​​individual,​​or​​to​​persons​
​residing​ ​in​ ​a​ ​particular​ ​place​ ​or​ ​area,​ ​or​ ​to​ ​the​ ​public​ ​generally​ ​when​ ​frequenting​ ​or​
​visiting a particular place or area.​

​(4)​ ​No​ ​order​ ​under​ ​this​ ​section​ ​shall​ ​remain​ ​in​ ​force​ ​for​​more​​than​​two​​months​​from​
​the making thereof:​

​Provided​ ​that​ ​if​ ​the​ ​State​ ​Government​ ​considers​ ​it​ ​necessary​ ​so​ ​to​ ​do​ ​for​
​preventing​ ​danger​​to​​human​​life,​​health​​or​​safety​​or​​for​​preventing​​a​​riot​​or​​any​
​affray,​ ​it​ ​may,​ ​by​ ​notification,​ ​direct​ ​that​ ​an​ ​order​ ​made​ ​by​ ​a​ ​Magistrate​​under​
​this​ ​section​ ​shall​ ​remain​ ​in​ ​force​ ​for​ ​such​ ​further​ ​period​ ​not​ ​exceeding​ ​six​
​months​ ​from​ ​the​ ​date​ ​on​ ​which​ ​the​ ​order​ ​made​ ​by​ ​the​ ​Magistrate​ ​would​​have,​
​but for such order, expired, as it may specify in the said notification.​

​(5)​​Any​​Magistrate​​may,​​either​​on​​his​​own​​motion​​or​​on​​the​​application​​of​​any​​person​
​aggrieved,​ ​rescind​ ​or​ ​alter​ ​any​ ​order​ ​made​ ​under​ ​this​ ​section​ ​by​ ​himself​ ​or​ ​any​
​Magistrate subordinate to him or by his predecessor-in-office.​

​(6)​ ​The​ ​State​ ​Government​ ​may,​​either​​on​​its​​own​​motion​​or​​on​​the​​application​​of​​any​
​person​​aggrieved,​​rescind​​or​​alter​​any​​order​​made​​by​​it​​under​​the​​proviso​​to​​sub-section​
​(4).​

​(7)​ ​Where​ ​an​ ​application​ ​under​ ​sub-section​ ​(5)​ ​or​ ​sub-section​ ​(6)​ ​is​ ​received,​ ​the​
​Magistrate,​ ​or​ ​the​ ​State​ ​Government,​​as​​the​​case​​may​​be,​​shall​​afford​​to​​the​​applicant​
​an​ ​early​ ​opportunity​ ​of​ ​appearing​​before​​him​​or​​it,​​either​​in​​person​​or​​by​​an​​advocate​
​and​​showing​​cause​​against​​the​​order;​​and​​if​​the​​Magistrate​​or​​the​​State​​Government,​​as​
​the​ ​case​ ​may​ ​be,​ ​rejects​ ​the​ ​application​ ​wholly​ ​or​ ​in​ ​part,​ ​he​ ​or​ ​it​ ​shall​ ​record​ ​in​
​writing the reasons for so doing.​
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